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FIFTH REPORT OF THE COMMITTEE OF PRIVILEGES
(TENTH LOK SABHA)

1. Introduction and procedure

I, the Chairman of the Committee of Privileges; having been authorised
by the Committee to submit the Report on their behalf, present this their
Fifth Report to the House on the question of privilege regarding non-
implementation of Member of Parliament Local Area Development
Scheme in Dhanbad Lok Sabha constituency of Prof. (Smt.) Rita Verma,
MP, which was referred to the Committee by the Speaker on 29 May,
1995.

2. The Committee held 16 sittings. The relevant minutes of these sittings
form part of the Report and are appended hereto.

3. At their first sitting held on 1 June, 1995, the Committee noted that
on 29 May, 1995 Prof. (Smt.) Rita Verma, MP, raised in Lok Sabha the
matter regarding non-implementation of Member of Parliament Local Area
Development Scheme in her constituency, which had been referred to the
Committee by the Speaker.

4. At their second sitting held on 14 June, 1995, the Committee
considered the matter and noted that in her notice of question of privilege
dated 26 April, 1995, Prof. (Smt.) Rita Verma, MP, had inter alia alleged
as follows:—

(i) The Member of Parliament Local Area Development Scheme was
being deliberately thwarted in her constituency; and

(ii) She was threatencd and misbehaved with by Shri Sunil Barthwal,
Deputy Development Commissioner, Dhanbad.

After some consideration, the Committee decided that Prof. (Smt.) Rita
Verma, MP, be requested to appear before them for oral evidence on
23 June, 1995. The Committee also decided that the following officers be
asked to appear before the Committee for oral evidence on the dates

*indicated against their names:—
(i) Shri Mahavir Prasad,
Deputy Commissioner,
Dhanbad, Bihar. 28 e,

(ii) Shri Sunil Barthwal,
Deputy Development Commissioner,
Dhanbad, Bihar.



(iii) Shri Sukhdeo Singh,
Deputy Cqmmissioner, 26 June,
Bokaro, Bihar. 1995

(iv) Deputy Development Commissioner,
Bokaro, Bihar.

(v) Shri N.K. Aggarwal, -
Commissioner & Secretary,
Department of Rural Development
Government of Bihar.

(vi) Shri A.K. Basak, (. 27 June,
Chief Secretary, ) 1995
Government of Bihar.

(vii) Shri R.K. Sinha,
Secretary, Ministry of Planning
and Programme Implementation,
Government of India. ~

5. At their third sitting held on 26 June, 1995, the Committee examined
on oath Prof. (Smt.) Rita Verma, MP. The Committee also decided to

postpone the evidence of officials of Bihar to their next sitting to be held
on 27 June, 1995.

6. At their fourth sitting held on 27 June; 1995, the Committee
examined on oath the following officials of the Government of Bihar:—

(i) Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad.

(ii) Shri Sudhir Kumar, the then Deputy Commissioner, Dhanbad.
(iii) Shri Mahavir Prasad, Deputy Commissioner, Dhanbad.

(iv) Shri Ravi Mittal, the then Deputy Commissioner, Bokaro.

(v) Shri Sukhdeo Singh, Deputy Commissioner, Bokaro.

7. At their fifth sitting held on 11 July, 1995, the Committee again
examined Shri Sunil Barthwal, Deputy Development Commissioner, Dhan-
bad. The Committee also e¢xamined on oath Shri N.K. Aggarwal,
Commissioner & Secretary, Department of Rural Development, Govern-
ment of Bihar.

The Committee also considered a fax letter dated 8 July, 1995 received
from the Chief Secretary to the Government of Bihar, expressing his
inability to appear before the Committee for oral evidence due to a
Conference of Senior Police Officers of the State. The Committee felt
strongly in the matter and directed that the Chief Secretary to the
Government of Bthar should be asked to appear before them at their next
sitting,.
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8. At their sixth sitting held on 12 July 1995, the Committee examined
on oath the following officials of the Government of Bihar:—

(i) Shri Chandra Dev Singh, Sub-Divisional Officer, Dhanbad.

(i) Shri Lal Babu Paswan, Deputy Superintendent of Police,
Dhanbad.

The Committee also decided that the Chief Secretary to the Government
of Bihar be asked to appear before them for oral evidence at their next
sitting to be held on 26 July, 1995.

9. At their seventh sitting held on 26 July, 1995, the Committee
examined on oath Shri A.K, Basak, Chief Secretary to the Government of
Bihar. The Committee decided that Smt. Shanta Shastry, Additional
Secretary, Department of Programme Implementation, Ministry of Plan-
ning and Programme Implementation, Government of India be asked to
appear before the Committee for oral evidence at their next sitting.

The Committee also decided to call for from the Government of India
the following information pertaining to Member of Parliument Local Area

Development: Scheme:—

(i) Allocation of funds (year-wise/State-wise/district-wise) for
implementation of projects proposed by Members of Parliament.

(ii) Amount spent (year-wise/State-wise/district-wise) by various dis-
trict administrations in the country on the projects, and

(iii) Status reports and other information relating to the ongoing and
pending proposals of Members under the MPLAD Scheme,
received from various districts in the country.

10. At their eighth sitting held on 16 August, 1995, the Committee
examined on oath Smt. Shanta Shastry, Additional Secretary, Department
of Programme Implementation, Ministry of Planning and Programme
Implementation, Government of India. The Committee also directed the
Government of India to furnish a statement giving progress—State-wise
and district-wise in percentages—of the schemes and also the amount
actually spent- on ongoing and pending schemes.

11. At their ninth sitting held on 18 September, 1995, the Committee
examined Prof. (Smt.) Rita Verma, MP.

< 12. At their tenth sitting held on 28 September, 1995, the Committee
recalled that during his evidence before them on 11 July, 1995, Shri Sunil
Barthwal, Deputy Development Commissioner, Dhanbad, while apologis-
ing for his conduct, had assured them that he would personally meet
Prof. (Smt.) Rita Verma, MP and would make suitable amends in the
matter. However, Prof. (Smt.) Rita Verma, MP, during her evidence on
18 September, 1995 had stated that Shri Sunil Barthwal had. not met her
till then. The Committee therefore, decided that the position in this regard
be confirmed from Shri Sunil Barthwal.
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13. At their eleventh sitting held on 26 October, 1995, the Committee
deliberated upon the matter and directed that a note be prepared on the
legal issues involved in the matter, well-established conventions and the
available case law to enable the Committee to discuss the matter further in
all its aspects and arrive at a considered decision.

14. At their twelfth sitting held on 21 November, 1995, the Committee
deliberated upon the matter in the light of the legal points involved in it
and decided that Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad, Bihar and Shri A.K. Basak, Chief Secretarty, -Government of
Bihar, be called again before the Committee on 14 December, 1995 to
state what they might have to say in the matter, particularly in the light of
the findings of the Committee that Shri Sunil Barthwal had misbehaved
with Prof. (Smt.) Rita Verma, MP, and also that he had failed to fulfil his
assurance before the Committee that he would apologize to Prof. (Smt.)
Rita Verma, MP.

15. At their thirteenth sitting held on 14 December, 1995 the Committee
again examined Shri Sunil Barthwal. Deputy Development Commissioner,
Dhanbad, Bihar.

16. At their fourteenth sitting held on 23 January, 1996, the Committee
further deliberated upon the matter and arrived at their conclusions and
decided that the draft Report on the matter might be prepared and
circulated to the Members of the Committee for consideration at their next
sitting.

17. At their fifteenth sitting held on 15 February, 1996, the Committee
considered their draft Report and suggested certain modifications. The
Committee directed that the revised draft Report be circulated to the
Members of the Committee for further consideration at their next sitting.

18. At their sixteenth sitting held on 27 February, 1996, the Committee
adopted their revised draft Fifth Report.

II. Facts of the case .

19. On 26 April, 1995, a letter! addressed to Hon’able Speaker, Lok
Sabha, was received from Prof. (Smt.) Rita Verma, MP, wherein she had
inter alia alleged that the Member of Parliament Local Area Development
Scheme was being deliberately thwarted in her constituency ‘“due to
calculated and active non-cooperation of the district authorities, particu-
larly the Deputy Development Commissioner, Dhanbad.” The Member
had made a number of cemplaints in her letter against the Deputy
Development Commissioner, Dhanbad, for allegedly misappropriating and
diverting funds allocated for Member of Parliament Local Area Develop-
ment Scheme in her constituency. Prof. (Smt.) Verma had also complained
that she was threatened and misbehaved with by the said Deputy

1See Appendix 1.
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Development Commissioner who allegedly said, “Now that the clections
are going to take place shortly, I will show you.” The Member had added
that the DDC “has been deliberately sabotaging all my efforts towards
timely and proper utilisation of the Member of Parliament Local Arca
Development Scheme.” In the process, he is both in contempt and breach
of privilege, as he is obstructing my proper functioning as an MP.”
According to the Member, the following issues were involved in the
matter:—

“(a) Misappropriation of Member of Parliament Local Arca Develop-
ment Scheme, its wrongful diversion; unauthorised expenditure
from its utilisation/misutilisation of it on wholly unrelated schemes;

(b) Delibcrately obstructing an MP in discharge of his responsibilities
and functions as an elected representative;

(c) Not rendering proper accounts of the Member of Parliament Local
Development Scheme thus being in contempt of Parliament and
thereby committing a breach of privilege....;

(d) Being in contempt of Parliament by thwarting the intentions of the
Parliament i.c. the Member of Parliament Local Area Development
Scheme;

(e) Repeatedly threatening a Member of Parliament.”

Prof. (Smt.) Rita Verma, MP. had requested that a detailed inquiry in
the matter might be ordered immediately.

20. As directed by the Hon’ble Speaker, on 28 April, 1995, a copy of
the complaint of Prof. (Smt.) Rita Verma, MP. alongwith its enclosures,
was forwarded to the Minister/Ministry of Planning and Programme
Implementation for furnishing a factual reply of the concerned officer
within two weeks time.

21. On 26 May, 1995, a D.O. letter dated 26 May, 1995 was received
from the Additional Secretary to the Government of India, Ministry of
Planning and Programme Implementation, stating that the matter was
being pursued with the Government of Bihar and the Hon’ble Speaker,
Lok Sabha might be persuaded to allow them some more time to obtain
the report.

22. On 29 May, 1995, Prof. (Smt.) Rita Verma, MP. raised the matter
on the floor of the House. Thereupon, the Speaker observed? as follows:—

“You have asked that it should be referred to the Committee of
Privileges. I am allowing it...... '

I have gone through the matter minutely. The officer
whom complaint or charges were levelled was given time to reply in
that regard, but even then he did not bother. He has not replied even
after the extended time. So, I am referring this matter to the

21.S. Deb; dated 29.5.1995.
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Committee of Privileges. The Committee would see what action can
be taken in this regard. Because if things continue like this, it would
be difficult to implement the Scheme effectively.”

23. Subsequently, the same day a copy of the report dated 26 May, 1995
from Secretary to the Government of Bihar in the matter was received
from the Ministry of Planning and Programme Implementation, Govern-
ment of India.

24. On 31 May, 1995, the Ministry of Planning and Programme
Implementation, Department of Programme Implementation vide their
U.O. note? dated 30 May, 1995 issued with the approval of Minister of
State of the Ministry of Planning and Programme Implementation,
forwarded a copy each of the following reports:—

(i) Report from Shri Mahavir Prasad, Deputy Commissioner, Dhanbad,
Bihar, and

(ii)) Report from Shri N.K. Aggarwal, Commissioner & Seccretary,
Department of Rural Development, Government of Bihar.

25. The Ministry stated in their U.O. note * that the Department of
Programme Implementation on receipt of the complaint from Prof. (Smt.)
Rita Verma, MP, had directed the District Collector concerned to provide
a factual report. In the meantime, the Additional Secretary, Department
of Programme Implementation, Ministry of Planning and Programme
Implementation, Government of India also met the Chief Secretary,
Government of Bihar and personally handed over a letter with request that
a report may be sent by 20 May, 1995 positively. The Department also
continuously remained in touch with the Secretary, Department of Rural
Development that Department being in charge of implementation of
Member of Parliament Local Area Development Scheme. The reports
from the State Government as well as from the District Collector were
available only on 29 May, 1995.

III. Issues and Evidence

26. At the outset, the Committec fclt that the following three issues
were broadly involved in the case:—

(i) Whether the schemes suggestcd by Prof. (Smt.) Rita Verma, MP,
under the Member of Parliament Local Area Development Scheme,
were not implemented by Shri Sunil Barthwal, Deputy Development
Commissioner, Dhanbad? If so, whcther non-implementation of
Member of Parliament Local Area Development Scheme by a
Government officer amounted to breach of privilege or contempt of
the House?

3See Appendix 11
41bid.
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(ii) Whether Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad misbehaved with Prof. (Smt.) Rita Verma, MP. when the
latter went to his residence on 7 and 11 April, 1995 to seek certain
clarifications regarding implementation of her schemes under the
Member of Parliament Local Arca Development Scheme? If so,
does it amount to breach of privilegxe or contempt of the House?

(iii) Whether delay in furnishing information to the Speaker, Lok Sabha
by the Ministry concerned/Deputy Development Commissioner,
Dhanbad, Bihar regarding the complaint of the Member amounted
to breach of privilege or contempt of the House?

Committee decided to deal with the issues separately.

(i) Whether the schemes suggested by Prof. (Smt.) Rita Verma, MP,
under the Member of Parliament Local Area Development Scheme
were not implemented by Shri Sunil Barthwal Deputy Development
Commissioner, Dhanbad, Bihar? If so, whether non-implementation
of MPLADS by a Government officer amounted to breach of
privilege or contempt of the House?

27. During her .evidence before the Committee on 26 Jure, 1995,
Prof. (Smt.) Rita Verma, MP, statcd inter alia as follows:—

“As I had indicated in my application that the amount for MPLAD
Scheme reachcd my district on 29 November. Before that we had
sanctioned the scheme after collecting data from all the districts and
receipt in this regard, I had with me. The receipt was submitted to
the office of ‘Key Plan D.C.’. Thereafter, D.C., in a telephonic
conversation, told mc that he was organising a meeting on
December 1 and that I should comc and discuss the matter with him.
I told him that when I had already given in writing then what was the
need of discussion. He requested me to meet him at least once.
When I went to his office, he told me not to spend money in such a
way. For example he advised mec not to spend money on the villages.
I asked him as to who else would undertake works in the villages. I
get votes not only from the cities but from villages too.
Shri Barthwal, who is D.D.C. stated that he had many schemes for
villages and that he would undertake works in the villages. He told
me to give all the money for cities. I told him since Bihar
Government had no credibility, I would not block the money there.
If T would not work in villages, they will ask me the reasons.
Secondly, the villagers want that I should do something for them. I
will get no credit for the works done by the D.D.C. under Jawahar
Rozgar Yojana. Therefore, I requested him to work under the
scheme prepared by me. It would be a great thing, if I could be able
to do something for my district. They put a lot of pressure on me.
They wanted all the money for Dhanbad and not out of Dhanbad
Block. They said that they wantcd to construct a V.I.P road from
aecrodrome to Government offices and in some V.L.P. areas. I told
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him that I was not ready to provide money for any of the two works
and they should execute the works suggested by me. After that we
had some other talks also. I understood that they were adopting the
pressure tactics. '

I informed him about the meeting to be held on December 1, that
I would not be able to attend the meeting since a very important
meeting of my party was to be convened on the same day. I also
informed them that when I had already given everything in writing
there was no need to hold any discussion and that if the work was
within their parameter, they should implement it after examination.
When I did not attend the meeting held on December 1, they did not
start any work. I asked them to dig wells and install handpumps but I
think they even did not open the file, to examine it. The place where
they wanted to dig the wells, may be hilly and wells could not dug
there but they should have at least informed me.

Since December 8, model code of conduct for election process had
been imposed in my constituency. Due to which they pretended to
say that nothing could be done at that time.... They did not want to
work on the pretext of model code of conduct while the D.C.
Bokaro, Shri Mittal, after examining the whole matter told me to
sent the funds as soon as the election process was over and that he
would get the work started. How can two D.C.’s act in different
manner.

They have done nothing. Had they given me in writing that this
scheme is not feasible because the plateau therc is such that it will
lead to failure of handpumps, then I could understand that but they
did not examine it and closed it. I told them once or twice that I
could not change anything. When I told them that the construction of
roads was not possible through my scheme then they remarked in low
voice ‘after all it is to be done by us’. I said that although you are to
construct it but it will have to be as per my wish. This conversation
was going on phone then he disconnected the telephone and did
nothing. At last when the election process .came to an end, we took
up the matter again....

The elections were held in the first week of April. The cabinet was
formed on 4th April. The cabinet had taken oath on Sth April and
the Assembly was to be constituted on 10th April. I gave a ring to
the D.D.C. on 7th. I had just one complaint against the D.D.C. that
he did not protect my interests and he handed over the entire money
to the D.D.C., Dhanbad. He got this amount deposited in the Civil
Deposit, I had the complaint against him. The D.C. had gone-on
leave and only D.D.C. was there, so I gave him a ring: When I asked
as to when he will be taking up my schemes, he irritating said, ‘not
now’. I asked why? He said that hc will not talk on this subject now.
I asked ‘Is clection process still going on? He replied, ‘yes’.
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I smilingly said that D.D.C. Saheb, elections are over, cabinet had
been formed and it had taken oath also and after two days
Assembly was also being constituted? I enquired from him as to
when was the election process going to be over. He replied that re-
polling and re-counting were still to be conducted in” many con-
stituencies. 1 said that bye-elections were yet to be held then he said
that he would not do anything until all the elections were over.
When I asked as to whether he had received any letter to this effect
from the Election Commission, he replied, ‘yes, I had received such
a letter....".

I have brought this contempt notice against those officers who had
not allowed any work to be done....Funds were available in Dhan-
bad but the work was not done...No work was undertaken before
5th or 6th of May. Shri Barthwal did not start work even on single
proposal. He did not send the money to Bokaro. The money was
sent after Sth or 6th May...The work has not commenced at my
place. This I have alleged and I have an authentic information that
D.D.C. had diverted Rs. 32 lakhs from my fund to Mines Area
Development Authority. His favoured project is construction of
water tanks. He had used my money at his will. My funds have
been diverted.”

28. On being asked whether any estimates etc. for the schemes
suggested by her were prepared by Shri Sunil Barthwal, Deputy Develop-
ment Commissioner, Dhanbad, Bihar, Prof. (Smt.) Rita Verma, MP,
Stated, “They have done nothing...”

EVIDENCE OF SHRI SUNIL BARTHWAL, DEpuTY DEVELOPMENT COMMIS-
SIONER, DHANBAD, BIHAR

29. Shri Sunil Barthwal, Deputy Development Commisioner, Dhanbad,
during his evidence before the Committee on 27 June, 1995 was asked as
to what action was taken by him on the proposals submitted by Prof.
(Smt.) Rita Verma, MP. He stated as follows:—

“Actually she submitted the proposals to the D.C. Collector is
the main authority under this Scheme. She submitted the propos-
als on 28th of November, 1994 and these were received in office
of the D.C. on 30th of November...In fact, we received the
money on the 29th of November. After receiving the money, the
D.C. called a meeting of the two M.Ps from the arca—Smt. Rita
Verma, Member, Lok Sabha, and Shri P.K. Aggarwal, Member,
Rajya Sabha. The meeting was attended by Shri P.K. Aggarwal
but Smt. Verma could not attend the meeting.”

-
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30. When Barthwal was asked to state the purpose of convening a
meeting by the Deputy Commissioner with Prof. (Smt.) Rita Verma,
MP, he replied:—

“Under the guidelines, it is required that the Deputy Commis-
sioner has either to ask for a written request from the concerned
MP or he has to hold a meeting with the Member of Parlia-

ment.”

31. It was brought to the notice of Shri Sunil Barthwal that under the
revised guidelines issued in the month of December, 1994 by the
Ministry of Planning and Programme Implementation, Department of
Programme Implementation, Government of India, no meeting of the
Member of Parliament with the Deputy Commissioner is required and
he was asked whether he was aware of the revised guidelines,
Shri Barthwal replied:—

“We were not aware of the new guidelines. The money was
received on 29th of November, the proposals were received on
30th and, as per the guidelines, (issued in February, 1994), the
Deputy Commissioner had callcd the meeting on the 1st.”

32. On being asked to statc as to why the estimates were not
prcpared and the technical feasibility was not examined from
8 December, 1994 to 15 April, 1995. in respect of the schemes sug-
gested by Prof. (Smt.) Rita Verma, MP, Shri Barthwal replied:—

“In fact, we had received very strict guidelines from the Election
Commission under the code of conduct not to take up any new
projects.”

33. On being asked “did you clarify this aspect with the election
authorities in the State,” Shri Barthwal replied:—

“Sir, actually I was the D.D.C. Excepting for the period of
20 days in 1995, there was a separate Deputy Commissioner. I
was only D.D.C. T was not directly involved with the election
process. It was the D.C. who was involved in the election
process. I was supposed to implement the schemes which were
received from the D.C. The clection code had become operative
from 8th December, 1994. We received money on 29th
November, 1994. On 30th November, 1994, Hon’ble MP submit-
ted the schemes. There was a gap of about 7-8 days. During
that time those schemes werc being scrutinised. It is written in
the guidelines that the D.C. after getting the schemes from the
Hon’ble MPs will scrutinisc and sce that they are in accordance
with the district plan and the Centrally sponsored programmes
under the Central Sector. They should be in conformity with
these programmes.”
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34. When the Committee reminded Shri Barthwal that he was again
referring to the old guidelines issued in February, 1994 which were no
longer relevant, Shri Barthwal confessed that he had proceeded on the
basis of the old guidelines and had sought no clarifications as to whether
any new guidelines had been issued.

35. Shri Barthwal was then asked by the Committee whether he had
sanctioned 43 out of 67 schemes suggested by Prof. (Smt.) Rita Verma,
MP, under the old guidelines. Shri Barthwal replied in affirmative and
added that those were. sanctioned on 8 May, 1995.

36. On being asked to state as to how he could sanction the schemes on
8 May, 1995 when it was clearly mentioned in the old guidelines issued in
February, 1994 that amount not spent by 31 March, 1994 would lapse,
Shri Barthwal stated “It was not clear to me by these guidelines...we have
got a sanction letter....This was the letter from the Government of India..
I am speaking the truth. I am saying that there was a sanction letter of
Rs. one crore.”

37. When asked as to why he impressed upon the Member to release
fund for the repair of V.I.P. road only i.e. roads approaching the
aeredrome and roads around Government offices and residences,
Shri Barthwal stated:—

“I did not say so. I did not say that our priority is different. There
‘was no such reference, we did not put up any such proposals. We
have taken up implementation of those proposals which were
received by us and have prepared estimates accordingly.”

38. Shri Sunil Barthwal was asked to clarify as to how the Model Code
of Conduct for election would have been violated if the estimates were
prepared and technical feasibility examined without announcing that these
were the schemes suggested by Prof. (Smt.) Rita Verma, MP,
Shri Barthwal stated as follows:—

“It was clearly mentioned in the Model Code of Conduct. No new
scheme under IRDP has been sanctioned. Only the old schemes
are in progress... We were helpless. A letter written by the
Secretary, Department of Rural Development has made such a
reference. It is clearly mentioned in the letter.”

39. Shri Sunil Barthwal, when he appeared again before the Committee
on 11 July, 1995, in support of his contention that no scheme could be
undertaken when the election process was on, referred to a letter from the
Secretary, Election Commission of India to the Chief Electoral Officer,
Bihar and stated as under:

“We were under this impression that we have to go to the site to
prepare the estimates. The local people had recommended this
scheme to the Hon’ble MP. Had we gone there to prepare the
estimates, the people would have started writing to the Election
Commission that particular MP or particular party is going to take
up a scheme‘here. Meanwhile. preparing of estimates would not
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have served any purpose because the scheme could not have been
taken up before the election process was over.”

40. When it was pointed out to Shri Barthwal that even after completion
of election process they took 20 days’ time to take action on Member’s
proposals, Shri Barthwal stated that he awaited for the order of the
Deputy Commissioner who was the only person competent to take decision
in the matter.

41. When the attention of the witness was drawn to the fact that he had
not given due importance to the MPLAD Scheme and its implementation,
Shri Barthwal replied, “It is not so....” and added that he had always
given due importance to this Scheme.

EviDENCE OF SHR1I SUDHIR KuMAR, THE THEN DEPUTY COMMISSIONER,
DHANBAD, BIHAR

42. The Committee enquired from Shri Sudhir Kumar, the then Deputy
Commissioner, Dhanbad about the reviscd guidelines regarding Member of
Parliament Local Area Development Scheme, issued by the Department of
Programme Implementation, Ministry of Planning and Programme
Implementation, Government of India, Shri Sudhir Kumar expressed his
ignorance.in the matter and stated, “As far as the revised guidelines are
concerned, I 'do not remember exactly, but we have got the guidelines
pertaining to-Local Area Development Scheme....It pertains, to February,
1994.”

43. On being asked as to why thc proposals which were submitted on
29 November, 1994 by Prof. (Smt.) Rita Verma, MP, were not taken up
by the District Administration, Shri Sudhir Kumar replied that the funds
under the MPLAD Scheme were reccived on 29 November, 1994 and that
on 8 December, 1994, Assembly clections in the State were declared and
under the Model Code of Conduct for election it was prohibited to take up
any new development scheme.

44. When Shri Sudhir Kumar was askcd to state as to why no action was
taken on the proposals of Prof. (Smt.) Rita Verma, MP, from
30 November to 8 December, 1994 when there was no restriction under
the Model Code of Conduct for election. Shri Sudhir Kumar stated:—

“After we received her letter, it took some time for the file to be
submitted. In the meantime, elcctions were announced. This was
our compulsion...The Election Commission had clearcut instruc-
tions that if any Hon’ble Member of * egislator sends any recom-
mendation in regard to any scheme, the same should not be taken
into account and no action should be taken on it.”

45. On being asked whether he had sought any clarifications from the
Election Commission regarding implementation of Member of Parliament
Local Area Development Scheme during the operation of Model Code of
Conduct, Shri Sudhir Kumar replied that he had once sought clarification

]



13

from the Department of Rural Development, Government of Bihar and
whatever he was telling to the Committee was in accordance with the
clarification received by him.

46. Shri Sudhir Kumar’s attention was then drawn to the letter dated
31 January, 1995 of Shri N.K. Aggarwal, Commissioner & Secretary,
Department of Rural Development, Government of Bihar, addressed to all
DMs/ DCs/DDCs clarifying that during the operation of the Model Code
of Conduct for elections in the State, the work on schemes like IRDP,
JRY etc. should not be stopped; rather top priority should be accorded to
these schemes. He was asked to state whether in the light of the said
directions, was it not incumbent upon him to at least prepare the estimates
or examine the technical feasibility of the schemes suggested by
Prof. (Smt.) Rita Verma, MP, Shri Sudhir Kumar then referred to the
following para of the Model Code of Conduct for election:—

“From the time the elections are announced by thc Commission,
Ministers and any other authority shall not make any promise of
construction of roads, provision of drinking water facilities etc.”

and stated that:—

“We cannot prepare estimates in respect of many schemes while
sitting in office. For example. if we have to construct a road
somewhere, we should make on the spot inspection about the length
and breadth of the road and how much soil would be required to
level the road. If any such inspection is undertaken during the course
of an election, then the people will assume that there is some
proposal....So far as I understand. this would be a violation of the
Model Code of Conduct.”

47. It was brought to the notice of Shri Sudhir Kumar that the election
process in the State was completed on 6-7 April, 1995 and he was asked to.
state as to why then schemes suggested by Prof.(Smt.). Rita Verma, MP,
were sanctioned as late as on 8 May, 1995. Shri Sudhir Kumar stated that

_ after the election was over, he was on leave from 5 to 23 April, 1995 and
on 29 April he was transferred.

48. When asked to state who was officiating in his place while he was on,
leave, Shri Sudhir Kumar stated that the Deputy Development Cc mmis-
sioner was officiating in his place. The Deputy Development Commi iomer
was, however, looking after only routinc matters as he did nc “ave
substantative powers with him.

~ 49. On being asked to statc when was the amount of Rs. 30 lakhs
transferred to Deputy Commissioncr, Bokaro, as requested by
Prof.(Smt.) Rita Verma, MP vide her letter dated 29 November, 1994,
Shri Sudhir Kumar stated that the amount was transferred to Bokaro by
- his successor sometime in May, 1995 aftcr the election process in the State
was completed and that he did not know the exact date of transfer.
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EViDENCE OF SHRI MAHAVIR PrasaD, DeEpuTty COMMISSIONER, DHANBAD,
BIHAR

50. Shri Mahavir Prasad, Deputy Commissioner, Dhanbad, Bihar during
his evidence before the Committee deposed that the copies of the revised
guidelines regarding MPLADS, issued by the Department of Programme
Implementation, Ministry of Planning and Programme Implementation,
Government of India, in December, 1994, were not received by them. He,
however, stated that the schemes suggested by Prof.(Smt.) Rita Verma,
MP, were sanctioned by him only after joining the office.

51. When Shri Mahavir Prasad’s attention was drawn to the plea taken
by the then Deputy Commissioner (Shri Sudhir Kumar) that due to
operation of Model Code of Conduct for election in the State, the schemes
of Prof. (Smt.) Rita Verma, MP could'not be taken up for implementa-
tion, Shri Mahavir Prasad stated as fo]lows —

“The election process continued up to 14th April and in that period
fax messages were coming-daily. The officers were so much scared of
the Election Commission that they did not want to take any risk.
They thought that if the enginecer was sent to the field for the
purpose of preparation of estimatcs, then he would be required to
specify the details and purpose of the survey undertaken by him and
immediately a photo of the site would be taken and sent to -the
"Election Commission. All that could amount to the violation of the
Code of Conduct.”

52. When asked to express his own views on the point whether operation
of Model Code of Conduct suspends the work on MPLADS, Shri Mahavir
Prasad stated, “I have already told that the officers were so much scared of
the Election Commission that they did not want to take any risk. Although
they were of the view that it was causing a loss to the society and the
public.”

53. It was brought to the notice of Shri Mahavir Prasad that according to
the circular letter dated 31 January, 1995 issued by the Department .of
Rural Development, Government of Bihar, even during the election
process, the work on ongoing schemes under IRDP and JRY need not to
be stopped and rather the incomplete works ¢:t such development schemes
should be given top priority, Shri Mahavir Prasad there upon stated, “That
is right but the intention behind it was that the works in respect of which
70 to 80 per cent work had already been completed should be completed at
the ecarliest. But it did not mean that any such scheme on which only
hundred rupees have been spent, should be treated as ongoing and the
work on it should be started.”
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54. Attention of Shri Mahavir Prasad was invited to the letter dated
31 January, 1995 of Shri N.K. Aggarwal, Commissioner & Secretary,
Department of Rural Development, Government of Bihar and he was
asked as to how he could presume that the work under MPLADS should
also be stopped during the operation of Model Code of Conduct, when
there was no mention of MPLADS in the letter of Shri N.K. Aggarwal,
Shri Mahavir Prasad replied “It has been mentioned in the Model Code of
Conduct that they should not make any announcement which seems to be
in favour of any particular candidate as has been done in the case of issue
of licence. We have not renewed the licence of any cinema hall till date.”

55. When asked to state whether there was any specific order prohibiting
implementation of schemes during operation of Model Code of Conduct
for election, Shri Prasad replied in negative and stated that they had
reccived the guidelines from the Election Commission.

56. When the Committee enquired from Shri Mahavir Prasad about the
complaint of the Member that she was asked by Shri Sunil Barthwal,
Deputy Development Commissioner, Dhanbad to submit proposals against
her wishes, Shri Prasad stated that he met Prof. (Smt.) Rita Verma, MP
twice and she never complained that she had been asked against her wishes
to submit proposals.

57. On being asked to state as to why Prof. (Smt.) Rita Verma, MP was
called by the Deputy Development Commissioner, Dhanbad for a meeting
which was convened on 1 December, 1994, when the schemes once
suggested by the Member are supposed to be final, Shri Prasad stated, “It
is done on mutual understanding. Sometimes, the MPs or MLAs say that
they have already given the list. Perhaps, she might have been requested
for the meeting on that ground. Generally, it so happens that once their
signatures are put, then a meeting is not at all required to be convened.
Once the Hon’ble Member of Parliament has put his signatures on the
papers, then generally the officer does not call him for a meeting.”

58. When Shri Mahavir Prasad was asked to clarify whether any meeting
of Deputy Commissioners was called by the Election Commission to
discuss whether the Model Code of Conduct bars the implementation of
schemes under the MPLADS, Shri Prasad replied in affirmative and
stated, “A meeting was held but the matters relating to elections and
photography were only discussed...I have .attended all the meetings and
only the matters regarding election were discussed in those meetings. It
was held in those meetings that the guidelines which have been issued
carlier should be implemented and if those are not complied with, the
concerned officers will be held responsible for that.”

59. The Committee desired to know from Shri Mahavir Prasad as to
what action was taken on the schemes of Prof. (Smt.) Rita Verma, MP,
during the period when the process of election was on, Shri Prasad stated
that he had read in the newspapers about the schemes of Prof. (Smt.) Rita
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Verma, MP and that he had got it done after 9 or 10 May under his
supervision as the schemes were sanctioned onmly after 8 May, 1995.

EviDENCE OF SHRI RAvi MITTAL, THE THEN DEPUTY COMMISSIONER,
BOKARO, BIHAR

60. During his evidence before the Committee, Shri Ravi Mittal, the
then Deputy Commissioner, Bokaro, was asked to state as to when the list
of schemes suggested by Prof. (Smt.) Rita Verma, MP and necessary
amount for their implementation was received by him, Shri Mittal
replied:—

“I was transferred on 29 April and this amount was sent to Bokaro
after my transfer. Hon’ble Member of Parliament had sent the list of
proposals on 2nd January. After that she informed on telephone that
she would send a second list. The second list had been sent to
Bokaro in the end of April. I was sent for training on 16th April.
After that I was transferred to Patna as Joint Secretary, Personnel
Department. Now, I am posted as D.D.C., Hazaribagh. The second
list was sent during my training period.”

61. Asked to state as to what action did he take after receiving the first
list of proposals from Prof. (Smt.) Rita Verma, MP, on 2 January, 1995,
Shri Mittal stated, “We could not do anything after 2 January, 1995.”
When asked as to why did he not prepare the estimates, Shri Ravi Mittal
replied, “We have to go into the field for preparing estimates. On
8 January in the meeting of D.D.C. we had been told about the Model
Code of Conduct. It had also been told in the meeting that no action
would be taken on the recommendations of the Hon’ble MLAs or MPs
and action could only be taken after elections are over. After that we also
received- a letter from the Government.”

62. When asked “was it a letter from Shri N.K. Aggarwal, Commis-
sioner & Secretary, Department of Rural Development, Government of
Bihar?”, Shri Mittal replied in affirmative and clarified that each and every
scheme in the district requires administrative approval and once this
approval was given, implementation of the schemes takes no time.

63. In reply to the question as to who was “responsible for delay in
trasferring the money, particularly to Bokaro district?”, Shri Mittal stated
that the money was to come from Dhanbad and according to the Model
Code of Conduct for elections, nothing could be done before 2nd of April,
1995.

EvIDENCE OF SHRI SUKHDEO SINGH, DEPUTY COMMISSIONER, BOKARO.
BIHAR
64. Shri Sukhdeo Singh, Deputy Commissioner, Bokaro, Bihar during

his evidence before the Committee while explaining about the action taken
on the proposals of Prof. (Smt.) Rita Verma, MP stated as follows:—

“Before I came over here action had been initiated. Estimates have
been received. I too assisted in preparing the estimates. After one
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week we discussed it. The workers of the Hon’ble MP had also met
us. We had a telephone chat. Her workers told us that they want to
have discussion about the schemes. Hon’ble MP had herself called on
me. We had a cordial meeting about the schemes. I myself, had given
her some suggestions. She was accompanied by her local representa-
tive. He told us that she had authorised him to have discussions over
the schemes. Whatever problems they had we wanted to take them
up and started to discuss the same. The final discussion is yet to take
place. We had not got the money till some time back. There is no
problem in execution. We have rather a difficulty as long as monsoon
is there but we are in such a position that we can execute the
scheme.”

Evipence oF SHRI N.K. AGGARWAL, COMMISSIONER AND SECRETARY,
DEPARTMENT OF RURAL DEVELOPMENT, GOVERNMENT OF BIHAR

65. Shri N.K. Aggarwal, Commissioner & Secretary, Department of
Rural Development, Government of Bihar during his oral evidence before
the Committee on 11 July, 1995 stated that there were about 50 districts in
his State and it was not possible to study about each district. He also
stated that he had not received any direct complaint about Dhandad
Administration. He further stated that as regards the schemes suggested by
the Members of Parliament action was taken on these schemes according
to the directions of the Election Commission. When asked to state which
directions of Election Commission he was referring to, Shri Aggarwal
quoted as under:—

“Nirvachan, Bihar, in their letter No. ELI-60794-ELEC-1507, dated
13.4.94 had stated that under the present Budget Head 2515, all the
schemes under other village development programmes, multi-purpose
projects, other regional sub-schemes, special scheme, minor construc-
tion work can be implemented on the recommendation of the MP/
MLA only. Further, the amount incurred is not under discretionary
grant whereas these public works can be implemented under the
recommendation of the MP/MLA. It is not mode of sanction which is
material but its impact. The Commission directs that to ensure that
undertaking these works at this juncture does not influence the
electors, implementation of these schemes shall be deferred until
after the bye-election is completed. A compliance report should be
sent so as to reach the Commission not later than 1700 hours on
24th May, 1994.”

66. When it was brought to the notice of Shri N.K. Aggarwal that as per
the above directions of Election Commission, the implementation of these
schemes should only be deferred and that there was no restriction on
taking of advance action on these schemes, Shri Aggarwal stated:—

“About this we are seeking the clearcut directions from the Chief
Election Commissioner through specific reference to the Chief
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Election Officer about these three situations. According to the first
situation action has been initiated on recommendations but the work
has not been completed. Should that be completed or not? In the
second situation, work has not started but the scheme is recom-
mended and selected. Whether such a work should be taken up or
not under these circumstances. The third situation -is that after
8 December, 1994, if such proposals are received, whether they will
be taken up for implementation or not? After visualising all the three
situations, we had sought clear directions...”

EvipEnce ofF SHR1 A.K. Basak, CHIEF SECRETARY, GOVERNMENT OF
BmHAR

67. During his evidence before the Committee, Shri A.K. Basak, Chief
Secretary, Government of Bihar stated that Prof. (Smt.) Rita Verma, MP
madg some proposals under the MPLADS to Shri Sunil Barthwal, Deputy
Development Commissioner, Dhanbad before 8 December, 1994. How-
‘ever, these schemes could not be taken into consideration. When the
Committee desired to know whether the work on those schemes should
have been stopped, Shri Basak - stated as follows:—

“Sir, I confess that I do not know.exactly when did Mrs. Rita Verma
submit these schemes. I reviewed her case recently. She recom-
mended 67 schemes out of which 43 schemes have been started and
17 or 18 did not fall within the guidelines. I do not exactly know as to
when she submitted these ¢chemes through the district authority...But
the technical examination could have been done by the technical
officer. As some measurements in the field are required to be taken
and some technical examination in regard to material cost are
required, the technical officer concerned could have looked into it.
Wherever such examination was required, I think, that could have
been.done.”

68. When the attention of Shri A.K. Basak was drawn to the fact that
even the technical examination of the proposals made by Smt. Rita Verma
was not done by the Deputy Development Commissioner, Shri Basak
replied “If it was not done, the officer concerned have to explain how and
why it was not done.”

EVIDENCE OF SMT. SHANTA SHASTRY, ADDITIONAL SECRETARY, DEPART
MENT OF PROGRAMME IMPLEMENTATION, MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION, GOVERNMENT OF INDIA

69. During her evidence before the Committee, Smt. Shanta Shastry,
Additional Secretary, Department of Programme Implementation, Ministry
of Planning and Programme Implementation, Government of India stated
that on 23 December, 1993, the Prime Minister announced in the
Parliament a scheme under the name ‘Member of Parliament Local Area
Development Scheme’. Up to October, 1994 this Scheme was being
monitored by the Rural Development Ministry, Government of India.
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Since October, 1994, the Department of Programme Implementation,
inistry of Planning and Programme Implementation was acting as the
Ministry for the implementation of this Scheme.

70. When the witness was asked to state the mechanism evolved by the
/Ministry of Planning and Programme Implementation for proper
implementation of the MPLADS, Smt.-Shanta Shastry stated as follows:—

“The task is very huge...it is impossible to go everywhere and collect
information. So we have devised a computer format in consultation
with NIC, there are six formns in which we are seeking infor-
mation...The Collectors are supposed to feed the data in this format.
Once it is done, then the Department of Programme Implementation
will be able to do the needful...We are also thinking how to
strengthen its monitoring and implementation. In fact, we have also
received complaints in this regard.”

71. When the attention of the witness was drawn to the fact that the
Cheif Secretary, Government of Bihar during his evidence before the
Committee has stated that he was not aware about the instructions issued
in this regard by the Central Government as the same were not sent to him
and also to the fact that there appeared to be a lack of coordination
between the various wings of the Government dealing with the Scheme,
Smt. Shanta Shastry stated as follows:—

“Sir, we have also felt similarly and some thinking is going on about
an action plan for this so that the Collectors could be made to
expedite the works.”

72. On the attention of Smt. Shastry being invited to the statistical
information furnished by the Department of Programme Implementation,
according to which in some districts not even a single rupeec was spent
under the Scheme in spite of the fact that the member concerned had
submitted as many as 40 proposals, Smt. Shastry submitted as follows:—

“We will definitely be coming up with some action plan to expedite
these works. The picture should be more pleasant than this. I am
sorry that the performance has not been very good so far. But
certainly, we will take steps to improve the situation.”

73. The Committee pointed out to the witness that as per instructions
issued by the Government of Bihar the work of schemes such as Jawahar
Rozgar Yojna and Integrated Rural Development Programme etc. was in
progress even when the process of election had started whereas the work
under MPLADS was not initiated in spite of the fact that MPLADS also
deal with rural development, Smt. Shastry replied:—

“Sir, the instructions were that no new schemes should be taken up.
The ongoing schemes which are already in progress could not be
stopped. This year it is a question of taking up a new scheme. If it
had started before the clection code of conduct came into operation
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than that scheme could have been carried on...I have read the
explanation given by the Deputy Development Commissioner, Dhan-
bad. He has interpreted in this way that if he had examined and
scrutinised the proposals, perhaps the local people would have come
to know that the scheme is for their locality.”

74. When asked to clarify whether during the currency of election
process, preparation of estimates of the Scheme suggested by
Prof. (Smt.) Rita Verma, MP would have amounted to violation of Model
Code of Conduct, Smt. Shastry replied:—

“Sir, I would not like to comment on that. The State Government of
Bihar has upheld it. We are not the authority on this. We sought a
clarification on this from the Ministry of Law. I have given the gist of
the advice given by the Ministry of Law.”

(ii) Whether Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad, misbehaved with Prof. (Smt.) Rita Verma, MP, when the
latter went to his residence on 7 & 11 April, 1995 to seek certain
clarifications regarding implementation of her schemes under the
Member of Parliament Local Area Development Scheme? If so, does
it amount to breach of privilege or contempt of the House?

75. As regards the incident of alleged rhisbehaviour with her by Deputy
Development Commissioner, Dhanbad on 7 April, 1995, Prof. (Smt.) Rita
Verma, MP, during her evidence before the Committee on 26 June, 1995,
stated as follows:—

“I gave a ring to the D.D.C. on 7th...The D.C. had gone on leave
and only the D.D.C. was there, so I gave him a ring. When I asked
as to when he will be taking up my schemes, he irritatingly said, ‘not
now’. I asked why? He said that he will not talk on this subject now.
I asked ‘Is election process still going on?’ He replied, ‘Yes’. I
smilingly said that D.D.C. Saheb, elections are over, cabinet had
been formed and it had taken oath also and after two days Assembly
was also being constituted. I enquired from him as to when was the
clection process going to be over. He replied that re-polling and re-
counting were still to be conducted in many constituencies. I said that
bye-elections were yet to be held, then he said that he would not do
_anything untnl all the election were over. When I asked as to whether
he had received any letter to this effect from the Election Commis-
sion, he replied, ‘yes, I had received such a letter...’ I said that I am
reaching his residential office within ten minutes. And after ten
minutes I reached Mr. Barthwal’s residential office. Mr. Barthwal has
been in Dhanbad for the last three years but whenever I met him, I
met him in his residential office only...He is an IAS officer. He is
known in Dhanbad as an officer who does not sit in his office. If any
body wants to meet him, he should meet him only in his residential
office. I went there to meet him. He has made a statement
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everywhere that I entered his house alongwith the mob, whereas I
did not go beyond the verandah of his house. He has given a
statement to the newspapers that I went there alongwith a mob to
create uproar...My driver was with me who was driving the vehicle
and my representative was also with me who managed my work in
my absence. And I had with me a member of our party who
looked after the development work particularly in ther office of
D.C. and D.D.C. We were four persons including the driver.
When I reached there, I sent him a message that Mrs. Verma has
come to mecet him, so he may come out and meet me in the
office. I did not even enter his office in his absence. He sent a
message through peon that he could not meet me then.”

76. On being asked by the Chairman, whether Deputy Development
Commissioner refused to meet her when she intimated him on phone
that she would be meeting him in ten minutes, Prof. (Smt.) Rita Verma
clarified that DDC did not refuse to meet her but instead asked her to
come. Elaborating further the member stated:—

“....I reached there, but then he said that he will not meet me. I
said that I have come here after a prior appointment. He could
have refused at that time. But as I had come, I would go back
only after meeting him. Then the peon went inside and said that
saheb has asked me to meet him in the office. I said that this is
my insult. I have come here with prior appointment and I will sit
here only. But he has been saying that I have come with the mob.
This is not true....I asked the men who were with me to go back.
They said, ‘We cannot go leaving you alone here.” One man was
sitting with me for three-four hours. D.D.C. saheb came out and
entered his car and went away. He did not even look at me. I sat
there on ‘Dharna’ and remained on hunger strike for fourteen
hours. He did not even send any message. Then S.D.O. and
D.S.P. reached there and asked me as to why I was annoyed? I
told them that I was not annoyed. I asked them as to what
injustice had I committed by asking why was he not starting work
on my schemes. He could have replied that he would start work
within two days, three days or even four days. He not only said
that he would not start work but that he would not even talk to
me....They persuaded the D.D.C. very much but D.D.C. was
adamant. That day I could not understand what happened to him.
He bad called forces of Punjab Police, CRPF and Blackcat com-
mandoes also as if we were rioters. I do not understand as to why
he had called them?”

77. When Prof. (Smt.) Rita Verma, MP, was asked whether Deputy
Commissioner was present at that time, the member stated that neither
Deputy Commissioner nor Superintendent of Police was present. In fact
Deputy Development Commissioner was officiating as Deputy Commis-
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sioner at the relevant time. Continuing her narrative of further events,
Prof. (Smt.) Rita Verma, MP, stated:—

“By that time it was about 9 or 9.30 p.m. People said how long this
matter will be dragged on and asked the D.D.C. to sort out the
matter. But he ordered that all the persons should be arrested. When
the D.S.P. came to me, I told him that we are not protesting or
quarrelling with police, it is a question of development and you. can
arrest us if you intend to, so we are ready Yor it. I do not know what
they thought but they did not arrest us. Later on, we were told to lift
dharna as it was already 9.30 p.m. in night. I was told that he
(D.D.C.) was coming and the accounts would be shown on 11th.
accepted it and kept on waiting there. We told that we were ready to
lift dharna. After sometime he came and went to his house without
, saying anything to us. I said that I would not leave the place until he
gave an assurance that accounts will be shown. Later on, D.D.C.
came there or I should say he was compelled to come there to tell
that accounts will be shown on 11th.”

78. Prof. (Smt.) Rita Verma further stated that Deputy Development
Commissioner threatened her and her supporters in front of the media
persons present there, that he would have got them beaten up by police
andimprisoned them but for the forthcoming festival of Ramnavami which
was falling after two days.

79. Continuing her submissions, Prof. (Smt.) Rita Verma stated that
when she alongwith 3 or 4 persons went to D.R.D.A. office-on 11 April,
1995, Deputy Development Commissioner ‘instead of showing her the
accounts as promised by him on 7 April, 1995, tried to malign her in front
of persons present there, by saying that a person recommended by the
member in respect of contract for a project, had ran away without
completing the work thercon. Prof. (Smt.) Rita Verma further stated that
as the Deputy Development Commissioner was not showing her the
relevant accounts and also keeping in view the recalcitrant attitude of
Deputy Development Commissioner, she left D.R.D.A. office alongwith
her supporters.

EVIDENCE OF SHRI SUNIL BARTHWAL, DEPUTY DEVELOPOMENT COMMIS-
SIONER, DHANBAD, BIHAR

80. When Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad, appeared before the Committee on 11 July, 1995, the Commit-
tee sought to know from him in detail about the incidents on 7 & 11 April,
1995. Shri Barthwal deposed before the Committee as follows:—

‘“Madam gave me a ring at 6.50 a.m. on 7th....She wanted to know as
to why was I not taking up her schemes...I informed her that we
were not in a position to take up her schemes in view of the
guidelines issued under the model code of conduct for elections; I
also mentioned about Shri Aggarwal’s letter....She asked me whether
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I could show those papers to her. I told her that I can show the
papers in the officc. When I was coming out of my residence at
7 a.m. for going to office, I saw that 4-5 persons had come and were
sitting in the verandah. I requested them to come to my residential
office or the D.R.D.A. office where I promised to explain everything
to them as well as state my problems. Madam was annoyed at that
time and-insisted on seeing the papers there. I expressed my inability
stating that was my residence and not my office and as such I cannot
bring the papers there. Madam did not agree to my proposals. As I
was getting late. I came to my office. I asked the S.D.O. to meet the
member and explain to her that the papers can be shown in the
residential office or D.R.D.A. office.”

81. To a specific query by the Committee as to whether it was a fact
that the Deputy Superintendent of Police, Dhanbad and Sub-Divisional
Officer, Dhanbad had advised him to sort out the matter with the member
amicably and that he overlooked their suggestions, the Deputy Develop-
ment Commissioner replied in negative.

82. When the Committee pointed out to Deputy Development Commis-
sioner that the entire unpleasant episode could have been easily avoided,
Deputy Development Commissioner stated:

“I express my regrets if any of my actions have hurt the feclings of
the Hon’ble member and I fully apologise for that. I think this is a
case of misunderstanding which will never come up again. I have
good relations with the Hon’ble member and I would maintain them
in future also. I have all the respect for all the Hon’ble Members of
Parliament. I will always maintain this relationship with them.”

The Committee thereupon advised Deputy Development Commissioner
to personally meet Prof. (Smt.) Rita Verma, MP, to make suitable
amends. Deputy Development Commissioner promised to do so.

EvIDENCE OF SHRI SUDHIR KUMAR, FORMER DEPUTY COMMISSIONER,
DHANBAD

83. Shri Sudhir Kumar, when he appeared before the Committee on
27 June, 1995 was asked as to whether he was aware of the incident on
7 April, 1995, He thereupon replied:—

“At that time I was not in Dhanbad; I was in Delhi. I was intimated
over phone that the Hon’ble Member of Parliament was sitting on a
dharna in the verandah of the residence of Deputy Development
Commissioner. I had a talk with the Hon’ble Member over phone. I
requested her to go to the residential office of D.D.C. I told her that
I will personally talk to 'D.D.C. over phone and he will himself come
to meet her within five 'minutes. But madam did not agree, she said ‘I
am sitting in the verandah and that Deputy Development Commis-
sioner should come and meet me here only.’ I requested madam that
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as the wife of Shri Sunil Barthwal, D.D.C., was in the advanced
stage of pregnancy, she may not kindly sit on dharna at his residence
because she may have a complaint against Shri Sunil Barthwal, but
not with his wife or his family... But as I have already mentioned,
madam had asked the D.D.C. to give her an appointment. D.D.C.
had asked her to come and she straightaway came to the verandah of
D.D.C.’s residence. As far as my information goes, D.D.C. did not
deny her a meeting. However, if he had refused, it was definitely
improper...”

84. To a specific question whether any enquiry was conducted in the
episode, Shri Sudhir Kumar replied that an investigation was in progress.

EviDENCE oF SHRI MAHAVIR Prasap, DepuTy COMMISSIONER, DHANBAD

85. When Shri Mahavir Prasad, during his evidence on 27 June, 1995
was asked by the Committee whether he is aware of the fact that Deputy
Development Commissioner did not meet Prof. (Smt.) Rita Verma, MP,
even after prior appointment he deposed as follows:—

“I was told that there was some misunderstanding between both of
them...There is a residential office situated beside the main gate of
his residence. I have been told that the mceting was going to take
place there only. Though D.D.C. was sitting there, madam entered
the verandah (of the residence of D.D.C.) straightaway... I have
talked to both of them. Mrs. Verma affirmed that they had very good
relations for the last six years. ...When I asked Mr. Barthwal he
replied that he was sitting in his residential office at that time.
Instead of coming over there she straightaway went to his house. He
would have met her at his residence also but 20 or 25 persons were
with her who started raising slogans. His wife was in the family way
and she at once became perplexed by it. He did not want to do
anything which would have deteriorated the law and order situation.”

86. In response to a specific query as to whether he tried to defuse this
unpleasant situation, Shri Mahavir Prasad deposed as follows:—

“I tried my best. I have tried twice to meet the madam. I have no
personal complaint against the madam. We have a lot of respect for
her. Shri Sunil Barthwal is also regarded as one of the good officers.
I do not know how this incident happened. Madam also does not
quarrel with anyone. She herself is also surprised how this happend
because she also consideres Shri Barthwal as one of the good
officers.”

EvIDENCE OF SHRI CHANDRA DEV SINGH, Sus-DIVISIONAL OFFICER,
DHANBAD

87. To a specific query by the Committee to Sub-Divisional Officer
during his evidence on 12 July, 1995 whether he was present at the time of
the incident on 7 April, 1995, he replied that he was not present at the
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relevant _time. Sub-Divisional Officer, however, stated that he subse-
quently, on being called over phone, went to Deputy Dcvclopment
Commissioner’s office where he was asked to talk to the member in this
respect In this connection, he stated:—

...When I went there (D.D.C.’s residence) I found that Hon’ble
Mcmber was present there alongwith 2-4 persons.... She was sitting in
the verandah (on the floor)....Madam told me that she had come
there after making a telephone call (to D.D.C.). But he (D.D.C.) did
not think it proper to talk with her. Besides, he did not even talk to
her properly. It was an insult to her.... I conveyed this to D.D.C....”

88. When asked by the Committee as to what did Deputy Development
Commissioner do thereafter to resolve the matter, Sub-Divisional Officer
replied:—

“....He was in his chamber. I requested him to talk to madam.... I
am not aware what transpired between them thereafter....”

89. When asked whether Deputy Development Commissioner was not
prepared to meet the member at the place of her dharna, Sub-Divisional
Officer replied in affirmative. Sub-Divisional Officer was however, of the
view that the entire situation could have been avoided had Deputy
Development Commissioner talked to the member at that place itself
(Where she was sitting on dharna).

EvipeNce ofF SHR1 LaL BaBu PaswaN, DEPUTY SUPERINTENDENT OF
PoLice. DHANBAD

90. On being asked by the Committee what knowledge he had regarding
the incident on 7 April, 1995, Shri Lal Babu Paswan, Deputy Superinten-
dent of Police during his evidence on 12 July, 1995 deposed as follows:—

“....I received his (D.D.C.’s) call at 7.45 a.m. He asked me to report
in his office immediately. I reported in his office within ten minutes.
He told me that Prof. (Smt.) Rita Verma, MP was on dharna in front
of his house alongwith some other people. He asked me to go there
and discuss the matter with the member. S.D.O. had already reached
the spot before me....The Hon’ble Member was sitting in the
verandah of the residence of D.D.C. accompanied by 10-12 people
who were perhaps from her own party. Hon’ble Member told me that
D.D.C. had given her an appointment but he had left for his office
even without meeting her. She alongwith her supporters would
"continue to sit there till he comes and talks to them and apologises
for his conduct.... In my view, there would have been no harm had
D.D.C. met the member. This matter had been prolonged unneces-
sarily. We“kept trying to resolve the matter....He (D.D.C.) should
have met hcr, he should not have left the place (without mecting the
member)...
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91. To a question whether it was a fact that both he and Sub—ljivisional
Officer tried their best to resolve the situation, Deputy Supeﬁnt*ndent of
Police replied in affirmative.

92. As regards tl%e meeting on 11 April,‘;g% Deputy Superiq(tcndent of
Police stated that:— ‘ !

“...We (himself and S.D.O.) had,Been trying since that/ morning to
sort the matter out. We really felt that it would be better if the
matter was resolved....”

93. When asked whether there was any incident of misbef)aviour by the
crowd on dharna, Deputy Superintendent of Police repli#d that barring
mild slogan shoutings, the dharna was cdrried on in a ppaccful manner.

EviDENCE OF SHRI A.K. Basak, CHIEF SECRETARY, GOVERNMENT OF
BiHAR

94. As regards the incident of alleged misbehavi ur by the Deputy
Development Commissioner, Dhanbad with Prof. (Smf.) Rita Verma, MP,

Shri A.K. Basak during his evidence on 26 July, S stated:—

“.... I regret that such a thing has happened ,...I personally express
my regrets over this incident.”

EvIDENCE OF PROF. (SMT.) RiTA YERMA, MP

95. Prof. (Smt.) Rita Verma, MP, was  again called before the
Committee on 18 September, 1995 for apprising her about the evidence
tendered before the Committee by the Deputy Development Commis-
sioner, Dhanbad and other officers of Bihar Government in respect of
issues raised by her in her notice of question of privilege. The Committee
after briefly apprising her about the evidénce, sought her views, particu-
larly in the light of unconditional apology tendered by the Deputy
Development Commissioner and other officers of Bihar Government. The
member thereupon stated:

“....Insofar as apology by the officials is concerned far from seeking
any apology nobody even contacted me on telephone. They may talk
about seeking apology but I did not find even any feeling of regret
(on their part).... On 9 July, I attended a function at the residence of
D.C. He (Shri Barthwal) met me there. On that occasion, I did say
that he is like my younger brother. Shri Barthwal, however, did not
utter a single word. These people expect me to go to their respective
houses and foregive them. This is not an issue of my personal respect
or disrespect, but rather a question of contempt of Parliament and
members of Parli:yznt. I am not aware whether they have expressed
regrets or not b/ they did not show respect to Parliament and its
members. They should seek apology keeping this aspect in view....”
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EVIDENCE OF SHRI SUNIL BARTHWAL, DEPUTY DEVELOPMENT
CoMMISSIONER, DHANBAD

96. Shri Sunil Barthwal was again called before the Committee on
14 December, 1995-and was apprised by the Committee of their findings
that he had misbchaved with Prof. (Smt.) Rita Verma, MP and also that
he had failed to fulfil his assurance before the Committec that he would
apologize to the member. When the Committee sougit to know from
Shri Sunil Barthwal what he had to say in the matter, he informed the
Committee that he had met the member personally on 11 December, 1995
at Delhi and tendered his apology. He once again expressed his regrets in
respect of his conduct with Prof. (Smt.) Rita Verma, MP.

(iii) Whether delay in furnishing information to the Hon’ble Speaker,
Lok Sabha by the Ministry concerned/Deputy Development
Commissioner, Dhanbad, Bihar regarding. the complaint of the member
amounted to breach of privilege or contempt of ‘the House?

Evibence ofF SHr1 A.K. Basak, CHIEF SECRETARY, GOVERNMENT OF
BIHAR

97. Shri A.K. Basak, Chief Secretary, Bihar, was informed during his
evidence before the Committec that the Ministry of Planning and
Programme Implementation, Department of Programme Implementation,
Government of India had written to him in the month of May 1995 for
furnishing a factual report in the matter. When he was asked to explain the
inordinate delay in furnishing the factual report, Shri Basak replied:—

“Mrs. Shastry visited Bihar, I think, between 15th and 18th of May,
this year. She visited some districts. After visiting, she called on me
probably on 17th when she was leaving Patna and she apprised me of
the schemes that she had reviewed in the districts. At that time, she
did mention about this but that was a very brief mention. She did say
that the Government of India had asked for that report from them.
Immediately, I spoke to the Secrctary (Rural Development) -about
the incident. I understand that Mr. Aggarwal had spoken to the D.C.
about the report. But Mr. Aggarwal told me that the communication
from Mrs. Shastry was received on the 16th by the district officer and
immediately, after getting the instructions, they looked into the
matter and the report was sent, probably on the 20th or 21st May.”

EVIDENCE OF SMT. SHANTA SHASTRY, ADDITIONAL SECRETARY, DEPTT.
OF PROGRAMME IMPLEMENTATION,.  GOVERNMENT OF INDIA

98. It was brought to the notice of Smt. Shanta Shastry, Additiomal
Secretary, Department of Programme Implementation, Ministry of Plan-
ning and Programme Implementation, Government of India that her letter
dated 2nd May, 1995 seeking a factual note in the matter, addressed to the
Deputy Commissioner of Dhanbad was reccived by the D.C. about a
fortnight after it was sent and asked “when the concern was shown by
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Hon'ble Speaker, was it not necessary on your part or on the part of your
Ministry 10 have sent that communication by some specdier method?”
Smt. Shastry stated as follows:— -

“Sir, I agree with you that it should have been sent by speed post. I
would like to submit that the moment we received this note from the
Lok Sabha'Seccretariat, I myself dictated the letter to the Collector
and sent it for despatch. But I agree that there was delay....Sir, I am
personally taking, care to see that such delays do not occur. I myself
dictated the letter to the Collector asking him for the factuals. It is
true that I could have sent it by speed post. But it did not strike me
at that time and also I could not think that there would be such an
inordinate delay With due respect, I may submit that it was my
intention that since the Hon’ble Speaker has called for the report, I
should make haste and should get it done speedily. I personally took
it up. In the normal.-course, we send the letters in the sections to be
put up on files. But in this case, I myself dictated the letter. But
there was delay.”

) IV. Findings and Conclusions
Issue No. (i)

99. This being the first case of its kinds, the Committee decided to treat
it as a tegt case and examined the matter in great detail giving careful
thought to all its aspects. especially with a view to highlighting deficiencies,
if any, in proper implementation of the MPLADS and suggesting correc-
tive measures whergver called for. . .

100. The Committee observe that the D.C. and -D.D.C.,"Dhanbad and
. D:C., Bokaro, pleaded their helplessness in lmplementmg Prof. (Smt.)
Rita Verma. MP’s proposals under thc MPLADS owing to extenuating
circumstances beyond %heir 'centrol, viz., the coming into force of the
maodel code of conduct for the State Assembly Elections in Bihar which
prohibned sanctioning/implementation of new development schemes dur-
ing the pendency of the election process. In this context, the Committee
gave very. careful consideration o (i) letter dated 31 January, 1995,
addressed by Shri N.K. Aggarwal, Secrctary, Department of Rural
Development, Government of Bihar, to all D.C.s in Bihar, directing them’
to defer mplemcntatlon of various development schemes during the
Assembly elections in Bihar, and (ii) the communication dated 23 May,
1994, issued by.tire Election Commission of India directing the Chief
Elcctoral Officer, Bihar “to defer” implementation of development
schemes until after~the ‘elections werc completed.

101. The Committee find that nejther of the above communication refers
spccifically to MPLADS. -Nevertheless, the directions of the Election
Commission of India i in the second of the above-said commurtcatigns: that

“it is not the modec of sanction which is material but, is lmpacf" and it
‘must be ensured that “undertaking these works at this jurcfure does Dot

’.
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influence the electors”, seem to have clinched the issue by persuading the
officers concerned into believing that sanctioning or implementing of any
development work, even under MPLADS, during the elections in Bihar
was barred under the model code of conduct.

102. The Committee have also given careful consideration to the
clarification® given by the Ministry of Law, Justice and Company Affairs,
Government of India that making internal examination/evaluation etc.
does not appear to be barred during the currency of model code of
conduct and to the explanation given by the concerned officers in this
regard that they felt that evaluation etc. would have entailed a visit to the
site by the staff thereby giving an impression to the people at large that
some development work was being taken up. The officers were apprehen-
sive that it might have been construed as violation of model code of
conduct.

103. The Committee are of the view that the contention of the officers
concerned does not appear to be convincing. The Committee feel that the
officers should have at least carried out technical evaluation and prepared
estimates of the proposals of Prof. (Smt.) Rita Verma, MP under
MPLADS, during the operation of the Model Code of Conduct so that the
work thereon could have been started-in right earnest immediately after
the election process was over. .

The Committee are cormstrained to observe that the Model Code of
Conduct was nothing more than a convenient alibi for inaction and the
officers .concerned delayed the implementation of Prof. (Smt.) Rita
Verma's proposals. . .

104. The Committee, however, '&bserve that a typical bureaucratic.
indifference and d#pathy. has been discernible right through this whole
episode. There tan otherwise be no explanation behind the delay in
initiating at least some tangible action on Prof. (Smt.) Rita Verma’s
proposals on two occasions when opportumty for doing the same was very ¢
much available—first, between 30 November and 7 December; 1994, i.c.,
after Prof. (Smt.) Rita Verma had submitted her proposals but before the
Model Code of Conduct came into operation and again after 16 April,
.1995 when the election process had been completed.

105. The Committee are constrained to observe that there was a pathetic
lack of coordination at all levels of cxecutive machinery—Centre, State
and District. This is more than manifest from the fact that the D.D.C.,
Dhanbad, D.C., Dhanbad, and D.C., Bokaro, were not aware of the
revised guidelines regarding MPLADS which were issued by the Depart-
ment of Programme Implemeptation, Government of India in December,
1994, and sent to all D.C.s in January, 1995 even on 27 June, 1995, when
they appeared before the Committee. The officers confessed before the

-

SSee Appendix IIL.
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Committee that they were -ignorant about the revised guidelines and had
been following the old guidelines. Either the officers at the District level
were too busy and unconcerned to even go through all the papers received
in their offices or there was such a serious break in communication channel
that papers sent by-a Central Government Department were not reaching
their destination. In any event this, to say the least, is a serious reflection
on the efficiency of the administrative machinery and needs to-be looked
into seriously by all concerned, for taking suitable remedial action.

106. The Committee are convinced that there was also a lack of proper
appreciation of significance and.true import of the MPLADS. The scheme
was taken to be another of the like of many-development schemes already
in existence. No serious thought appears to have gone into chalking out
any strategy for proper implementation of the scheme. No system of feed
back review or monitoring existed. The Committee were shocked to
observe that there were instances where even after members of Parliament
having submitted their proposals, not even a single rupee had been spent
under the scheme. The Committee are pained at this sorry state of affairs
where Government money to the tune of more than rupees seven hundred
crores granted for development work under the MPLADS for the benefit
of the society at large is either not being properly utilised or, in some
cascs, not being utilised at all.

107. In the backdrop of such a disheartening scenario, the Committee
fecl that corrective measures are called for in right carnest. The
Committee are of the view that periodic meetings should be held between
the member of Parliament and the District Level officers of his or her
constituency to review the progress of development work proposed by the
member under the scheme. There should also be a system for monitoring
thc scheme at two levels—at the State hcadquarters level and at the
Central level, to ensure that the scheme is being implemented in letter and
more importantly, in true spirit. The persons directly responsible for
implementing the scheme, i.e., the officers at District level, should be
made accountable and asked to explain any undue delay in taking up
proposals of an MP or the reasons for not spending money granted under
thc MPLADS. The Committec hope that thc Department of Programme
Implementation, Government of India, would after carefully considering
the matter take necessary corrective measures and devise proper and
adequate .monitoring mechanism.

The Committee also desire that to ensure proper implementation and
monitoring of the scheme, their recommendations be brought to the notice
of all Deputy Commissioners/District Magistrates in the country.

108. The Committee also feel that it would be in the fitness of things if a
Standing Committee of the House were to be constituted to monitor the
proper implementation of the MPLAD scheme and to go into the
complaints of the members in that regard.
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Issue No. (ii)

109. The Committee aiter taking into consideration the totality of
the facts and circumstances of the case, have come to the conclusion
that Shri Sunil Barthwal, Deputy Development Commissioner, Dhanbad
did not behave properly with Prof. (Smt.) Rita Verma, MP when she
had gone to meet him with prior appointment, in commection with her
proposals under the MPLADS.

110. However, in view. of the unconditional and usqualified apology
tendered by Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad and also by Shri A.K.- Basak, Chief Secretary, Bihar, the
Committee are of the view that the dignity of the House would be
best served by taking no further action in the matter.

111. The Committee, however, lament that time and again they have
to perform the distasteful duty of reporting upon matters of misbe-
haviourr by Government officers with Members of Parliament. This
becomes all the more lamentable in view of the fact that the Govern-
ment of India have laid down clear guidelines for official dealings
between the Administration and Members of Parliament. It seems to
the Committee that these guidelines are observed more in their breach
rather than in their compliance. In a democratic set up like ours
everybody must realise that it is the people who are sovercign. The
bureaucrats and the peoples’ representatives have to strive together for
the uplift of the masses. With this commonality of purpose, there
should hardly be an occasion for any confrontation between thc
peoples’ representatives and the burcaucrats. The Committee feel that
there is a great need to train officers at all levels of administration so
that they show a little more tact and circumspection while dealing with
MPs. After almost fifty years of independence, there is no place for
colonial hangovers and an ethos needs to be developed where nobody
fights shy of extending unhesitating respect and courtesy to the
peoples’ representatives.

Issue No. (iii)

112. The Committce note that thc Department of Planning and
Programme Implementation, Government of India were requested as
per the directions of the Speaker, Lok Sabha, on 28 April, 1995, to
furnish within two weeks time, the reply of DDC, Dhanbad, Bihar on
the notice of question of privilege of Prof. (Smt.) Rita Verma, MP.
The DDC, Dhanbad’'s reply was, however, furnished as late as
29 May, 1995, after the matter had already been referred to the
Committee of Privileges by the Speaker, Lok Sabha.

113. The Committee observe that while Smt. Shanta Shastry, Addi-
tional Secretary, Department of Planning and Programme Implementa-
tion, stated that she had addressed a letter to the D.C., Dhanbad, on
29 May, 1995 secking a factual notc in the matter, the D.C.,
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Dhanbad stated that he received the said letter after about a fortnight and
this resolted in delay in furnishing the requisite reply to Lok Sabha.

114. Smt. Shanta Shastry, during her evidence before the Committee
admitted that despatching her letter dated 2 May, 1995 by ordinary post
was a mistake which resulted in inordinate delay. She felt that the delay
could have been avoided had the letter been sent by speed post.

115. The Committee are of the view that there was undue and avoidable
delay in furnishing the requisite information to Lok Sabha and express
their displeasure at this casual approach. However, in view of the regret
expressed by Smt. Shanta Shastry, the Committee feel that the matter
need not be pursued further. The Committee wish that more promptitude
and alarcity is shown by all concerned when information is called for by
the Lok Sabha.

V. Recommendation of the Committee

116. The Committee recommend that in view of their findings mentioned
above no further action need be taken in the matter subject to the
following:—

(i) that their recommendations (Para 107 supra) be brought to the
notice. of all Deputy Commuissioners/District Magistrates in the
country; and

(ii) that a Standing Committee of the House be constituted to monitor
the MPLAD Scheme.

NEew DELHI; SHIV CHARAN MATHUR,

February 28, 1996 Chairman,
Committee of Privileges.

Phalguna 9, 1917 (Saka)
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MINUTES

I
First Sitting
New Delhi, Thursday, 1 June, 1995
The Committee sat from 15.00 to 15.40 hours.

PRESENT
Shri Shiv Charan Mathur—Chairman

MEMBERS

Shri Ram Sunder Das

Shri Santosh Kumar Gangwar
Shri Anna Joshi

Shri Uttamrao Patil

Shri Bhagwan Shankar Rawat

ARl o

SECRETARIAT

Shri J. P. Ratnesh — Joint Secretary
Shri S. C. Rastogi — Deputy Secretary
Shri V. K. Sharma — Under Secretary

2. At the outset, the Chairman informed the Committee that on 29 May,
1995, Prof. (Smt.) Rita Verma, MP, raised in Lok Sabha the matter
regarding non-implementation of MP’s Local Arca Development Scheme
in her constituency, which had been referred by the Speaker to the
Commiittee. Chairman also informed the Committee that a memorandum
in this respect would be prepared by the Secretariat and circulated to all
members of the Committee in due course.

3. . L2 . e .

The Commirtee then adjourned.

* Para 3 relates to another maatter and has accordingly beea omitted.
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Second Sitting
New Delhi, Wednesday, 14 June, 1995
The Committee sat from 15.00 to 15.45 hours.

PRESENT

Shri Shiv Charan Mathur—Chairman
MEMBERS

Shri Ram Narain Berwa

Shri Santosh Kumar Gangwar

Shri Anna Joshi

Shri P.R. Kumaramangalam

Shri Uttamrao Patil

Shri Bhagwan Shankar Rawat

Shri Allola Indrakaran Reddy

Shri Tej Narayan Singh

SECRETARIAT

Dr. Ashok Kumar Pandey  — Additional Secretary
Shri S. C. Rastogi — Deputy Secretary
Shri V.K. Sharma — Under Secretary

2. The Committee took up for consideration the question of privilege
regarding non-implementation of Member of Parliament Local Arca
Development Scheme in Dhanbad Lok Sabha constituency of Prof. (Smt.)
Rita Verma, MP.

3. After brief discussion, the Committee decided that Prof. (Smt.) Rita
Verma, MP, be requested to appear before the -Committee for oral
evidence oa Friday, 23 June, 1995. The Committee also decided that the
following officers of Government of Bihar be asked to appear before the
Committee for oral evidence:—

Monday, 26 June, 1995

(i) District Magistrate, Dhanbad.

(ii) Deputy Development Commissioner, Dhanbad.
(iii) . District Magistrate, Bokaro.

(iv) Deputy Development Commissioner, Bokaro.

Tuesday, 27 June, 1995
(i) Secretary, Department of Rural Development, Government of
Bihar.

CENALE LN
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(ii) Chief Secretary, Bihar.

(iii) Secretary, Ministry of Programmé¢ Implementation, Government of
India.

The Committee then adjourned.
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Third Sitting
New Delhi, Monday, 26 June, 1995
The Committee sat from 11.00 to 12.20 hours.

PRESENT
Shri Shiv Charan Mathur—Chairman

MEMBERS

Shri Ram Narain Berwa

Shri Ram Sunder Das

Shri Santosh Kumar Gangwar
Shri Anna Joshi

Shri Bhagwan Shankar Rawat
Shri Tej Narayan Singh

SECRETARIAT

Shri S. C. Rastogi —Deputy Secretary
Shri V.K. Sharma —Under Secretary

WITNESS
Prof. (Smt.) Rita Verma, M.P.

2. The Committee took up for consideration the question of
privilege regarding non-implementation of Member of Parliament
Local Area Development Scheme in Dhanbad Lok Sabha
constituency of Prof. (Smt.) Rita Verma, M.P.

3. The Chairman informed the members that a letter dated
21 June, 1995 had been received from the Chief Secretary,
Government of Bihar, intimating that as the State Legislature was in
session, it would not be possible for him and the Secretary,
Department of Rural Development, Government of Bihar to appear
before the Committee for oral evidence. The Chief Secretary had
also made a request seeking exemption for himself and the
Secretary, Department of Rural Development, Government of Bihar
from personal appearance on the ground that they were not directly
involved in implementing the Member of Parliament Local Area
Development Scheme.

The Committee decided that it was not possible to accede to the
request of the Chief Secretary, Government of Bihar for exemption
from personal appearance before the Committee. The Committee

NounkwnN
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directed that both the Officers might be asked to appear for oral evidence
at a sitting of the Committee when the State Legislature was not in
session.

4. Prof. (Smt.) Rita Verma, MP, was then called in and examined on
oath. She handed over copies of six press clippings having a bearing on the
matter.

(Verbatim record of evidence was kept)
(The witness then withdrew)
The Committee then adjourned.
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Fourth Sitting
New Delhi, Tuesday, 27 June, 1995
The Committee sat from 11.00 to 16.46 4aours.

PRESENT
Shri Shiv Charan Mathur—Chairman

MEMBERSs

Shri Ram Narain Berwa

Shri Santosh Kumar Gangwar
Shri P.R. Kumaramangalam
Shri Bhagwan Shankar Rawat
Shri Allola Indrakaran Reddy
Shri Tej Narayan Singh

SECRETARIAT

Dr. Ashok Kumar Pandey = —Additional Secretary
Shri S. C, Rastogi —-Deputy Secretary
Shri V.K. Sharma —Under Secretary

WITNESSES

1. Shri Sunil Barthwal = — Deputy Development Commissioner,
Dhanbad, Bihar.

2. Shri Sudhir kumar  — The then Deputy Commissioner,
Dhanbad, Bihar.
3. Shri Mahavir Prasad — Deputy Commissioner, Dhanbad, Bihar.
Shri Ravi Mittal — The then Deputy Commissioner,
Bokaro, Bihar. \*
5. Shri Sukhdeo Singh — Deputy Commissioner, Bokaro, Bihar.

2. The Committee took up for consideration the question of privilege
regarding non-implementation of Member of Parliament Local Area
Development Scheme in Dhanbad Lok Sabha constituency of Prof. (Smt.)
Rita Verma, M.P.

3. Shri Sunil Barthwal, Deputy Development Commissioner, Dhanbad,
Bihar was called in and examined on oath.

NownkwubN

(Verbatim record of evidence was kept)
(The witness then withdrew)
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4. Shri Sudhir Kumar, the then Deputy Commissioner, Dhanbad, Bihar
was then called in and examined on oath. He handed over a copy of the
Model Code of Conduct for the Guidance of Political Parties and
Candidates, issued by the Election Commission of India.

(Verbatim record of evidence was kept)
(The witness then withdrew)
The Committee then adjourned till 15.00 hours.

5. Shri Mahavir Prasad, Deputy Commissioner, Dhanbad, Bihar was
called in and examined on oath. He handed over a copy each of the
statement showing the factual status of schemes suggested by Prof. (Smt.)
Rita - Verma, MP, under the Member of Parliament Local Area
Development Scheme for the year 1994-95 and a letter dated 12 October,
1994, addressed to him by the Pay & Accounts Officer, Ministry of Rural
Development, Krishi Bhawan, New Delhi regarding release of funds to the
District Rural Development Agencics for MPLAD Scheme for the year
1994-95.

(Verbatim record of evidence was kept)
(The witess then withdrew)

6. Shri Ravi Mittal, the then Deputy Commissioner, Bokaro, Bihar was
called in and examined on oath.

(Verbatim record of evidence was kept)
(The witness then withdrew)
7. Shri Sukhdeo Singh, Deputy Commissioner, Bokaro, Bihar was called
in and examined on oath.
(Verbatim record of evidence was kept)
(The witness then withdrew)
8. The Committee decided that complete file (in original) regarding
Prof. (Smt.) Rita Verma’s proposals under the MPLAD Scheme together
with the letter sanctioning money under the Scheme for works in Dhanbad
district, be called for from the Government of Bihar.

9. The Committee also decided that the following officers of
Government of Bihar be asked to appear before the Committee for oral
evidence at their sittings to be held on 11 and 12 July, 1995:—

() Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad, Bihar,
(i) Shri A.K. Basak, Chief Secretary to the Government of Bihar.
(iii) Secretary, Department of Rural Development, Government of
Bihar,
*(iv) The then Deputy Superintendent of Police, Dhanbad, Bihar.
(v) The then Sub-Divisional Officer, Dhanbad, Bihar.
The Committee then adjourned.
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Fifth Sitting
New Delhi, Tuesday, 11 luly, 1995
The Committee sat from 15.00 to 17.30 hours.

PRESENT
Shri Shiv Charan Mathur—Chairman

MEMBERS

Shri Ram Sunder Das

Shri Santosh Kumar Gangwar
Shri Anna Joshi

Shri Allola Indrakaran Reddy
Shri Tej Narayan Singh

SECRETARIAT

Dr. Ashok Kumar Pandey  —Additional Secretary
Shri J.P. Ratnesh —Joint Secretary

Shri S. C. Rgstogi —Deputy Secretary
Shri V. K. Sharma —Under Secretary

WTITNESSES

1. Shri Sunil Barthwal = — Deputy Development Commissioner,
Dhanbad, Bihar.

2. Shri NK. Aggarwal — Commissioner and Secretary,
Department of Rural Development,
Bihar.

2. The Committee took up for further consideration the question of
privilege regarding non-implementation of Member of Parliament Local
Area Development Scheme in Dhanbad Lok Sabha constituency of
Prof. (Smt.) Rita Verma, MP.

3. The Chairman informed the members that a fax letter dated 8 July,
1995 had been received from the Chief Secretary to the Government of
Bihar expressing his inability to appear before the Committee for oral
evidence due to a Conference of Senior Police Officers of the State on
12 July, 1995. The Committee felt strongly in the matter and directed that
the Chief Secretary to the Government of Bihar be asked to appear before
them at their next sitting.

4. Shri Sunil Barthwal, Deputy Development Commissioner, Dhanbad,
Bihar who was already on oath, was called in and examined. He handed

SoUnewN
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over a copy of the letter dated 22 February, 1995 from Shri N.K.
Aggarwal, Commissioner and Secrctary, Department of Rural
Development, Government of Bihar to all the Development
Commissioners/Deputy Development Commissioners etc. of Bihar
regarding suspension of implementation of Member of Parliament Local
Area Development Schemes during the Assembly Elections in Bihar,

(Verbatim record of evidence was kept.)
(The witness then withdrew.)

5. Shri N.K. Aggarwal, Commissioner and Secretary, Department of
Rural Development, Government of Bihar was then called in and
examined on oath. He handed over the following documents: —

(i) A copy of the Annual Report (1994-95) of the Departmenteof
Rural Development, Government of Bihar;

(ii) Photo copies of extracts from the file regarding funds allocated for
implementation of small development schemes recommended by
MPsyMLAsMLCs; and

(iii) Photo copies of documents showing monthly review of Member of
Parliament Local Area Development Scheme.

(Verbatim record of evidence was kept)
(The witness then withdrew) -
The Committee then adjourned.
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Sixth Sitting
New Delhi, Wednesday, 12 July, 1995
The Committee sat from 15.00 to 16.30 hours.

PRESENT
Shri Shiv Charan Mathur—Chairman

MEMBERS

Shri Santosh Kumar Gangwar
Shri Bhagwan Shankar Rawat
Shri Allola Indrakaran Reddy
Shri Tej Narayan Singh
Prof. (Dr.) S.S. Yadav

SECRETARIAT

SUs LN

Shri J.P. Ratnesh — Joint Secretary
Shri S.C. Rastogi — Deputy Secretary
Shri V.K. Sharma — Under Secretary

WITNESSES

1. Shri Chandra Dev Singh — Sub-Divisional Officer, Dhanbad,
Bihar.

2. Shri Lal Babu Paswan — Deputy Superintendent of Police,
: Dhanbad, Bihar.

2. The Committee took up for further consideration the question of
privilege regarding non-implementation of Member of Parliament Local
Area Development Scheme in Dhanbad Lok Sabha constituency of
Prof. (Smt.) Rita Verma, M.P.

3. Shri Chandra Dev Singh, Sub-Divisional Officer, Dhanbad, Bihar,
was called in and examined on oath.

(Verbatim record of evidence was kept)
(The witness then withdrew)

4. Shri Lal Babu Paswan, Deputy Superintendent of Police, Dhanbad,
Bihar, was then called in and examincd on oath.

(Verbatim record of evidence was kept)
(The witness then withdrew.)
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5. The Committee decided that the Chief Secretary, Government of
Bihar be asked to appear before the Committee for oral evidence at their
next sitting to be held on 26 July, 1995.

The Committee then adjourned.



v
Seventh Sitting
New Delhi, Wednesday, 26 July, 1995
The Committee sat from 15.00 to 16.25 hours.
PRESENT
Shri Shiv Charan Mathur — Chairman
MEMBERS
2. Shri Ram Narain Berwa
3. Shri Santosh Kumar Gangwar
4. Shri Bhagwan 'Shankar Rawat
5. Prof. (Dr.) S.S. Yadav

SECRETARIAT
Shri J.P. Ratnesh — Joint Secretary .
Shri S.C. Rastogi — Deputy Secretary

WITNESS

Shri A.K. Basak — Chief Secretary, Government of Bihar

2. The Committee took up for further consideration the question of
privilege regarding non-implementation of Member of Parliament Local
\Area Development Scheme in Dhanbad Lok Sabha constituency of
Prof. (Smt.) Rita Verma, MP.

3. Shri A K. Basak, Chief Secretary, Government of Bihar was called in
and examined on oath.

(Verbatim record of evidence was kept)
(The witness then withdrew)

4. The Committee decided that Smt. Shanta Shastry, Additional
Secretary Department of Programmc Implementation, Ministry of
Programme Implementation, Govcrnment of India be asked to appear
before the Committee for oral evidencc at their next sitting.

5. The Committee also decided to call for tium the Government of India
the statistical and other information pcrtaining to the year-wise / State-
wise /district-wise, (i) allocation of funds for impleméntation of the projécts
proposed by Members of Parliament under the Member of Parliament
Local Area Development Scheme in the country; (ii) amounts spent by
various District Administrations in the country on the projects under the
MPLAD Scheme; and (jii) status rcports and other information relating to
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the ongoing and pending proposals of members under the MPLAD
Scheme, received from various districts in the country.

The Committee then adjourned.



vill
Eighth Sitting
New Delhi, Wednesday, 16 August, 1995
The Committee sat from 15.00 to 16.25 hours.
PRESENT
Shri Shiv Charan Mathur — Chairman
MEMBERs
2. Shri Ram Narain Berwa
3. Shri Ram Sunder Das
4. Shri Santosh Kumar Gangwar
5. Shri Syed Masudal Hossain
SECRETARIAT
Shri J.P. Ratnesh — Joint Secretary
Shri S.C. Rastogi — Deputy Secretary
Shri V.K. Sharma — Under Secretary
WITNESS

Shrimati Shanta Shastry — Additional Secretary, Department of
Programme Implementation, Ministry
of  Planning and  Programme
Implementation, Government of India.

2. The Committee took up for furthcr consideration the question of
privilege regarding non-implementation of Mcmber of Parliament Local
Area Development Scheme in Dhanbad, Lok Sabha constituency of
Prof. (Smt.) Rita Verma, MP.

3. Smt. Shanta Shastry, Additional Sccyctary, Department of
Programme Implcmentation, Ministry of Planning and Programme
Implementation, Government of India was called in and examined on
oath.

The witness was directed to furnish a statement giving progress in
percentages, State-wise & district-wisc, indicating thc amount actually
spent on the ongoing and pending schemes under the Member of
Parliament Local Area Development Scheme, by 20 Septcmber, 1995.

(Verbatim record of evidence was kept)
(The witness then withdrew)

The Committee then adjourned.
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Ninth Sitting
New Delhi, Monday, 18 September, 1995
The Committee sat from 15.00 to 15.50 hours.
PRESENT
Shri Shiv Charan Mathur — Chairman
MEMBERS
Shri Ram Narain Berwa
Shri Santosh Kumar Gangwar
Shri Syed Masudal Hossain
Shri Anna Joshi
Shri Bhagwan Shankar Rawat
Shri Allola Indrakaran Reddy
Shri Tej Narayan Singh

® N E WD

SECRETARIAT
Shri J.P. Ratnesh — Joint Secretary
Shri S.C. Rastogi — Deputy Secretary
Shri V.K. Sharma — Under Secretary
WITNESS
Prof. (Smt.) Rita Verma, M.P.

2. The Committee took up for further consideration the question of
privilege regarding non-implementation of Member of Parliament Local
Area Development Scheme in Dhanbad Lok Sabha constituency of
Prof. (Smt.) Rita Verma, MP.

3. Prof. (Smt.) Rita Verma, MP. who was already on oath, was called in
and examined.

(Verbatim record of evidence was kept)
(The witness then withdrew)

4. The Committee decided to mcct again on Thursday, 28 September,
1995 to deliberate upon the mattcr.

The Committee then adjourned.
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Tenth Sitting
New Delhi, Thursday, 28 September, 1995
The Committee sat from 15.00 to 15.50 hours.
PRESENT
Shri Shiv Charan Mathur — Chairman
MEMBERSs
Shri Ram Narain Berwa
Shri Ram Sunder Das
Shri Santosh Kumar Gangwar
Shri Syed Masudal Hossain
Shri Anna Joshi
Shri Bhagwan Shankar Rawat
Shri Allola Indrakaran Reddy
Shri Tej Narayan Singh
Prof. (Dr.) S.S. Yadav
SECRETARIAT
Shri J.P. Ratnesh —. Joint Secretary

© % N AL AW

—
e

Shri V.K. Sharma — Under Secretary

2. The Committee took up for further consideration the question of
privilege regarding non-implementation of Member of Parliament Local
Area Development Scheme in Dhanbad Lok Sabha constituency of Prof.
(Smt.) Rita Verma, MP.

3. At the outset, thc Chairman rcferred to the Constitutional and other
provisions pertaining to parliamentary privileges ahd stated that the issues
involved in the.matter had to be cxamined in the perspective of those
provisions.

Members expressed their. views.

4. The Chairman suggested that further deliberation on the matter might
be taken up at the next sitting of the Committce to enable the members to
have an indepth study of the matcrial pertaining thcreto as well as the
legal provisions. Members agrecd.

5. The Chairman thereafter pointed out that the D.D.C. during his
‘evidence before the Committee on 11 July, 1995, while apologising for his
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conduct, assured the Committec that hc would personally meet
Prof. (Smt.) Rita Verma to make suitable amends. The members,
however, during her evidence on 18 September, 1995 stated that the
D.D.C. did not meet her till that datc.

6. The Committee desired that the position in respect of non-compliance
of assurance given by D.D.C. during his cvidence before the Committee,
might be ascertained from him.

The Committee then adjourned.



: XI
Eleventh Sitting
New Delhi, Thursday, 26 October, 1995

The Committee sat from 1500 to 1615 hours.
PRESENT

Shri Shiv Charan Mathur — Chairman
MEMBERS

Shri Santosh Kumar Gangwar

Shri Anna Joshi

Shri P.R. Kumaramangalam

Shri Bhagwan Shankar Rawat

Shri Allola Indrakaran Reddy

Shri Tej Narayan Singh

Prof. (Dr.) S.S. Yadav

SECRETARIAT

® N s LN

Shri J.P. Ratnesh — Joint Secretary
Shri S.C. Rastogi — Deputy Secretary
Shri V.K. Sharma — Under Secretary

2. The Committee resumcd further consideration of the question of
privilege regarding non-implcmentation of Member of Parliament Local
Area Development Scheme in Dhanbad Lok Sabha constituency of Prof.
(Smt.) Rita Verma, MP. '

3. The Chairman recalled that at their sitting held on
28 September, 1995, thc Committcc had dcsired to know whether
Shri Sunil Barthwal, Deputy Dcvclopment Commissioner, Dhanbad, Bihar
had personally met Prof. (Smt.) Rita Verma, MP, and-apologised to her as

promised by him before the Committcc at their sitting held on 11 July,
1995.

4. The Committce werc informcd that as per their directions,
Shri Sunil Barthwal,” Deputy Dcvclopment Commissioner, Dhanbad
(Bihar), was askcd to ‘explain whcther as adviscd by the Committee, he
had personally met Prof. (Smt.) Rita Verma, MP, and apologised to
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her for his misbehaviour, as was promised by him befor¢ the Committee
when he had appeared before them for oral evidence on 11 July, 1995.

The Chairman informed the Committee that Shri Barthwal in his reply
dated 24 October, 1995 had stated inter alia as under:—

“....that 1 have met the Hon’ble M.P. at the earliest opportunity
available. When the Deputy Commissioner, Dhanbad, Mr. Mahabir
Prasad, informed me that the Hon’ble M.P., Mrs. Rita Verma would
be coming to his residence, I went to his residence to meet
Mrs. Verma. When she came to his residence I grected her and
expressed my regrets for circumstances leading to the
misunderstanding. I also told her that we always had cordial relations
for the last two years and whatever happened was never intended.
The Hon’ble M.P., Mrs. Rita Verma, told me that 1 am like her
younger brother and this episode should be forgotten now. She told
me that she was leaving for Delhi that day. The. Deputy
Commissioner & myself went up to her car to see her off.”

5. The Committee noted that in his written reply, Shri Barthwal was
referring to a chance meeting with Prof. (Smt.) Rita Verma which took
place at the residence of Deputy Commissioner, Dhanbad and
Shri Barthwal had not bothered to tender unqualified apologies to the
member promptly after evidence before the Committee.

The Committee took serious note of the casual manmer in which
Shri Barthwal had treated the advice of the Committee in this regard.

6. The following two issues were considered by the Committee in great
detail:—

(i) Non-implementation/delay in implementation by the District
administration authorities of proposals and recommendations made
by Prof. (Smt.) Rita Verma, M.P. under the MPLADS, and

(ii) Misbehaviour by the Deputy Development Commissioner, Dhanbad
with Prof. (Smt.) Rita Verma, M.P.

7. On the first of the above mentioned issues, some doubts were initially
expressed by some members whether non-implementation/delay in
implementation of a member’s recommendation might amount to a breach
of privilege. Shri P.R. Kumaramangalam, M.P., was, however of the view
that proper and timely implementation of a Member’s recommendation
under the MPLADS involved the question of respect and dignity of the
House and non-implementation/delay in implementation thereof should,
therefore, amount to- a breach of privilege and contempt of the House.
Subsequently, other members also agreed with and supported Shri
Kumaramangalam’s views.
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8. On the second issue almost all the members were unanimous that.the
misbehaviour by the DDC, Dhanbad with Prof. (Smt.) Rita Verma, M.P.,
when she had gone to meet him, as also subsequently in not making
suitable amends promptly appeared to amount to a breach of privilege of
the members and contempt of the House.

9. The Chairman directed that a note be prepared on the legal issues
involved in the matter, well-established conventions and the available case
law to enable the Committee to discuss the matter further in all its aspects
and arrive at a considered decision.

The Committee then adjourned.



X
Twelfth Sitting
New Delhi, Tuesday, 21 November, 1995
The Committee sat from 15.00 to 16.05 hours.
PRESENT
Shri Shiv Charan Mathur — Chairman .
MEMBERS
2. Shri Ram Narain Berwa
3. Shri Syed Masudal Hossain
4. Shri P. R. Kumaramangalam
5. Prof. (Dr.) S. S. Yadav
SECRETARIAT
Shri J. P. Ratnesh — Joint Secretary
Shri S. C. Rastogi — Deputy Secretary
Shri V. K. Sharma — Under Secretary

2. The Committee resumed further deliberations on the question of
privilege regarding non-implementation of Member of Parliament Local
Area Development Scheme in Dhanbad Lok Sabha constituency of Prof.
(Smt.) Rita Verma, MP, in the light of the note on legal points involved in
the matter which was circulated to the members earlier (Annexure).

3. The Committee decided that Shri Sunil Barthwal, Deputy
Development Commissioner, Dhanbad, Bihar and Shri A. K. Basak, Chief
Secretary, Government of Bihar, be called again before the Committee on
14 December, 1995 to state what they might have to say in the matter.
particularly in the light of the findings of the Committee that Shri Barthwal
had misbehaved with Prof. (Smt.) Rita Verma, MP and also that he had
failed to fulfil his assurance before the Committee that he would apologise
to Prof. (Smt.) Rita Verma, MP.

4. The Committee also desired that Prof. (Smt.) Rita Verma, MP, might
‘be requested to remain available in Delhi on 14 December, 19,?)5 for .
consultation, if needed.

The Committee then adjourned.
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ANNEXURE

SMT. RITA VERMA, MP’s CASE — A NOTE ON LEGAL POINTS

The Committee of Privileges, at their sitting held on 26 October, 1995,
deliberated upon the question of privilege regarding non-implementation of
Member of Parliament Local Area Development Scheme (hereinafter
called MPLADS) in Dhanbad Lok Sabha Constituency of Prof. (Smt.)
Rita Verma, M.P.

2. The following two issues were considered by the Committee in great
detail:—

(i) Non-implmentationdlelay in implementation by the District
administrative authorities of proposals and recommendations
made by Prof. (Smt.) Rita Verma, M.P. under the MPLADS,
and

(i) Misbehaviour by the Deputy Development Commissioner,
(hereinafter called DDC) Dhanbad with Prof. (Smt.) Rita
Verma, M.P.

3. On the first of the above mentioned issues, some doubts were initially
expressed by some members whether non-implementationdelay in
implementation of a member’s recommendation may amount to a breach
of privilege. Shri P.R. Kumaramangalam, M.P. was, however of the view
that proper and timely implementation of a member’s recommendation
under the MPLADS involved the question of respect and dignity of the
House and non-implementationdelay in implementation therecof should,
therefore, amount to a breach of privilege and contempt of the House.
Subsequently other members also agreed with and supported Shri
Kumaramangalam’s views.

4. On the second issue almost also all the members were unanimous that
the misbehaviour by the DDC, Dhanbad with Prof. (Smt.) Rita Verma,
M.P., when she had gone to meet him, appeared to amount to a breach of
privilege of the members and contempt of the House.

5. In the backdrop of the views expressed by the members, it becomes
imperative that the legal position obtaining as of date, conventions
heretofore followed by the Committee of Privileges in such matters and the
available case law having a bearing on the second issue be reiterated and
discussed in some detail.

6. Parliamentary Privilege—ancilliary in character

“Privileges of Parliament are granted to members in order that
they may be able to perform their duties in Parliament without any
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let or hindrance. They are applied to individual members only
insofar as they are hecessary in order that the House may freely,
perform its functions. (Kaul and Shakdher, Page 193, 4th Edn.)”

“The distinctive mark of a privilege is its ancillary character. The
privileges of Parliament arc rights which are ‘absolutely necessary
for the due execution of its powers’. They are enjoyed by
individual Members, because the House cannot perform its
functions without unimpeded use of the services of its Members;
and by each House for the protection of its Members and the
vindication of its own authority -and dignity. (Erskine May’s
Treatisce on The Law Privileges, Proccedings and Usage of
Parliament, pp. 70-71, 20th’ Edn.)”

7. Neither House can create new privileges

“Although either House may expound the law of Parliament, and
vindicate its own privileges, it is agreed that by itself neither House
can create a new privilege. In 1704, the Lorads communicated a
resolution to the Commons at a Conference, ‘That neither House
of Parliament hath any power, by any vote, or declaration, to
create to themselves any new- privilege, that is not warranted by
the known laws and customs of Parliament’; which was assented to
by the Commons. (Page 75, 20th Edn.)”

8. MPLADS—can its non-implementationflelay in its implementation
amount to a breach of Privilege?

It is well established that apart from freedom of speech in Parliament
[article 105(1)], and immunity from any proceedings in any court in respect
of anything said or any vote given in Parliament or a Committee thereof
[article 105(2)], the Houses of Parliament and members enjoy, in actual
.practice, the same privileges and immunities. as were enjoyed by the House
of Commons (U.K.) and its members on 20 June, 1979" [article 105 (3)]

As such, a person can be said to be in contempt of the House if, and
only if, he commits a breach of any of the known and established
privileges of the House and its members.

MPLADS, being a new scheme (announced on 23 December, 1993) does
not come under any of the known and established privileges of the House.
also, as already stated, neither the House, nor the Committee of
Privileges, can create a new privilege.

* The date of commencement of Coastitution (44th Amendment) Act, 1978, which amended
article 105(3) by deleting reference to the House of Commons (U.K.).
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9. Under these circumstances, two basic questions arise for the
consideration of the Committee:—

(i) Can the act of proposing or recommending development works
under the MPLADS be said to be something without proper
implementation of which the members will not be able to
perform’ their duties in Parliament?

(ii) Can the non-implementationdelay in implementation of an MP’s
proposals under MPLADS be termed as disrespect to
Parliament?

As far as the first question above is concerned, the accepted
interpretation of the term a member’s “duties in Parliament” extends
basically to participation in the proceedings of the House and the
committees without any let and hindrance. The Committee may like to
deliberate upon the matter in this light.

In so far as the second question above is concerned, the Committee may
like to have a closer look into the “Guidelines on scheme concept
implementation and Monitoring” of MPLADS issued by the Department
of Programme Implementation, Government of India.

10. There is no doubt that the scheme came into existence as a result of
persistent demands made by members and also due to keen interest shown
by che Hon’ble Speaker in the MPLADS.

A perusal of the Guidelines, however, shows that the MPLADS is a
Central Government Scheme which is to be implemented by the
administrative authorities of the State Governments and monitored by the
District Collector and other senior officers as well as by the Department of
Programme Implementation, Government of India.

11. Under the Guidelines, the Parliament has no role in either
monitoring or supervising the Scheme in any. of its aspects. Even a member
has no say in the implementation of his proposals; he can only make
recommendations. Para 6.2 of the Guidelines reads as follows:—

“These guidelines shall not be changed in a routine manner.
However, the Department of Programme Implementation in
Government of India may notify such changes as are necessary for
effective implementation and financial accountability of the
scheme. Any major change in these guidelines will however be
brought to the prior notice of Hon’ble Speaker, Lok Sabha.

It may thus be seen that even the Hon’ble Speaker, Lok Sabha is only to
be informed before any major changes are made by the Government in the
guidelines.

12. It is well established that:—

“Disrespect to the House collectively is the original and
-fundamental form of breach of privilege, and almost all breaches
can be reduced to it.
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* * * * * *

Disobedience to the orders of the House, whether such orders are
of general application or require a particular individual to do or
abstain from doing a particular act is a contempt of the House.”
[Kaul and Shakdher, p. 245, 4th Edn.].

13. The question, therefore, needs to be resolved in the light of the
above factual and legal position. When the Parliament is not at all involved
in the implementation or monitoring of the MPLADS, can the proposals of
a member under the scheme be termed as directions or orders of thc
House? Can any delay in its implementation may be said to amount to
disrespect to Parliament? The Committee may like to take a considered
view on the issue.

14. It may also be submitted in this context that there are several other
similar schemes of different State Governments where members of
Parliament can make recommendations for development works.

If non-implementationdelay in implementation of MPLADS were to be
treated as a breach of privilege, it is likely to open the floodgates and a
demand may be made that non-implementation of a member’s proposals
under various State Governments sponsored schemes should also be
construed as a breach of privilege.

15. Misbehaviour with members

“It is a breach of privilege and contempt of the House to obstruct
or molest a member, while in the execution of his duties, that is
while he is attending the House or when he is coming to, or going
from, the House. Thus, insults offered to members on their way to
or from the House have always been deemed high breaches of
privilege. Similarly, to molest a member on account of his conduct
in Parliament is a breach of privilege.” (Kaul and Shakdher,
p. 253, 4th Edn.]

“In order to constitute a breach of privilege, a libel upon a
member of Parliament must concern his character or conduct in his
capacity as a member of the House and must be ‘based on matters
arising in the actual transaction of the business of the House’.”
(Kaul and Shakdher, p. 247, 4th Edn.]

It may be seen that acts tending to obstruct a member or words spoken
or written having a tendency to cast reflections on a member, would
constitute a breaclr of privilege only if such acts obstruct a member from
discharging his duties as a member or such reflections concern his
character or conduct in his capacity as a member.

The Committee may like to take a decision whether Prof. (Smt.) Rita
Verma, M.P., can be said to be performing any of her parliamentary
duties at the time she was misbehaved with by the DDC, Dhanbad.
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16. In the past, there have been several instances when complaints of
assault and misbehaviour etc. were referred to the Committee of
Privileges. However, in each case though the Committee gave a finding
that the member had cither been assaulted or misbehaved with, they
steered clear of, in view of the legal position stated above, giving a
finding that a breach of privilege had been committed. The following
cases, though not exhaustive, are illustrative of the approach adopted by
the Committee in such matters:— -

(i) In Shri Tulmohan Ram’s ‘case (1971) he was alleged to have
been ill-treated by the Peolice. The Committee of Privileges
obsgrved as follows:—

“The Committee, however, feel that, taking into consideration
the totality of the circumstances of the case, Shri Tulmohan
Ram, M.P., had been ill-trcated and abused by the Sub-
Inspector, Shri Chandrika Prasad.”

*“In view of the unqualified regret expressed by Shri Chandrika
Prasad, Sub-Inspector of Police, the Committee feel that no
further action need be taken in the matter.”

(ii) In Shri Bhogendra Jha's case (1981), he was alleged to have been
manhandled and abused by the police. The Committee of
Privileges observed as follows:—

“The Committee after taking into consideration the totality of
the circumstances of the case, have come to the conclusion that
the police personnel used abusivé language in respect of
Members of Parliament in general and Shri Bhogendra Jha,
MP, in particular, and assaulted him at Ghaziabad, on 3 April,
1981.”

“In view of the unconditional and unqualified apologies tendered by
Shri S.K. Trivedi, the then City Magistrate of Ghaziabad, and Shri R.R.
Pal, the then Inspector of Police, Ghaziabad, the Committee are of the
view that the dignity of the House would be best served by taking no
further action in the matter.”

(iii) In Shri Satyanarayan Jatiya’s case (1981), he was alleged to have
been assaulted and abused by the police. The Committee
observed:—

“The Committee have come to the conclusion that Shri
Satyanaryan Jatiya, MP, was assaulted and beaten by the
policemen under the orders of Shri H.P. Singh. Further Shri H.P.
Singh also used abusive language in respect of«Shri Satyanarayan
Jatiya which was highly derogatory against a Member of
Parliament.”
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“In view of the unconditional and unqualified apology tendered by
Shri H.P. Singh, the then Superintendent of Police, Ujjain, the
Committee are of opinion that no further action need be taken in
the matter.”

17. It may thus be seen that the consistent approach of the Committee
of Privileges in cases where members were assaulted or ill-treated in their
constituencies at a time when they were not coming to attend the sitting of
the House or any of its Committees, has been not to give any finding on
the question whether a breach of privilege had been committed or not and
to accept the apologies tendered by the alleged contemnors and
recommend to the House not to take any action in the matter.

18. It may not be out of place here to refer to the following
recommendations of the Select Committee on Parliamentary Privileges of
the House of Commons (U.K.), 1967, which have, by and large, come to
be established as a yardstick in such matters:—

“The House should exercise its penal jurisdiction (a) in any event
as sparignly as possible, and (b) only when it is satisfied that to do
so is essential in order to provide reasonable protection for the
House, its Members or its Officers from such improper obstruction
or attempt at or threat of obstruction as is causing or is likely to
cause, substantial interference with the performance of their
respective functions.”

19. In each of the three case referred to in para 16 above, the
Committee of Privileges, after they had come to a conclusion that the
members had been assaulted, ill-treated or abused as the case might be,
had again called the alleged contemnors, before the Committee and
apprised them of the findings of the Committee whereupon they tendered
unconditional apologies.

20. This procedure was also followed in a recent case (Smt. Frida
Topno, MP’s case, 1st Report, 10th Lok Sabha) where the concerned
Police Officer was called to appear before the Committee and apprised of
their findings whereupon he apologised unconditionally

21. This procedure is also in consonance with the provisions of section
313(1)(b) of the Code of Criminal Procedure, 1973 which provides as
follows:—

“313. (1) In every inquiry or trial, for the purpose of enabling the
accused personally to explain any circumstances appearing in the
evidence against him, the Court—

(a) * * * - * *

(b) shall, after the witnesses for the prosecution have been
examined and before he is called on for his defence, question him
generally on the case.”
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'22. As ‘the proceedings before the Committee of privileges are quasis
judicial in character, the Committce may consider whether they would like
to follow the procedure of calling the contemnor again before the
Committee to apprise him of the findings of the Committee and see how
he reacts to those findings.

Submitted.
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Thirteenth Sitting
New Delhi, Thursday, 14 December, 1995
The Committee sat from 15.00 to 15.20 hours.

PRESENT
Shri Ram Sundar Das—in the Chair

MEMBERS

Shri Santosh Kumar Gangwar
Shri Syed Masudal Hossain
Shri Anna Joshi

Shri Bhagwan Shankar Rawat
Shri Allola Indrakaran Reddy
Prof. (Dr.) S.S. Yadav

SECRETARIAT

Nowneen

Shri J. P. Ratnesh — Joint Secretary
Shri S. C. Rastogi — Deputy Secretary
Witness

Shri  Sunil Barthwal—Deputy Development Commissioner,
Dhanbad, Bihar.

2. The Committee, in the absence of the Chairman, chose Shri Ram
Sundar Dass, MP, to act as Chairman for the Sitting in terms of rule
258(3) of the Rules of Procedure and Conduct of Business in Lok Sabha.

3. The Committee took up for further consideration the question of
privilege regarding non-implementation of Member of Parliament Local
Area Development Scheme in Dhanbad Lok Sabha constituency of
Prof. (Smt.) Rita Verma, MP.

Shri Sunil Barthwal, Deputy Decvclopment Commissioner, Dhanbad,
Bihar, who was already on oath, was called in and examined.

(Verbatim record of evidence was kept).
(The witness then withdrew).

5 % %

The Committee then adjourned.

* Para 5 relates to another matter and has accordingly been omitted.
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XIv
Fourteenth Sitting
New Delhi, Tuesday, 23 January, 1996

The Committee sat from 15.00 to 15.50 hours.

Ll AR o

PRESENT
Shri Shiv Charan Mathur — Chairman

MEMBERS
Shri Ram Narain Berwa
Shri Ram Sundar Das
Shri Santosh Kumar Gangwar
Shri Anna Joshi
Shri P.R. Kumaramangalam
Shri Uttamrao Patil
Shri Allola Indrakaran Reddy

SECRETARIAT

Shri J. P. Ratnesh — Joint Secretary
Shri S. C. Rastogi — Deputy Secretary
Shri V.K. Sharma — Under Secretary

2. The Committee resumed further deliberations on the question of
privilege regarding non-implementation of Member of Parliament Local
Arca Development Scheme in Dhanbad Lok Sabha constituency of
Prof. (Smt.) Rita Verma, M.P.

3. On the basis of the facts of the case and the evidence tendered before
them, the Committee came to the conclusion that:—

@

(ii)

there had been a lack of proper appreciation on the part of
burcaucracy of the import and significance of the MPLADS. This
had led to avoidable delay in implementing the development works
suggested by Prof. (Smt.) Rita Verma, M.P., under the MPLADS.

Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad, Bihar misbehaved with Prof. (Smt.) Rita Verma, M.P.,
when she had gone to meet him with prior appointment, in
connection with her proposals under the MPLADS

4. After some discussion, the Committee recommended that:—

0

suitable instructions need to bc issued by the Ministry of Planning
and Programme Implementation urging upon the State
Governments to direct the district level officers to assign top
priority to the development works under the MPLADS.
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(ii) there should be a Standing Committee of the House to monitor the
proper implementation of MPLADS, and

(iii) in view of the unconditional apology tendered and regret expressed
by Shri Barthwal before the Committee, no further action need be
taken in the matter and it be dropped.

5. The Committee directed that the draft Report on the matter might be
prepared on the above lines and circulated to the members of the
Committee for consideration at their next sitting.

The Committee then adjourned.
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Fifteenth Sitting
New Delhi, Thursday, 15 February, 1996
The Committee sat from 15.00 to 16.05 hours.

PRESENT
Shri Shiv Charan Mathur — Chairman

MEMBERS

Shri Ram Narain Berwa

Shri Santosh Kumar Gangwar
Shri Anna Joshi

Shri P.R. Kumaramangalam
Shri Uttamrao Patil

Shri Bhagwan Shankar Rawat
Shri Tej Narayan Singh

Prof. (Dr.) S.S. Yadav

SECRETARIAT

Shri J. P. Ratnesh — Joini Secretary
Shri S. C. Rastogi — Deputy Secretary
Shri V.K. Sharma —  Under Secretary

2. The Committee took up consideration of draft Fifth Report on the
question of privilege regarding non-implementation of Member of
Parliament Local Area Development Scheme in Dhanbad Lok Sabha
constituency of Prof. (Smt.) Rita Verma, M.P.

3. The Committee suggested thc following modifications in the draft
Fifth Report:—

(i) for the existing paragraph 102 substirute the following paragraph:—

*102, The Committee arc of thc view that the contention of the
officers concerned does not appear to be convincing. The
Committee feel that the officers should have at least carried out
technical evaluation and prepared estimates of the proposals of
Prof. (Smt.) Rita Verma. MP under MPLADS, during the
opcration of the Model Code of Conduct so that the work thereon
could have been started in right earnest immediately after the
election process was over.

WO NE W

The Committee ‘are constraincd to observe that the Model Code
of Conduct was nothing morc than a convenient alibi for inaction
and the officers concerned delayed the implementation of
Prof. (Smt.) Rita Verma’s proposals.
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(ii) paragraph 103, for the words “the Committee, however, observe at
the same time the typical bureaucratic indifference and apathy has
been discernible right through”, substiture the words “the
Committee, however, observe that a typical bureaucratic
indifference and apathy has been discernible right through”.

(iii) paragraph 104 for the following portion:—

“104. ..... This is more than manifest from the fact that the
D.D.C., Dhanbad, D.C., Dhanbad and D.C., Bokaro, were not
even aware on 27 June, 1995—thc date when they appeared before
the Committee—of the revised guidelines regarding MPLADS,
issued by the Department of Programme Implementation,
Government of India, in December, 1994 and sent to all D.Cs. in
January, 1995...”

substitute the following:—

104. ..... This is more than manifest from the fact that the D.D.C.,
Dhanbad, D.C., Dhanbad and D.C., Bokaro, were not aware of
the revised guidelines regarding MPLADS which were issued by
the Department of Programme Implcmentation, Government of
India in December, 1994, and sent to all D.Cs. in January, 1995,
even on 27 June, 1995 when they appeared before the
Comnmittee...”

(iv) paragraph 114, for the words “by the Speaker. Lok Sabha”
substiture the words by thc Lok Sabha™.

(v) paragraph 115, for the words “‘observation in para 107" substitute

the words ‘‘observation regarding constitution of a Standing
Committee of the House to monitor the MPLAD Scheme

(Para 107 above).”
4. The Committee directed that thc draft Report on the matter might be
revised on the above lines and circulated to the members of the Committee
for further consideration at their ncxt sitting.

The Committee then adjourned.
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Sixteenth Sitting
New Delhi, Tuesday, 27 February, 1996

The Committee sat from 15.00 to 16.00 hours.

nhwo

PRESENT
Shri Shiv Charan Mathur—Chairman

MEMBERS

Shri Santosh Kumar Gangwar
Shri Syed Masudal Hossain
Shri P.R. Kumaramangalam
Prof. (Dr.) S.S. Yadav

SECRETARIAT
Shri S. C. Rastogi — Deputy Secretary
Shri V.K. Sharma — Under Secretary

2. The Committee took up consideration of revised draft Fifth Report on
the question of privilege regarding non-implementation of Member of
Parliament Local Area Development Scheme in Dhanbad Lok Sabha
constituency of Prof. (Smt.) Rita Verma, MP.

3. The Committee adopted the revised draft Fifth Report with the
following modifications:—

@

In paragraph 106 (renumbered para 107)
add the following sub-paragraph:—

“The Committee also desire that to ensure proper implementation
and monitoring of the Scheme, their recommendations be brought
to the notice of all Deputy Commissioners/District Magistrates in
the country.”

(ii) for the existing paragraph 115 (renumbered para 116)

@

@ii)

substitute the following paragraph:—

“115. The Committee recommend that in view of their findings
mentioned above no further action need be taken in the matter,
subject to the following:—

that their recommendations (para 107 supra) be brought to the
notice of all Deputy Commissioners/District Magistrates in the
country; and

that a Standing Committee of the House be constituted to monitor
the MPLAD Scheme.” ‘
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4. The Committee decided that the evidence taken before the
Committee be appended to the Report of the Committee.

S. The Committee authorised the Chairman and, in his absence
Shri Syed Masudal Hossain, MP, to present their Fifth Report to the
House.

The Committee then adjourned.



MINUTES OF EVIDENCE




LIST OF WITNESSES
Monday, 26 June, 1995

Prof. (Smt.) Rita Verma, M.P.

Tuesday, 27 June, 1995

(1) Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad, Bihar

(2) shri Sudhir Kumar, the then Deputy Commissioner,
Dhanbad, Bihar

(3) Shri Mahavir Prasad, Deputy C-mmissioner, Dhanbad,
Bihar
(4) Shri Ravi Mittal, the then Deputy Ccmmissioner, Bokaro,
Bihar
(5) Shri Sukhdeo Singh, Deputy Commissioner, Bokaro,
Bihar.
Tuesday, 11 July, 1995

(1) Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad, Bihar

(2) Shri N.K. Aggarwal, Commissioner & Secretary,
Department of Rural Development, Government of Bihar
Wednesday, 12 July, 1995

(1) Shri Chandra Dev Singh, Sub-Divisional Officer,
Dhanbad, Bihar

(2) Shri Lal Babu Paswan, Deputy Superintendent of Police,
Dhanbad, Bihar
Wednesday, 26 July, 1995
Shri A.K. Basak, Chief Secretary, Bihar

Wednesday, 16 August, 1995

Smt. Shanta Shastri, Additional Secretary, Department of
Programme Implementation, Ministry of Planning and
Programme Implementation, Government of India
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Monday, 18 September, 1995 PAGE
Prof. (Smt.) Rita Verma, M.P.
Thursday, 14 December, 1995 184

Shri Sunil Barthwal, Deputy Development Commissioner,
Dhanbad, Bihar.



MINUTES OF EVIDENCE TAKEN BEFORE THE COMMITTEE OF
PRIVILEGES

Monday, 26 June, 1995

PRESENT
Shri Shiv Charan Mathur—Chairman
MEMBERS

Shri Ram Narain Berwa

Shri Ram Sundar Das

Shri Santosh Kumar Gangwar

Shri Anna Joshi

Shri Bhagwan Shankar Rawat

Shri Tej Narayan Singh
SECRETARIAT

Shri S.C. Rastogi—Deputy Secretary
Shri V.K. Sharma— Under Secretary

WITNESS
Prof. (Smt.) Rita Verma, M.P.
(The Committee met at 11.00 hours)
EvDENCE OF PROF. (SMT.) RITA VERMA, M.P.

Mr. Chairman: Shrimati Rita Vermaji, you have been asked to appear
before this Committee to give evidence in connection with the question of
privilege regarding non-implementation of Member of Parliament Local
Area Development Scheme in Dhanbad Lok Sabha Constituency.

I may inform you that under Rule 275 of the Rules of Procedure and
Conduct of Business in Lok Sabha, the evidence that you may give before
the Committee is to be treated by you as confidential till the Report.of the
Committee and its proceedings are presented to the Lok Sabha. Any
premature disclosure of publication of the proceedings of the Committee
would constitute a breach of privilege and contempt of the House. The
evidence which you will give before the Committee will be reported to the
House.

Now you may please take oath or make affirmation as you like.

Prof. (Smt.) Rita Verma: I swear in the name of God that the evidence
which I shall give in this case shall be true, that I shall conceal nothing and
that no part of my evidence shall be false.

Nk we
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Tuesday, 27 June, 1995
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Shri Shiv Charan Mathur—Chairman
MEMBERS
2. Shri Ram Narain Berwa
3. Shri Santosh Kumar Gangwar _
4. Shri P.R. Kumaramangalam 3
5. Shri Bhagwan Shankar Rawat
6. Shri Allola Indrakaran Reddy
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SECRETARIAT
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WITNESSES
1. Shri Sunil Barthwal — Deputy Development
Commissioner, Dhanbad, Bihar
2. Shri Sudhir Kumar — The then Deputy Commissioner, Dhanbad,
Bihar
3. Shri Mahavir Prasad — Deputy Commissioner, Dhanbad, Bihar
4. Shri Ravi Mittal — ;hhe then Deputy Commissioner;~ Bokaro,
ihar

S. Shri Sukhdeo Singh — Deputy Commissioner, Bokaro, Bihar
(The Committee- met at 11.00 hours)

(1) EvibDENCE OF SHRI SuniL BarTHWAL, DEPUTY DEVELOPMENT
CoMMISSIONER, DHANBAD, BIHAR

Mr. Chairman: Shri Sunil Barthwal, please take your seat. You have to
take an Oath now.

sit e wdaren: & W { s & 6 & @ A 3 S g 4w, A
T W A o T usm ok N wea W o G sw gy @ e

Mr. Chairman: We are sorry that we arc little late in starting the
proceedings because of certain unavoidable circumstances.
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You have been asked to appear before this Committee to give an
evidence in respect of question of privilege regarding non-implementation
of Member of Parliament Local Arca Development Scheme in Dhanbad
Lok Sabha Constituency of Prof. (Smt.) Rita Verma, M.P.

I may inform you that under Rulec 275 of the Rules of Procedure and
Conduct of Business in Lok Sabha, the evidence that you may give before
the Committee is to be treated as confidential till the report of the
Committee and its proceedings are presented to the Lok Sabha. Any
premature disclosure or publication of the proceedings of the Committee
would constitute a breach of privilege and contempt of the House. The
evidence which you will give before thc Committec will be rcported to the

House.

Shri Barthwal, you are prescntly posted as a Deputy Development
Commissioner of Dhanbad. Prof. (Smt.) Rita Verma reprcsents the

Dhanbad Constituency.

This Scheme is initiated by thc Governmcent of India, which is called the
‘Member of Parliament Local Arca Dcvclopment Scheme’. Are you awarc
of it?

Shri Sunil Barthwal: Yes, Sir.

Mr. Chairman: A number of guidclines have been issued to implement
this Scheme. Do you know that thc amount sanctioned by thc Government
of India under this scheme does not form part of thc Plan of the State or
the Centre? Are you awarc of it?

Shri Sunil Barthwal: I am awarc of it, Sir,

Mr. Chairman: There are certain guidelines which have been issued by
the Government. The member of Parliament is entirely free to propose
certain schemes within his or her constituency. Are you aware of it?

Shri Sunil Barthwal: I am awarc of it.

Mr. Chairman: The only restriction which is imposed under this Scheme
is that as far as implementation of this Scheme is concerned, the Member
of Parliament will not be involved. Thc implemcntation of this Scheme is
to be done by the local agencies of thc Government, that is, either by the
.BDO or by the Developmcnt Officer ctc. Arc you aware of it?

Shri Sunil Barthwalj\I am awarc of it, Sir.

Mr. Chairman: Do you know about thc guidelincs which have been
issued in this regard?

Shri Sunil Barthwal: I have got thc guidelines of February, 1994. These
arc the latest guidelines, as I know.

Mr. Chairman: These arc not thc latest guidelines. Those guidelines
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have been revised. . The Mmistry of Planning and Programme
Implementation have further circulated the revised guidelines some time in
the month of December 1994, to all thc District Magistrates of the
country.

Shri Sunil Barthwal: I have got thc guidelines of February, 1994.

Mr. Chairman: I am talking about the latest guidelines which are in
operation.

Shri Sunil Barthwal: I am not awarc of it, Sir.

Mr. Chairman: At some stage, you have officiated as District Magistrate
also.

Shri Sunil Barthwal: That was only when D.C. was on leave.
Mr,. Chairman: During which pcriod did you officiate?

Shri Sunil Barthwal: I officiatcd from 5th of April to about 23rd of
April, 1995. During that pcriod thc D.C. was on lcave.

Mr. Chairman: Shrimati Rita Vcrma. Mcmber of Parliament from that

area,”submitted to you ccrtain proposals under this Schemc. When was it
submitted?

Shri Sunil Barthwal: Actually shc submitted the proposals to the D.C.
Collector is the main authority under this Schemc. She submitted the
proposals on. 28th of November, 1994 and thesc werce received in the office
of the D.C. on 30th of November.

Mr. Chairman: What action did you takc after Iecelvmg the proposaLs"

Shri Sunil Barthwal: In fact, wc rcccived the moncy on the 29th of
November. After receiving the money. the D.C. cafled a meeting of the
two M.Ps. from the arca—Shrimati Rita Verma, Member, Lok Sabha and
Shri P.K. Agarwalla, Member, Rajya Sabha. Thc mceting was attended by
Shri P.K. Agarwalla but Shrimati Verma could not attend the meeting.

Mr. Chairman: For what purposc was the meeting called?

Shri Sunil Barthwal: Under the guidclines, it is required that the D.C.
has either to ask for a written request from the concerned M.P. or he has
to hold a meeting with the Membcr of Parliament.

Mr. Chairman: You are talking about the February, 1994 guidelines.
When the proposals were sent by Shrimati Rita Verma, the necw guidelines
were available. So, the February, 1994 guidelines had got no relevance at
that time.

Shri Sunil Barthwal: We have not scen the new guidelines.
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Mr. Chairman: In the year 1993-94, an amount of Rs. 5 lakh only was
allotted which was to be spent according to the old guidelines that you are
referring to. But when this amount of Rs. one crore was transferred to the
District Collector, at that time the new guidelines were operative.

Shri Sunil Barthwal: We were not aware of the new gt;idelines. The
money was received on 29th of Novembcr, the proposals were received on
30th and, as per the old guidelines, the D.C. had called the meeting on the
1st.

Mr. Chairman: It is not incumbent upon the Member of Parliament to
attend such meetings. When she had submitted .the proposals, it was your
duty to have got them examined. If thc c<timates were falling short of the
amount available under this Schcme. you 1ould have asked the Member
of Parliament to send further proposals so that the amount could be fully
covered.

Shri Sunil Barthwal: It was not our intention that since she had not
attended the meeting, the proposals made by her would not be taken up.
In fact, the proposals had not bcen reccived on 29th but the money had
been received. So, we thought it proper to ask the M.P. to send a written
request.

Mr. Chairman: You had called thc mccting on the 1st of December. In
your written statement you havc said that from 8th of December the
election process had started. When did the election process end?

Shri Sunil Barthwal: The clection process in Dhanbad ended on 2nd of
April but in other parts of thc Statc thc clection process had been

continuing.

Shri Rangarajan Kumaramangalam: When did it end throughout the

State? >

Shri Sunil Barthwal: I have heard that it had ended around 15th or 17th
of April.

Shri Rangarajan Kumaramangalam: During the period from 8th of
December till around 15th of April. why could you not process the papers
from the point of view of getting thc cstimatcs prepared and the technical
feasibility examined? ‘

Shri Sunil Barthwal: In fact, we had reccived very strict guidelines from
the Election Commission under the Code of Conduct not to take up any
new project.

Shri Rangarajan Kumaramangalam: Thc Code of Conduct prevents
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thc announcement of new schemes and the taking up of new projects
during the election process. The on-going schemes or projects are not
stopped under the Code of Conduct. This was an on-going scheme and not
a new scheme. Did you consult the Chief Election Commissioner of the
State and did you receive any instruction from him that this scheme should
not bc implemented during the pcriod of the election process?

Mr. Chairman: Leaving asidc thc question of implementing it, was it
also part of the Modcl Code of Conduct that you should not get the
estimates prepared or get the technical feasibility of the project?

Shri Rangarajan Kumaramangalam: Did you clarify this aspect with the
Elcction authorities in the State?

Shri Sunil Barthwal: Sir, actually I was the D.D.C. Excepting for the
period of 20 days in 1995, therc was a scparate Deputy Commissioner. I
was only D.D.C. I was not directly involved with the clection process. It
was the D.C. who was involved in thc clection process. I was supposed to
implement the schemes which werc reccived from the D.C. The election
code had become operative from 8th Dcccmber, 1994. We receive money
on 29th November, 1994. On 30th Novcmbor, 1994 hon. M.P. submitted
thc scheme. Therc was a gap of about 7-8 days. During that time those
schemes were being scrutiniscd. It is writtcn in the guidelines that the D.C.
after getting the schemes from the hon. M.Ps. will scrutinise and see that
they are in accordance with the District Plan and the Centrally sponsored
programmes under the Central sector. They should be in conformity with
these programmes.

Mr. Chairman: You arc again talking of the same old guideline of
February, 1994 which are irrelevant as far as this Committee is concerned.

Shri Rangarajan Kumaramangalam: Wc want to ask specific question. I
am sorry to rcmind that you are saying that you never got the guidelines of
November/December, 1994. We arc asking questions specifically. If there
is any proof produced later that thc guidclines were made available to the
District offices then we will be very strict. Are you conscious of this? It is

not a very light cxamination. <

Shri Sunil Barthwal: Ycs Sir. I am spcaking the truth.

Shri Rangarajan Kumaramangalam: You proceeded on the basis of the

old guidelines and no clarification was sought whether any guidelines have
come afresh or not. Is it right?

Shri Sunil Barthwal: Yes Sir.

Mr. Chairman: Even today you do not know about the new guidelines.
Is it right?

Shri Sunil Barthwal: I have not seen them. Sir.

Shri Rangarajan Kumaramangalam: Mr. Chairman, I suggest that we
will summon the Chief Secrctary to know about this.
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Shri Sunil Barthwal: Sir, if I can bc given a copy I will see it.
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Some 67 schemes were received from the hon. M.P. and out of thcm
43 have already been sanctioned. Under which guideline they were
sanctioned?

Shri Sunil Barthwal: It was under Fcbruary, 1994 guidelines.
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Shri Sunil Barthwal: I am not awarc of this, Sir.

Shri Rangarajan Kumaramangalam: You plcasc check up your record.
Plcase tell the position. We arc asking a specific question. According to
the guidelines of February, 1994 thc money is supposed to have lapsed
on 31st March, 1995. How did you sanction them in May, 1995 when
you are saying that you zre awarc of only thc old guidelines?

Shri Sunil Barthwal: I was awarc of only those guidclines.

Shri Rangarajan Kumaramangalam: In Fcbruary, 1994 guidelines it is
said that the money for the ycar would lapse on 31st March. You
please check it.
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Shri Rangarajan Kumaramangalam: ‘You rcfcr to para 3.7 of the old
guidelines. It is said that thc normal finance and audit
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prosd8ares will apply to all actions takcn. I think you kmow what happens
naemefly on 31st March.

Mr. Chelrman: Are you awarc of thc Gencral Fimemcil and Audit
Rewles?

Shri Rangerajen Kumaramangalam: Arc you aware thkat thc money
sanctioned and not spent by the cnd of thc finameoted year lapses
automatically and has to bc returncd? Arc you awarc of it?

Shri Sunil Barthwal: It was considcred that..
Shri Rangarajan Kumaramangalam: How can you consider? It is specific

* 7 shat normal finance and audit procedurcs will apply. when it says that the

normal procedures will apply what docs it mean? Have you ever kept
money with you after the end of the financial year?

$hri Sunil Barthwal: No, Sir.

Shri Rangarajan Kumaramangalam: In that casc how had you
sanctioned them on 8th May?

Mr. Chairman: You sanctioned thcm on 8th May, 1995. You said you
arc fellowing the guidelincs of February, 1994 in which it is very clearly
mentioned that thc amount not spent by 31st March will lapsc. How have
you sanctioned on 8th May?

Shri Sunil Barthwal: It was not clcar to mc by these guidelines.

Shri Rangarajan Kumaramangalam: How is not clcar? You scc
para 3.7. It says that normal financial and audit procedures will apply. Did
you at least get the position clarificd from your Dcpartment? After -all you
. arc the D.D.C.

Mr. Chairman: Arc you from thc IAS or thc Allicd Scrvices?
Shri Sunil Barthwal: I am from thc Indian Administrative Service.

Mr. Chairman: Do you not know thc basic things? Under the old
guidelines you sanctioncd thcm on 8th May. How could you do that when
you arc following thc old guidclincs?

Shri Rangarajan Kumaramangalam: Thc wholc guidclines is specific. It
says that normal financial proccdurc should be followed. In the normal
procedure the moncy lapscs on 31st March. Any moncy which is not spent
by 31st March will have to be rcturncd to thc Consolidatcd Fund of India.
Now:you are saying that you sanctioncd the scheme on 8th May. Did you
get any intimation from thc Programme Implemcentation Ministry or did
anybody inform you that thc moncy stands in your namc and it continues
in your namc? Pleasc cxplain.

Shri Sunil Barthwal: Wc got the forwarding letter along with the money.
The letter said that we arc being provided with Rs. Onccrorc and that the
guidclines stand rcviscd to that cxtent. ==
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Mr. Chairman: Where is that letter.

Shri Sunil Barthwal: I have not got that letter here.
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Mr. Chairman: you are an All India Service Officer and you are
supposed to know all the rules and regulations of the Government. But
you are just talking as a lay man before this Committee.

Shri Rangarajan Kumaramangalam: What information did you receive?

Shri Sunil Barthwal: I have got a letter which said that Rs. One crore
had been sanctioned for the Members of Parliament of the Lok Sabha and
the Rajya Sabha. The guideline is that it will be spent for the development
of the constituency of the Members of Lok Sabha and Rajya Sabha.

Shri Rangarajan Kumaramangalam: You say that you followed
February, 1994 guidelines. We have explained to you that February, 1994
guidelines do not make any exception to the normal finance and audit
rules. According to the normal finance and audit rules, this money lapses
on the 31st of March. This money was for the year 1994-95 which lapsed
on 31st March, 1995. Therefore, you could not have sanctioned any money
on 8th May, 1995. How did you sanction it? Did you get any clarification
from the Government?

Shri Sunil Barthwal: We have got a sanction letter.

Shri Rangarajan Kumaramangalam: It did not say that the money would
not lapse. It said that instead of Rs. Five lakh, Rs. One crore is given.
Where is that letter which you are referring to?

Shri Sunil Barthwal: I have not got thai letter here.

Shri Rangarajan Kumaramangalam: You are facing breach of privilege
of Parliament. I hope you understand what it means. I am not trying to
intimidate you. But I am trying to explain the seriousness of the matter.
You must have clear documents to defend yourself. .. .
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Shri Sunil Barthwal: This was the letter from the Government of India.
Shri Rangarajan Kumaramangalam: Does it say only that?

Shri Sunil Barthwal: Yes, Sir.

Shri Rangarajan Kumaramangalam: So, it does not talk about lapsing of
money, it does not talk about continuation and it also-does not talk about
finance and audit rules.

Shri Sunil Barthwal: I am not clear about that, Sir.
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Mr. Chairman: You have just now taken the oath here that you will
speak only the truth.

Shri Sunil Barthwal: I am speaking the truth. I am saying that there was
a sanction letter for Rs. One crore.

MR. Chairman: Where is that sanction letter? That letter must have
definitely mentioned about the new guidelines.

Shri Rangarajan Kumaramangalam: Have you brought the concerned
papers or not?

st TR v Taa: Ia e ¥, W T fm—a T W A I W L2

Shri Rangarajan Kumaramangalam: That letter mentioned only about
the allotment of Rs. One crore for a Member of Parliament per year.

Mr. Chairman: Does that letter mention only about one aspect of the
matter? It must have mentioned about the new guidelines also.

it Troem FHTEm: W AN 9 9 ar ¥
sht e adame: )

MHvmR R tEa: PR R, AR TR R s I dw e
| >

Wt wPeE: AN W e 3, IEd Wi wTe @ s wR aifed)
it ERE FUTTEE: R AR W AR, @ @ SR
sit W Yt Ea: 9% SRl st A, e o sieRt A W



95

wvaf whea: VR T v b, AR Tsem % o 9 % W e 4R
T ¢ B AeTmear, W FR Y TRSORT & A W ) T e
tFsmwpEwmt

sht oA gEerem: 3 g @ § % Rdflm W gan @ ok 3% Wk Ak
wmEewE ¥ ot dw ® wa ¥

Shri Rangarajan Kumaramangalam: The guideline has been amended to
the extent that Rs. One crore per year will be spent for a Member of
Parliament instead of Rs. Five lakh. It is better that you prepare your
papers and come back again. You are facing a charge of having committed
breach of privilege.

Mr. Chairman: This is a very serious thing. We will give every
opportunity to you to explain your case. But then if you are not in a

position to explain to the satisfactiom of the Committee, then you should
know the consequences also.

st T ArrEer dwan: 28-29 whE W W A I ¢, 39 g T R =
Féw fa sk 3@ W o = W fR @2

st giet wdare: & ST WU W YA AR W@ a1

st T e dvan: @ TR ¥ OR TN W, A IUgE Y R ¥ B
R 3k 305 pociiRve ¥ fow s = & fRan

st e wdarer: daem A & S0 TR W A @) TR TR o= B el
= w5 TR T O W R @ R SRR ok A @ W wa W
wEgRt ageR fem )

sht o Fam A am ax @ ¥ R whem A e wad W R, o
et T el R L R AR AT W e R o Y W R
m? WA Am R ARG R

u&@atﬁm TR UW R T I 4

st waR vt vaa: YW o € 5 O Y we Tw R @ Re @R

st wie wdae: & 2 W B fra R}

sft WA vie Taa: T HaoE 98 R AT Y U FE @ W A /)
FH AW W

st ¥x wraw fiw: mmﬁmmtﬁﬁtm@ﬂmmmm
¥R ¥ ag @ &4 wm?

mzmmﬂ%mtﬁsmm«mtﬁsm

W ¥ ia A A e e /g 3 SR Fae 3@ R et w8, sl

% A Fo W w0 ) v dw @ ¢ A6 ¥ gom @ i R @ @i @@ @ sm
W @ Wa e R dniee R vafe welt } soR s sRe €2



st glw adarer: st &)
TR TRER: W wE T @ e @ Iz e agw et @
sit giter adarer: o N W Fo) AW AP R ow Al B owem

s Bl a8 @ T g ) v W R e 7@ S b wR A s
g o e W F e e ¥ ok e s €

wwaf R 29 TR B awe g ¥ ok 1 R B s difen o
£ {

st gl adae: @ T ¢

st AR YR TEA: FR R R a1 g sk R I wfve e
N @ g f weF FEm|

st Fie adare: € om €1 W A 3 Wi T8 R

Aufa w@ea: W gE N ¢ R A W W A e T
st g wdfarer: =X fAdt o W @ R & far @it R & fag 39
WA W WA 9SA &1 W AN oA wSa &)

st WM viER TEA: A% T AR wm @ @ e ¥

st ghe adare: @ g @ R

st W Awmwm iy wWRR R F fam F  wafw
8 RN & v 3 wm JwA ¥ 7 } SHH AW W W TR ¥ T IR w®

I e § 5 8 R P T W W IR A T @ W W AW R
wiad = ¥ A2

st gie wdare: o @i # @ el ¢ R A TRSTEE W el W #
a &)

st A9 TEm fig: 3 TR A o W W R e = T 2
st g adae: v dxf wea & ww A

st A9 Ewm R T 2 ST P T R TS W W e D W
dalicdemimawmtadaw

st gier gdarer: 390 A FH W A FW 99 W | T W 9N RAE
¢

Mr. Chairman: If you had got the estimates prepared and the
technical feasibility examined without announcing that this scheme has
been proposed by Prof. Rita Verma, Member of Parliament from that

particular constituency, where were you breaching the Model Code of
Conduct?

st gier wdarer: 7% FIe AE Fe F frerR o gon a1 o SR & @ A
B W dm W, R [ e e @ A
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wwwaly Teg: % Whg dam 8 W whw @ W W, Afe owa Tt Wl A
Lo

sht e woderer: vt R w8 g 2, v AR fean gen ) el v
awle B N @ ¢, I W frn gem )

AW WEa: W T w82

Myl wdae: e oMt A S pma T A, AT K
W & oRf B g B W 9 ) fren gon el e/ e
o A SR T RE Ao T8 o g iR IEd aaker R S g e 2 o Ik
s ieF M AT T i eRE T a e S R T T @R W
Prafaa @ W W@

o v YRR TR 98 B T T 8, 3 A R T e R, oS
Wy 3 ¥ wew BFeRr wa Tt a1

IR TEE: T 78 O A foren gon ¥ R et @ 9@ @ ol B @ A
% wale wafmean § )

st e e W TR TR e oM R wan S R ol W R R
t

Wl wRiEa: T W A R o e A R T 3w R @ R vz B
¥R 7 e g, e Rl oanfe T W, T R T W wER,
o wE AW I R

ot ghe wdae: T W A A s W

R TS TR RTRTA T TR P A% weR ¥ i I ¢, T’
FRY | W R T TGS 91, AV 8 TG 7% T [E W G 9, 9 TN TG 9,
AR 8 wiE ¥ wr @i it ¥R T @ wEw, 2w e Tokm T R
wd, I @ o

st gier adae: o femam R @)

i wRew: W i €

sft gier wdawr: st )

AR TR T RE A I W I A T8 9 Tl | IR Boww e € @
I TREE B el fifew Bt el | SN JaRY T T RS e of, R
FfEm W) o ReR R Al A o ot oA P

st e wdaer: @ | )

wamf WBeR: I AN G YR W FE @ )

st e wdfaer: w1 A B SRde R dfem ot off, I 9 e A o
Fonie feuwve oW )

AR ARET: [T U & YR W R B GRE o o v #) 3R
¢ e g ¥ = TR fEEETH g § A o R v &, et g i ot
ard B Y AR W e W oo Red ¥ O AW wang, & g 9
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it e wdae: T Rl @ ¥ W@ g sk AR T

quEs WREE: W SR [ e 3 W ¥ A e Toow 7 T L R
N TR N W o TR 2 | Y RS w8 T8 wed € 75 ew R &R T
I ge T e R E R AN 8 RERF IR T FQAI QA @ I
R R A AN AT R o EF AR W R A

st e adam: A e B T G W I A& ;| =A@ ®)

wamfa T@ea: 96 E SR TRE e M N W § I T IEm § IR
M) 3 WA I B T weq ¢ T AAd9 A P Aen g = ok
Rfgw Foat 3 Fa T 0 G, 3 o a1 ¥ AED. R} R e
dfen & 9w FEd?

st et wdae: w7 A€ wE @ e A o AR g o) AR A e
o o wh ¢! He was directly. involved in the election process.

uWaR TReR: SR P fafed W sk w ¥ R AR B § ek
Minutes 8 ¥ =1 78 | S ¢ e g ¢ 3% Rftew w1 o = A M 2
Fora e ¥ F WA ) SR e ®i T T @ e Rl ot @
TR EET | AN PR WA I | A GR-GE O SR qE 5 WY & | e
R e a1 arfen o el 3T ot W o W = 8 30 g T
E o dfrem | A A 9 TR AR | wRee Hifen frad e g At

st e adarer: Sir, MR A A A RETE w A w Fw QA L

gl WReE: FE alE @ e ¥ A2

sit gt adare: 3 ey KR & wdd 3 gu 31 AR, sk A4 A fremy
1) A W Wl 3w s A W e

Wl wREE: F AN A 9 g @ fF weie o 7 a W) = Y ol
TARA e o

st gie ada: o0 A G P AE $SR A A ¥ IGE AqER... |

St WA Ve T (3R 3N 3 W S | AW TEHR F A W
R ¥R 9 Fm W f ) AR - W R R I 3 QAT R
T s ¥ @} wom

Mr. Chairman: Where has it been mentioned that to this extent the
guidelines should be considered as revised? 39 W&l 1994 F A MFSARH ¢
Y wm v R ¥ 3R IR @ o R W R ¥ o e ¥ BN
W ¥R & el %@ T & B ‘to that extent, the revised guidelines
should be amended.’ T WX el &2
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R W v vaw (3R): 9 R R 7 S & ww 7w @ Adjourn & @ ¥
Y TR T ¢ R e ¥R deR IR ok oR TEgiRE dER IRA)

AWl TR 3 AN o WA )
(The Witness then withdrew)

(2) Evipence oF Suri SupHIR KuMAR, THE THEN Depury COMMISSIONER,
DuanBaAD, Bmar

Mr. Chairman: You have been asked to appear before this Committee
to give evidence in connection with the question of privilege regarding
non-implementation of Member of Parliament Local Development Scheme
in Dhanbad, Lok Sabha Constituency of Prof. (Smt.) Rita Verma, MP. I
may inform you that under Rule 275 of the Rules of Procedure and
Conduct of Business in Lok Sabha, the evidence that you may give before
the Committee is to be treated as confidential. Till the report of the
Committee and its proceedings are presented to Lok Sabha, you are not to
divulge anything. Any premature disclosure or publication A of the
proceedings of the Committee would constitute a breach of privilege and
contempt of the House. The evidence which you will give before the
Committee will be reported to the House. Now you may please take oath.

sit gt Fom: & Y FAR waAfE { siow S § f ¥ @ A F 5 wea gm
a v M & Fo 9@ fowsm sk N wem W P 3w gI @ M)

wwfa wdEa: M IAS ¥ R AW A ¥
st gk FaR: & 1982 F [AS d9, fR = ¥ €
uwmfe WREE: AR TS B W fren fen @

st gefit FaAr: ) Ted A g A 1990 A A HfaR a1 adt A wgAe Wl
3 P AR e €

AW W@ea: S WA Sl F g 3ufva §, Ied wHEe W E wew 0.
gl 3 J W @ A P Taemde W F IFid T YT N9H 9N W6 39
WG A9 FTR A1 29 TR 1994 N AN FaORE F T W A, 39 w9 I
W 99| @ @ A @ ez WM F Iaid 0 91 § 0 GEE @
A @ TS T T R T F NN o & R &Y ) T Fad
WiFd S0 ok ST FeRY e Tk 1 9E @I 1993-94 A @ ¥
rmﬁmmtmﬁmmﬁw}mmwmmm
?

st gk FER: SR oW
AR RRTE: 1994-95 & U T 9T F &H _F WS N JAN F@E W1 F
fog @ w «i?
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sh gdR R W W)

WA TR AR A 1994 R WA T 35 weArE W] R W A1 Wk
Jela 0. o ol X e W1 TR Y W R T R e RY % 9m
e wY F?

sit it Fuw: T o R TR 2, SRR 99 PR W F for e @ sk =
TRl = |

AN WRiTE: U9 T WY ¥ WO WEeiegE @ T
st g g @ € ‘

wumfa w@Ea: 29 TR, 1994 W W mﬂimaﬁu*mwmwﬁ
R W T R W A T JER B @

st giR FE: 29 TR 1994 B T oW W@ @ ™ a1

waTaly TRca: A9 9€ § IEed ¢ RF 29 TR A 31 O & de ¥ Qe
N ] FA & frg aga #7 T @ ) A TER I 7@ 0 A A A wd y
YEigm ¥, el Wi WnfE et 30 W O % w R TE 8 )
e AR MeTRR YR R T R AR A @ ¢ 7 31 e ¥ AR @
& T oft 9 IRl R R

st g FuR: o€

wuaf TReE: Rams TEESORw S i TiE?

sht geiR Fur: @ A A g1 | § AR TR 78 STERT o F6 7 Y dw
am 3k w YW ow @ =% W@ R own

WA TREE: TR W AR ISR N 3N IR A € @ T
st wWEH Ve Taa: 3 F AW ¥ A W IHER Fe feh @t

wfa wda: JE N fm TeE 4, IW S o} fR R ¥ o 3 3w
R & R #R ik fren 7Rz ¥ v s 9 ¥ ok Tvn o Pw W
R &1 As Deputy Collector of Dhanbad, are you in knowledge whether

that amount was received by you or whether, those revised guidelines were
received by you?

sigligm Ay AR M ATWEIa R oy s @
oo oo R F A O W o A A, R o g e

st TER ¥ER TAa: SR SFER & Rl
st g FUR: @ AR W A MSARA TR @ weE TE R
vl TeE: A9 AR TREarE W e, aft s v @
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st @R P W oqR v T

Tl e @ WE of @ — Yad e akkrk dew W daaie
W — T PR 7% WeaRY § we FER & feadle v Swm
FRANIH | TR AR R 2

st et Faw: 98 TSI T Uee fuch off | v # e w v ) wd A
wEer ek A B A aw v uw d

wwR WieE: el W oeh & )

st g FOR: T8 29 TR B W W@ g A1) TR KRR A KR fram ww F
A A N fF 8 KR, 1994 N FART ® T A1 8 TGN, 1994 ¥ Ig USA HS
AE FIoR & o o1 W TR Ao T8 o off | R TR Ao W AR o T

o

wwmafs WREE: W W & A § @@ w1 A @ w § 5 29 M B Y
g TEeeRw A fire wd?

it gk Fr: | o

AN A A RSO AR TN FES AURAS B T W @

sit i PAR: Je A Wiad 911 RO TRSARN ¥ R ¥ 93 I=H @@ @
w0 T ¥, A ST e R Saewie @ R e fre T 0 T
TR R T Y AR AR A @ AT A W G qw T 1994 F R

st wEE v Tad: T TESART ¥ AR AU uA Son fF w9 | TE@
am?

st et AR Triv forere e % S 39w W 3 ¥ 9 o d da ¥
FaR IR Qe W F, [RDP ® ¥, graem & S Fan @ 3 dw 7 @
¢ 30 @ ¥ TR A R FRE SR g 4 el T T @ @ e
¢ TH W W Yo A T dm)

wWmfa wRea: 9 e dien s g o9

st g FuR: o€ W W W W IR WA o ¥

wwmfa wiew: 6t 3o Foln R T 8 u% Foln wgRRe R R #) T
@ & ol @ e T @ & Y dw W A

st g Faw: Yt @ A @ b

wwala WRew: ¥ odw el ¥ A gErd o

st gei R wnior Ry s sk e dd o 3o W ¥ ok 8 e
R @ 9fem @ 2

wwft wiiea: 7€ R o B W @ dee o Saemiie W Wt dw
W AW aE A SR dRn & e ek
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st g FAR: T T fagm O b

wwmf wiiga: e fagid @ ewe aem €1 GF&R B o ¢ 6 W of
et fr g Y 31 o o o T e T A we A B ¥ e R
a =

st WA Vet taa: JRY & @ & @ 2 o IR # R s\ M)
R I T8 R

WG TREa: 4 D.R.D.A. & 38 T 3 JWR 3R 23 | DRDA # &1 w1
& v

“Normal financial and audit procedures would apply to all actions taken
under this scheme.”

R a3 e B Y dw T dw ¥

st gk gum: i R e A N Y e € T dw Al o ¥
5 9 7% FER W §|

WOl wReE: A MEeARw S fret @ @ W@
st gt FAR: Rame 7@ fred)

AU wReE: 3N & W ow @?

sft gt FuAmr: 8 @wé, 1995 @& E. W @

wumfs wheE: YW PUehRY &t S iR R § R e TReene
8@ W b o et ¥ W b

st iR FOr: Rame & q2 oo T b

Wl wRiEa: SOl weaq meear 8, s wé o od &, smee meW B |
o A SgyEfa 9@ of B e A W A e v d 39 fa v A W
FH SR ¢, 39 fans meeRw ¥ W 4, R w9 W @ sk W
maed B T Y, = oTw W@ W

sit gt F: @ TEEEnE W R v W ¢ ok 3w v s Rewm B W
A R W TN SR A VR g 8 °% fen wwa % ok wm..

TN R FHFA TR T W T PRU T AT R B 5 =
TS AN WL U S e o feh @

st iR Fuw: W g9 e T R
st WTER ¥ie TEA: AN TRU WE aagd |
st iR FR: AR W wH @ T ¥

st T v T 9 TSR T I W sy WA g t W
gﬁuam-mtimwﬂﬂlmmﬁwﬁﬁmmﬁmm
Fg fanr?
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. wvfa wiea: M %37 B v AR
Shri Sudhir Kumar: It says: “Normal financial and audit procedure
would apply to all actions taken under this scheme.”

Mr. Chairman: What are the normal procedures? As a Deputy
Commissioner, Please tell us..

ﬁ.wW:'%ﬁam%ﬁsﬁmyaﬁﬁﬁﬁruaﬁ%mﬁMQ
e | ‘

waral WREa: 30 B e ¥ R A T esarw I @ o) dar R
JRYS e sn t A o & & s & ¢ % Zowm W ) 38 W N o Fama
A TR T ¢, 7% Yo w2 PR B R B w R W @ o | AR T
d@ 71 WA o Rz Tl W 9 w1 o & Sk 3o e wm @ forg IR
8w Em AR R ¥ e @ R gen o fF oTR 31 9N 0% w T
T A A AR % e AW B wem ) T A e j Re mesaw W R
oo dw o AR A W am s I d s T b

M TR v TER: W AR ax T € R AR 2

st g For: wo fem S wm

st TER ve TR g /e e @ @ R

st PR FAR: 9RG TR W Ao f Tl 3 AR o @i R e dw
o g ¥

Mr. Chairman: Are you surc about it?

st Qi Fuw: T SYEE W A 2, qeen Ao €, 3 aRa TR R S
s oo 3R o YW A T d@ e

wAWfa AfEE: T ARA TER ¥ N A | W # W A W fa? s
A o 6 d@ T ¥ fR 8 Rt A oM 1 IRR I ® TR 29 TR
R} R oo I W EW F T WWE NN IR 70 dE F vEE R 3R
30 o ¥ e AR R ¥ fae 99

st iR PAR: 30 TR, P T faed fch b ok 8 Ko R = ® FA
W B M A1 A S F Sl TRean f..

wmfa wREE: 30 FFR A 8 KA 7% A RA FHYE R IREART An] TE
Bt I wE Y A

ot G PR 3@ WRas & w01 T 99 ) I@ I T fien, I A" R
s, 3@ dfgs ¥ A E@RE ¥ W 7@ TR TR R

sht W R TER: W PR SRW § an?

sit gk R N IR A E-aw T g o

st wraR v waw: SN S A Rella wR R
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Auafa WeS: A A e W @ W R W R/
st T I dE: W 8 RER F R v AR E©-30 gl

st g FAR: g9 F HED TR N F 9 W R A AN W EH R YE
Y Y TE AN N FAER-UEW B I B R

qvafa TREE: N FS AN T IgR T, T AR e W FE Ioord A
2 o=@ T8 A Tk T P e W Fo A ¥, W I 5 FHAQ, 1995 F W
R M forall 3R WE T fF oo 3R AR IR Aol S i §T
T B TR, afcs 3T MafErm & MUR W Y F WY | F S A
Ry A T ) T AR T 5 A W Faed freht oft Ik oo v @ R
3ol T foran o? SO FE T A R e I F FRT T T8 AR | A
flrmdmM A o Fia smict s I Fmt
o B a8 o fre I AR | 3EH SRR IR SR ISR A B =
@ F M Fw mn ) S 20 TR A 8 RaeR F da wede m@ed W W e
IE @, 3 KA 3Q TW FA A I’ qiSd P G FTHR F FE IeoHd B 87

st gt FUR: e FYE F Wy fRw A R AR Giee o1 s @
A P ST BRll B & R A Wa A A IR A v R, I R P w7
#:H TA?

A TReE: T # SRR W@ % TOW @), 36 & § 3 A @i $aR
A A T

st QR FUR: TS FIg AF FeR & an §, TR Fifean & ¥ 57 R R A
A wE e wgm, fed ww T 2—

The Modcl Codc of Conduct as given in page 57 of the compendium
States: From the time the clections arc announced by the
Commission, Ministcrs and any authority shall not make any
promisc of construction of roads. provision of drinking
water facilitics, ctc.

AUl WReE: T Fe & 5 e o a AR of e wm ¥ ar o
T A T K mn A, Ik e I §, Hrad iR wente )
i a @ deom dm ¥ @ )

st AR Ve TEA: T8 W 9 o, wede A Bl g@ e 1 wEe @ 2
fr frey @ &m @ ?)

WUNfa 9RET: AN W T FRD F 1 @i dave € iR 3E o R e
% 7 fwa ¥

sit Qe puw: AR & Yo age w0 Aemel ¥ TEiveE daR T8 @ R
e F fol, R T FE W TeF A § A W W AR AN-de FEh ged @
et Tt anll, vl S @ otk s feel et e W, ) R T W
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S e & A E o & A 39 Al B Y e e } R R o
s )

AWt wiiTa: JERR ISR A @ el e AT F aEd TR e il
aeF &R FR 2 A 0 faw T F AN gTE 2 A e @ @ N IeE
frn, 3 A% w8 T & fF [ demst 1 FW nafea ¥ MUR | & ¢ 3R
@RI R R TR i A wATm AT &
N R W W FE OYE T W o e T % @ Rwa €2

st gk FuR: oKl a% d SEEa § AR AER Gfew o IeoRA &) oW TR
TEE B TN § A RN F A I WS 8 R S @ o & W oo
TRIWM @ I A W gt F 9z W

Al TRiea: O o @ R SR FHvE # 3@ R I ReaR 98 £,
7% fab ouE EHRYA 2 5 TR T Tisd e % R W oA ¢

ot PR FOUR: FE AN TR FRAAE w0 EE G B W v S R Rl
TR fm A wmd R F FR Ao w = @ B vwE € A T R
dfen = I R

aumf TREE: T AH TERYA R

s WTaR viat Taa: 39 X wE T o ® 1 TR A P e shaRA T
¢, s FvE s A A s shaRd gk s B SR o1 @ 3N A
Fi ¥ T @ | S

sft Qe FEm: i faem faam @ ¥ oF TR R T B, 3R A
R @, % a8 o T 2 A N o R W gE

st TEH Yt TEa: Ak a8 Qs T8 & fam 1@ 2 ok i s
T D T A B AN SORE FHvE 8 RRRRYE 9%

wwf TlEa: 36 AR A @ T R B AR IR Ao sk sdestredodo
ATt F FH N MY F AR W W SR, 96 W@ W A i R
AoF 3 7 ), el IEH F FEEN ) YR A T @ )| SRR 9de
4 @ ® T

st g AR I AR § 2 o, 1995 @ FRfen @ B T sk foe
feom & M

AN WEE: @ AN WA W @e g oAFa ¥

st QUi Fu: W AW F frem Gy N feom F s aF @ 2
AW Whea: AN B2 A w4 b a8 VAW @E g

st QU FAR: 2 W 14 A W R R H R W FE W AT @
wvufa WRE: 6-7 A 8 AW P WE M a9 M, M @ T ok o
e = M @ A o e
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st gt FAR: IEF AR W = FERE T O TN AR T W
IR SHRE FREE B T )

WYY WReT: 9W K 96 PR 99 TR, AR W T, R A ARl O @i
R FH I FHAE O GHA1 91 | T TS 96 R a1 R, -t a1 T,
sach & drad 1 MREFIE | T, TER 3 T, R @ ARl | @ W A R
W TEW AR W@ W T oA

M 67 A B RE AW T B T AW AT

st gk FAR: oA I T}

wwaR wREa: 3% AR W 8 7 B Jwm P §, s fera F ¥ wRw §?

it gUR IR A W@ A F AR, ¥ @ oft A wdaw s e d
22-23 3% 9% < A W TN T 911 IHH AR 29 A N A T A AW RV
™

|Avefa TREd: W dm ¥ R 3 A e e @, omed W W

st ek R DB SR T § e s T 2 ¥, v
T W W AR R

it wE yia TEd: W AN GeEdea TEd @ 9 W dwa T & feed
et @ T T TR F R R TeaRa Ted A w oea o) 3§ @
e 76 o =fed

WAl WREE: A 8 W B W I R, 3R frora & w7 owRo &2

st el FuR: TE F R, 5§ 23 o b F g W @1 ok 29 W A W
T A TER @ T R A0 K T A9 wg F oF I T @ | A 9l
e o W @ @

wufy TREE: e @ I o TR, oM R SHiREE A @ ot g § T8
A o, R 9 dee B T, ¥ AN 7 6 & o fOdRR w1 waem
7 o ¢, & WE AN FEd € B sdavd AW # aow ¥ W B A S o, ok
N N T BFR P e WA 911 IR AW PR W T T A IW N W D
¥ ¥ Rwa o, s o W

sit R Far: g2 T @ 7€ faen | 3w TR Aol F IR # R AR,
@ W A9 W PO F W w9d 8w faen

qumfn wReE: o e 6 Ak s T A e & 9 Ao aw @
T it

st g FUR: IR 96 & oA 9RAY wed@ @

v wgeE: T A 2 o ¥ e W fuf @ ¥

sit g FAN: I0F IR ¥ g W g1 0 IR A F T AR ¥ W A
WS B T I6% AR w g, a® § wwm § sed §)

it AR fig: 30 T 9 AR A F AR A 9% F GEE Y 30 TR B
AR T3 forEn W, 36 O ¥ faeR % fead R @ o T UhR SR ¥ Sedie
L) ‘
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Qe Fam: A e g 8 ¥ ar, wee of W A a o b
T g9 aem T )

A PR T e 3R A dm af T
Fan fig: o Y@ oA W @ S TR Y S

st gk FR: ﬁWﬁﬁWWl@maﬂm:

st wTaR YR TE: T N SO 9w @ 6 3e Ak e w9 o T
fre, M O T8 TR, A TE @ I F A W IR wwg T fen?

st Qi FUR: IX TR | @2

sft T Vit TEA: a8 AN gHd T o1, 98 ¥ NI O, we are proud
of the efficiency of bureaucracy.

st ¥t Taw fig: A fak A-A9 9 B TEd ¢ S WW A G 4, 3 IF
o ¥ dwm A T

st g A W T A T @ AR

st &1 rrm fig: 15 3 F AR 21 9F T G 91 3N A TR 9
a% ¥ A 39 AR A wE A T TR @, A R e dw R
T T RO D2

At G FUR: W, ¢ T o0 F 7 7 | @ B dRE + W T
firem |

AU uRed: AN F a% g W A?

st g Fur: A 23 AT T T W A@N

wafi wReE: SR da a1 & Wy S vew 7 e A 9 ot 38 " @ AW
FBd W A

st gk PaR: 36 T A g W a1 AR Rech & @11 I\ 7% wew g, A AR
ol A A B W a@ FTaE T o

WA WRied: A g adad 3 I OR W a5 R 9@ W 3w e b
a8 R 0 tF WRvEa feE }, 9w W 3 frew ¥ 9 W we onie @ 3 eww
da o s G o, WiEe R e, @ 3 SR 7@ R ok RA w6 M
AR e W P IE T R w ge W e MR § ¥2

sit g FAR: ¥ 38 T wER § @ o) § Rk F ' @ B S s
T fF WEG TdeE, S S @ ol e R 3ud U F v W A W d) ¥
B R WEE TR ¥ f W W N B | IR e fea B e
Sidve ufhe ¥ wg9, ﬁmuﬁ:aﬂ%mﬂmg\aﬂt%mmmw
Fre & o et | Afr Wi wRea I w6 A, § 9w W & 4R ) S8
o7 o frer | A dem A ol frn R SR, ﬁgﬂaaﬁmaﬂ@uﬂuﬁti%
i % § 3R wgn wea™ R ¥ ¥ 6T 39 I W W KA A ¥ 76 SR
Fme gl adae § @ @ I 2, ok 39 el @ 39 Rar ¥ J@

St WA YRt TEd: F A9 3 A6 A IE R F ISR IR R T
T R oo, @Ry R T e
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st gt R W, e ww g9 oEed & A Bl W R oA

AR TRES: IR ARR W W RE, W A el T, A& wweet @ oW
A fR ki gy IR RITN e, IR R
t A ReR A R W
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st it g TowR ¥ T
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sit WA ViE TEa: S AN e T o R S Y erm A fre | R
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st @it e W T W@ 6

AW WRET: R @R N TG ¥ oR 3k 6 W R m R R frad
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% WY o9 PR # AR & AfeT |

st gt Fam: @ w1
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st wrar yrnt Tem: 3R A 21 = A T T ¢ aR o R s
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e WEa: AN 9 B RERR T FeT Oy §? 99 R at oR B
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)
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|
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AR s ¥ ARl W B DR T ¥ TR S A €, o ¥ o e
@ ) R e Y ed W A dfe R oW f 9% qm @ g

7% Wl 3 A A wa W R, Ao A 5 A 10 RA W fera g, I€ AW
¥ e ww e & B 3R B ) RN o = W e 3w =fe
WU W W e IR

AYaR TREa: TR B el ¥ aw Fea € A M I T oW ww L
AR B A
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sft WA ¥R TEA: TE A NE Ueliesw R @ T

st g PR A Bl ¥ R X T R W W B N R S R
IR WM W R W AN T B oW R =

sht wEm YR TEN: TeTEere @ B dw Td fea )

avefa wREe: A AN HE W Aa E SR oW I YW A W R A
Rwa W o IR a9 78 TEE € fF o9 SREREN A ®E ¥ @ v o W
T & M W I ¥ R oY 3W TR A WM Eigd W W T I forw
meEerE T ¥ 78 R ok e A Fw Y W T IR F o B e
o @ ) W 3w W@ WEw T o

sht W YRRt T 39 DDC fiieR § fe 3R &R ¥ & Rl oo @
@ Tl 14 R W @ e W dsm )

sft M TEm A A W Y R W A6 aEan
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aumfe wRem: 4 Pt A agg W @ ) w W WA w ¥
st TR v TEA: SN R RY F 9w fifret f 3R R A AW T
Y 9@ SFaER Fa?

sit el Fuw: T B v T R fe onR IR e R @ @ IR fremn
FH W w4 ¢

wamafy TREE: A9 I% FE fF 96 SDO Y AR hHR W& TE FA q1
fF ag @8 sume ¥ Wi oo

st gt U @ @ TR & T R 3 @ soR ¥ modh

st WER Pt TEA: TR O 9%l U ¥ T 2R @ o IR O @
e |

s ge g dw A

[N qEIEE: 39 59 AES ) 39 e § el o |k 3 9 R ¥ T
o afe IR faem 90 T o911 39 Q@ ndee g€ @ fF @@ @ A an wh
TafF 3T FE & FF a8 SR § AR A T @) S a9 39 W SiteE T
of AfFT 32N fre | R W R, A MR S @A A TR IEF O N andE
FFd a8 G W A3 T | IR I AN LIRS NRE & el { R A fRan?

st PR FUR: T aF G2 THHQ B, IR R T ) R R R t Q@
o Pfd &9 ¥ e R

st I AR ATET: AN el # A @ 9k SDO I IuE THEH F FE 6
fen 3 fadw & 4

st g FAR: ¥R I @ de@ @ AR 9. @
st wram vt TEa: dew I @ amE wvm @ R

sit PR FOW: T FH QA 13 TS @ T ¥ 3N 7 B o e @
W & e @ T g R

SN WA Vi TEd: T Q@ S A G SRk © T #iE Yew &
F AR TG ANE WH T R

WA TREE: A I TH R @ @R TE e A S 39K w6 A a1 T
M WA v TEa: 59 A ANE Sgn a0E wG T o
st iR FuR: T® FEN A0 woEd R

Wl 9REd: FRA 98 R a o & fR TR 3 2w R ol 3 T Y @
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(3) Evidence of Shri Mahavir Prasad, Deputy Commissioner, Dhanbad, Bihar
(Witness examined: Shri Mahavir Prasad, Deputy Commissioner, Dhanbad)

Mr. Chairman: Shri Mahavir Prasad, you have been asked to appear before !
Committee to give evidence in connection with the question of privilege regarding n
implementation of M.P. Local Area Development Scheme in Dhanbad Lok Sa.
constituency of Prof. (Smt.) Rita Verma, M.P.

I may inform that under Rule 275 of the Rules of Procedure and Conduct of Busir
in Lok Sabha, the evidence that you may give before the Committee is to be treatec
confidential till the report of the Committee and its proceedings are presented to
Lok Sabha. Any premature disclosure or publication of the proceedings of
Committee would constitute-a breach of privilege and contempt of the House. ’
evidence which you will give before the Committee will be reported to the Hous

You may please take the oath or make the affirmation now.
sit wgrefiR www: ﬂwﬂmﬁmwssamﬁﬂﬁlwmﬂsmﬂmﬂ
T fusm 3k N wam W W AW g @ W

AN URES: 3N W I AR 5 F feu wmsm ¥

sit wEER wWRE: StoE

AU TREa: 39S R ) Giee ot M. s da ol &, s s F ¥ fr 2
A U A TR qETHe WiN ¥ ded 39S Tee aK fod $AR & v e
wiveE e A1 F fopaa & qafee 9 } 5 TER S e R 4 R T A
30 BT gW Fll & o e, Jakn T TR TSR agd We ¥ & S Wi 3
AN A REII @I A TNTE A S am i B g @ i #
fru-fre TR wileed 2w #1 3 ok e 3 ik 3 pciive R @ S R
T f g, 39F Ahd WA B T A @ H TGSty [ A W A, ;I A
arr ¥ 2

sit wgrEi AR W 9 1994 A ¥R T 75 I ¥ v 38 foven gen R
Fh @ S

Mr. Chairman: It is written here that detailed instructions regarding releas.

money will be issued in due course. I& I AR JaR T frem?

oft wgreiR wveg: 8 fren ) PR SR A F o1, awi R 76 fren, oW 8 W & W 7w ¢
& 9@ T o T e

MF. Chairman: It is also written that copies of guidelines have already b
sent to them. I 12 JFE & W ¥ A WY MESONEW MR T FreR?

sht wgeft wwm: St
m«mﬁuﬁmmwmwwmmmﬁnﬁﬁtmmhw

|

st aprefR yoR: WF feam A A @ T T @
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dhmaih R ¥ I IRy wR uW @ )

waufa wRee: W o & fF g weE e sk etz w1
W W & R Y v e R TR B g FE &1 R
o N wye W oWl WA T o v e o

st wgei weR: 28 TR W R fen gen ?)

wwfe weiga: feiie = )

st wgrelt s T® v W) R oA HA ¥ AR vw g9 ge Rk @ A3
TRA AR TR wpa B

wvfr TP el d M Y w8 i A PR W
TE E O T 9, W W teiile W W s ¥, Tefs 29 TEeR @

8 RER o T YE SO W T 9 W AR e IR e feivfaed
TR wEd W b 2 S % PR WY 9

st mrEiR woR: WEE IRW 14 A 7 T 3R W @w F W
MW A 3R PRE TR W W o SfeRRa B A B R T o
TR A TR TR ¥ R IR WP R W % O I @ 3§ W W
waa B AR oa % R W R w3k 9 I TR Eew
PR TR @ % @ el 3k NE AE WeR T IO uH R e,
T T A W oA

waunfa WRel: = 3 Il W ot ¥ = W e manr?

st g wwwe: )

W WPEE: AN W & o w 3fem W

st mgEit W W B A A T aERdl § e S W

1 g R faed B Reg o Tl wed A1 e e T R A R
WY O W ofcrr W oW W W b

wﬁuﬁz«:ﬁwg&ni@ﬂmtﬂw*mmm

et 7 ¢, ol R e ¢ B PR R IE @ ™ ¢ sk R IR
Ao gl aREd W I fEd doen A W
AR R [ B AR ARl & R
R e |

a&wa‘km 3% ¥
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wamht TREe: W 3 freaa 8 § B T R R @ o | dgm R wiw
¥ wiore 3 % R ww T

st wgrii waw: ¥0 W wew A Y W e g ¢ 3R 10 W T R
W WE H A A R TN T R

ot T SrTer A W EEE Y 30 TR T @ W@ @R B 1 & R R A
R R g W W Wl D

Mg R R TR A TOTRPAFRA g, fR2saa A F
RR s @1, N A & A W AN R T O | T AR TR T 30 TR T
® a, F9l A 5.0 W I 3R A F e T 25 R A W EART T R
qed ¥ W gw a1 3K 5 TR A foar ¢, ¥ Y I W AR § s
Y

st TrwEw den: OFF W gE & SRR ® T8 & )

AN TR W TR W R

st wgrE www: St

AR AT IR IR SR 29 TR B Y B ARk T R e g
R TR o A R GRA WA TR @ AR B AF R F AR 39 B R
& T W TR

sht wgeiR waw: # 3w W T @)

Wiy wREa: fret adare Y v fF 1 RERR 1994 B @ de W I wao
a7 % ol dfen god | A9 waie R SER STER T A e B A SR
Rers = W ¢ 6 3w Wk e @ 1 T )

st wgEit wwe: T SRR w W ot b wi-t @ dee @
TEeEy ¥ 3 v g @l ) e @ aTR w R Rl R
BT | SRR B T § B % AR I T B W @ e ) s 6 &
¢ S el T AR TwE fe i € A Y T v € e e o i
& R e

WA WRET: AR T AR B Eedise B g9 T | @& Wedle 360 T &
AR Mo o T i o )| T SR Rl § B IR Y@ B wwE R @ @ )

sft wgrit SER: e-genf ¥ WX A Fren o1 ) FRR A ARt g W S R
AT FR SR TG ama s I A R 1 e e R I
?mammmtummmtmmmsmmmwm

I
ﬁwuaau:xiﬁﬁmm*mﬂhmmﬁmwmw

?
st wgrei woR: W TN 20 [ W AN ¢ w-wG W YE a2
WA WERE: A T A WS WE R FA AN N2



114

sit ugrER WWIE: 8 REaR, 1994 ®|

wARR e T N & T A o Wi & IR B F e W ) I
@ 4 T fen mn

st TRt war: S, T fFw T A AR B e T R e
udl fen 1 9w @l

W wiea: B W e el A o doe N g K W WH R A B
A% wER o] B W W g ¥

sft wgrefi waR: W A g b e 3ol Faw EE F TR F ok R &
W A wwE @ A

AN TSR S Taawiz A X P A w@ @)

st wgEi wer: ¥ WA A T §) e e WA @ femw g,
W & R ¥ feevA T gon | 3% 9@ a1 fR S IEende s fireh § IR S
an] A T w0 A aferd R} Rl dit

AUl WRATE: A ¥ G W} w9 TN R
st wgret waR: st #

Mr. Chairman: In the letter of Mr. N. K. Aggarwal, only certain
development schemes have been specifically mentioned in para 5. Nowhere
is there any mention of MPLAD scheme. Then, how can you say that this
scheme was also covered under the model code of conduct?

st Wi WAR: A e A% SR A warE T ¢ f6 oy AR B hon T W
A FRFITE IR FFR AT @ ) N ardg F aw §
fren 1 wR Rl R e W i o R T e

waaf wREE: 9 A A yhRvR #) ¥ o dfefes emw W

st wgreiit we: T, ARfeF T8 @) T @ 7 Je-fafen T i T wm

4 8 ar o AW WW A A1 SR TR T WeTwer TN A T E, 9 SEn
TR I ¥ B, TR fel o T @\ ¥}

auaft TR T ¥ A % AR ¥ @ 3@ Wi T8 2

st TEER WWR: W ANl W A ARA-FHYE 3 TReIRd & 4t
vl Wea: FE-IET-Em & R @ o

st wgrEiR wwWE: ¥ e Rl AER W A wwa 3 W o9

Mr. Chairman: What action was taken between the period when the
election process started and ended with the final round of elections?

oft wEwit ywie: N smERl Ao @1 6 A ma @ T ) 9-10 WE ¥ AR
At Y@ A N T ww) AW o dwE 8 A F oAk

wwaf Wi S s g IR IFe s #)
sit wgrlit wR: g gt W@ 41 o @ 2 v R AT Y frm-sewlfEn 1)
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Mr. Chairman: She sought amwappointment with the Deputy
Development Commissioner, Mr. Barthwal. He gave her a particular time.

4 3 e T A e wdare T8 B ok T ¥ 99 9 T w0 3w IR
o ¢

st TR SR R A @ o FRaa AR M t ek AR Fuw @
& ¥

TR o T B 9 W FeR @ @@ ot 3k DDC A 33 g 31 dsw @Y aw
TR R Wt )

WAV TRIEa: 3T FE0 & 5 A AUR0E TR W aE | 98 9N ¥ 9 IR
e ¥ R W & 6 3 DRDA & TRr & 3153, a8 w5cl # d@aR JAE
) 0 @ W Fw, TR TwRd TRe ¥ weow KA sk me M A dsw @ A
T 1

st wgrER woR: 9 Il @ T

AR WREq: T T A oW A% 9 § WiER 7 fierg S a9 e 98
FEl A 9 4 ®ifF s aE ¥ DC ¥

it vl sone: AT e A A A ¢ dow A ot a@ F ¥ sk s qfa
RANaE AR o YR DA Y TR T A AR
%) 3 99 fremd &, v W A, IS =g W T A | AR wda QA
0 @ N T 5 FAREEIET AT F A3 o1 T T IR WY W R TR )
¥ R R f I frer AR 3T WY 20-25 A A ) IR e miad oft | Fw A
I AR e W R e wew v T X 5 W FW A e e 9@
R o T A& A fuf w81 R A RA AR TEed R @ ¥w T e @
39 TR N Y A 9l Y w1 i oieefien @ ) w9 RovA e afm A

WOl W@ E Wi W Afuel g8 W feeh s A1 SRR g R G B
N 8 R IEF TR R Rom T Frwen

sht wgEelR SR TR A WREAR ¥ W RAE @ fFa 5 3w FAfRfee
Afre ¥ = oy R A IR W W T AW TR AW W A

WU AR T [OF o T W O SEH ¢ e ueel ¥ R € A
i 3 e TS A deh ¥ e oTe wRE R W TR s8R W an]
o ¥ fr o T 9 ok T W T W frw AR f ok ST R R W =EER
13 M A AR A IR TR A/ | R TR DR T IW A e
A A TN o B oaE T

st wEEiR wER: T v o 7= T e @ T, gl el B of w@
TR AW W AR T W W FA G TG d ¢ IR GE T o @
TR g dmIisE WRASTH NI SRR AT R R Y
TR o f W T
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uv i WPEE: anh A W W F W ¥ @ R @2

it wgrit SR 38 @ U ¥ ek aR 3 N v € B Yok Rt o &
mEARE d 'R L)

AR Wi A IR wE B RRgR @ TERE = €2

it Wit TR N R REew € IR qoRe T € ool @ s §,
T A M ¥ 'R ¥ I TR B W 8 @ R IR Ry R siem R
¥ farw =& 2

uwafa WREE: W 67 W @ i off, I ¥ AR R dem @ 2

st wgei wwR: 50 A A ¥ fiFR Wae WA

AW TRE: 43 W R Yam aw e & ¥ 3 ®iw BDO R wm #
tnrﬂmi&ﬁsgﬁm:ﬂwﬂm‘uzﬂq’z@mmw 14 fret s 42 %
% @ ¥

et yER: 9% A Yo WA
TREE: A R R A @ T R daw waee AR
sit g wwR: S ¥
wTE: FERA A0S TR dww few # s €2

st TR 3 faw ae R W oo f e #2

wNRY WRET: € [ Mesens % SqeR ¥ T mesenw snve T Rl
R W R PR YA sn i B ad e Fsd A R W d

st wgriR waR: TR oA ¥ R R & 3 AR, frddie, eolem, gFe &
) B R ¢ VR A TR N TR W o 7w B T A KA Fhw T
@

wwft wiem: W e fuft Yo g @ e @ o R Sfm T W@

st mgeit yER: N Am R L A A D W R A REW R TR
s ¥ ¥ den ¥ B frm W ) W dew B age 0 w0 ¢ Ea ada
o =3 e & R S ¥ ) v T T 3R gen ) dew o fedt ¥ T T =@ L
den @ o waur ¥ 6 wdare W 3 Wg R W @ T, | A o e R
Ao swm i

ww iy WRea: TEER |

(The witness then withdrew)

(4) EVIDENCE OF SHRI RAvI MITTAL, THE THEN DEPUTY COMMISSIONER,
Boxkaro, BiHAR

Mr. Chairman: Mr. Ravi Miftal, you have been asked to appear before
this Committee to give evidence in respect of question of privilege
regarding non-implementation of Member of Parliament Local Area

Development Scheme in Dhanbad Lok Sabha constituency of
Prof. (Smt.) Rita Verma, M.P.

I ‘may inform you that under Rule 275 of the Rules of Procedure and
Conduct of Business in Lok Sabha, the evidence that you may give before
the Committee is to be treated as confidential till the report of the
Committee and its proceedings are presented to the Lok Sabha. Any
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premature disclousre or publication of the proceedings of the Committee
would constitute a breach of privilege and contempt of the House. The
evidence which you will give before the Committee will be reported to the
House.

Now, you may take oa&“I| -or make affirmation.

A wafg ¥ vfwm fwa)

wwaf wREa: mmw%ﬁmhtmst?

sht W fimer: 1986 d= =)

WU WRET: AN WY & W A 2

sit 1y fireer: & Reeh W W @ §)1 AR N0 e e ) R e St
Rram, ve # samiz Eed @) T e ¥ 1990 ¥ 1992 7% AT A oot
a0

WY WRET: A A9 T Hdde ¥ A wod, A Taeeiz W WA N
7 freht R

sht  fover: ol 7w @ T &) T AR R ok R B @ s
& B 4| IuF aed AT AEEE 3 O 9 SR TR SR 4 O o @
W W TEd X w9

AT TETE: N W A AW A IER AN F W w9 A OH N X?
st fa fover: faeR W@R & wnlor o R o G o g }) AR F TR
qa T IR R & ager ¥ A e eww wO W ow 2 e W b
AT R WAoo EnTIAR TS
R s wm ¢ ok 3V Rk wA % fm T SN w9
st fame: s W T8 6 T SeIReAee F I AR od ¢ e
aFAe fraes @ e 3efa wa ¥ AR o Wi 3 I T oW Y e
el T A € A A wx v ¥ 5 3T W A 39w ¥ e e R s
whNf WREE: A AR SR W w?

st f fims: 1992 & 3@ A

Wi wgea: 1m-9sﬂiiaﬂnmmﬁmw%m$mm
& fau wafd@ fen @

sht W fimm: 25 @/ s

AR WREa: T wa fen?

st 1 firer: 29 e A A0 IR | T @1 IR N IR F 7€ T8 YW AR
W | A SR TR Y 2 Wl W e W gl e o) e a3 @
TR % TN G Rl B A 7ol T 9 o gud @ e § o F e
71 16 e ¥ R 3 & Ry A R T | 9% W A IR e el wblE
g;n:‘wwﬁwumﬂm T § ) S et g S g R E

I

st ram d: N R AR A IV AT U h
%12 wil B e @) W R wa

st o fimm: mﬁezmﬁﬁmg{ilmmﬁeﬁo war Q da s
™
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st T AwEm A W F fean?

st da fome: v 8 SFad + foan)

vl TRed: @ A Y

st fomet: 2 S B ek G Breh | Aom W 7 B of fren R A qEd g
el N W g e F @ A ¥ ¥

AR WREE: W AN A W YEEl W AW #E Fhad T @

sh fa fimet: 2 ol & o o B FTR & | FF )

WU TR W I TN B ¥R T = T A7

st wfa fireer: e daR 0 & R o S ¥ 9 v §, o v K
N T Aedede F A g A A 8 A B T I WA PE AG FER
* R ¥ A T @) 6 g% o whE o B e SRl o e @ st

R P TR T T 2 3R P W W F A @ FE IR A wER 2
I AC TER RN WS A R & fen @

qEA AT T OTE W M T F W @91
st @ fawe: st o

WA WRIEE AfF SO O 9% forn @1 fR SA-ET SNlRE & W AE
afed, T e B W T o el

st fime: ® & N TR W w ©hifFRRE o o ¥

wufd WREE: AN B Y€ T WA, I T F N Gha 9 A foed ok
A W TR A1 39 7o WA T4 o §1 B f TR 8-10 7 F 9 T E, w9
IR e T8 TR | TR T R 2 AR @ a1 IR, v R @ a1 KR
TR N WY A T e T ARl @R W s R A 14 e o e WA
Fia@ T8

sit T oo Tz TR & IR EhFRRe e IR Rl @in R 8 @ e
pchile 0 % W e W o) W dw W wm B dm g

AN wREa: @ Bk, aR ReR A e Y B @in o R ¥ R
2 FE TR R W R G @ RR e R

In the meantime, clections took place. Do you not think that every
work on that scheme will be completely stopped, even preparing the
estimates or getting the technical feasibility examined, etc.? a8 Fm st 78

(Sl

st Fa faeer: aR fedt @in A wRFRRT oEe 7 @ A T Fdad &
enit)

WA TR T Tede I SR s B @i Q) 7 A e = 21 3w
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wm T Aace @ 9% § 7 e R el e A e T8 ) T = 9 o
A Wfem Trede & e B 1 oM Red 98 2@ R § B A W @ Eed S g
s 7 ¥, 39 ola w ¥ @ A

You cannot sit on the judgment over the issue of approval.
W W I IR TRw =

sMtafrm @ TR Icfdmssmasa i MW Far
o 78 A ThFRRa TEe B € ok 7 8 a7 W ¥ W ¢ 7 R Tw W
wm ¥ ol Y o v € @ @) w oW OW T @ A e ehtRie oEe
Wh o o R AR WP AR A A T

Mr. Chairman: Who is responsible for delay in transferring the money
particularly in Bakaro District?

st M faver: TR T YW wER ¥ I @
Al wdew . F wER e Y Y T dem

sit T fireer: 7O O OIS T G Few a1 fF 2 e ¥ ar @ 7w A Fm
]| TH A1

st ™ TREe &E@: AW W W A g N W e

st M frmer: e TR 7E A 3 W@ A V| R don T TR o T &
¢ zold fae s

|V WRew: AFA IR TR w©rd e ¥ o 7 e R wew @ s
Tt ¥ T fefa & am &2

ﬁﬁﬁw:ﬁmﬁﬂmmﬁﬁaﬁnt@@ﬁﬁaﬁmm
o WeEl % WY ¥W T8 e afed |

WAl WRGE: A FE IR ¥ R w=ER)
Mr. Chairman: Thank you very much, Mr. Mittal.
(The witness then withdrew)

(5) EviDENCE OF SHRI SUKHDEV SINGH, DEertuTY COMMISSIONER,
Boxaro, BiHAR

Mr. Chairman: Shri Sukhdev Singh, you have bcen asked to appear
before this Committee to give your evidence in conncction with the
question of privilege regarding non-implementation of ‘Member of
Parliament Local Area Development Scheme’ in Dhanbad Lok Sabha
Costituency of Prof. Rita Verma.

I may inform you that under Rule 275 of the ruics of Procedure and
Conduct of Business in Lok Sabha, the evidence that you may give before
the Committee is to be treated by you as-confidential till the Report of the
Committee and its proceedings are presented to thc Lok Sabha. Any
premature disclosure or publication of the proceedings of the Committee



120

would constitute a breach of privilege and contempt of the House. The
evidence which you will give before the Committee may be reported to the
House.

Now, you may please take oath or make affirmation as you like.
(The Witness then took oath)
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Yama B A Wi W A en s T €)W e WkE g R el
& )

We had a cordial meeting about the scheme.
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‘(The Committee met at 15.00 hours)
(1) EvibENcE OF SHRI SUNIL BARTHWAL, DEepPuTY DEVELOPMENT
COMMISSIONER, DHANBAD, BIHAR

Mr. Chairman: Shri Barthwal, you have already taken oath. So, you
need not take oath now.

Last time when you appeared before this Committee, you said that you
were not aware about the guidelines. Do you have the knowledge about
the guidelines now?

Shri Sunil Barthwal: Yes, I have the knowledge about them.

Mr. Chairman: Were those guidelines not circulated by the Department
of Rural Development, Bihar?

Shri Sunil Barthwal: In fact, on the 28th April of this year, these
guidelines were given in tht DDC meeting.

My wife had undergone a caesarian operation. So I was on leave.
I was not present in Patna on that day. Later on, I talked to the
Secretary also. He told me that these guidelines were circulated. So,
in fact, I was not aware of these guidelines but now I am

123



124

aware of these guidelines. I was actually on leave for some time.

Mr. Chairman: Was this the only matter which had been taken up for
discussion?

Shri Sunil Barthwal: All the subjects were taken up. That is a regular
DDC meeting.

Mr. Chairman: This means this subject was given least importance. He
did not even report to you. That means this subject was also casually
discussed and not reported to you. This was not given due importance by
your Director (Accounts) in that particular meeting held on 28th April,
1995. These new guidelines were issued by the Department of Programme
Implementation as far back as December ’94. This subject was discussed in
the meeting. Even after four or five months, your representative did not
find it necessary to report this matter to you. What should this Committee
understand about this?

Shri Sunil Barthwal: Sir, although, we were not aware of the new
guidelines, whatever action we have taken on 8th May, that was taken
without violating the new guidelines. So, if you see the Report, in fact,
do’s and don’t’s were followed and there was nothing which we did against
the new guidelines.

Mr. Chairman: In the new guidelines, there are two specific things. One
is that the amount does not lapse. Even after 31st March, the amount will
not lapse and it will continue to operate even after the closing of the
financial year. The other thing is similar, except that the works will be
taken up for implementation by the Government agencies. These were
mentioned in the earlier guidelines also.

Shri Sunil Barthwal: In fact, last time I forgot to give you the sanction
letter. Now I have got this letter with me. I can give it to you. By that,
Rs. 1/ crore was sanctioned and we got this as a draft. We got the first
Rs. 5/ lakh through the treasury. For this Rs. 1/ crore, we got the draft
and deposited it into our accounts.

Mr. Chairman: We have enquired from the Ministry concerned in Delhi.
They are given us to understand that the DDC, Dhanbad was informed
about these new guidelines vide their office letter number such and such,
dated Sth January 1995. They said that this was despatched by registered
post to the District Magistrate, Dhanbad on 18th January 1995 vide post
office receipt number. They had enclosed a copy of it also. This is the
information supplied to this Committee by the Department of Pragramme
Implementation.

Shri Sunil Barthwal: This is might have gone to the Secretariat.

Mr. Chairman: This is to you. You are a part of the District Magistrate
as far as development is concerned. On 5th January, 1995, these revised
guidelines were directly communicated to the District Magistrate.
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Shri Sunil Barthwal: We have not received this communication. In fact,
in Bibar, from 14th December to 12th February, there was a strike of the
non-gazetted employees. All the Assistants were on strike.

Mr. Chairman: So do you mean to say that all the works came to a
standstill?

Shri Sunil Barthwal: Perhaps, something might have missed during the
strike period.

Mr. Chairman: Then was it not considered as an important work?

Shri Sunil Barthwal: We took up everything. What I am trying to say is
that we did not get these new guidelines in time. But because of that, the
work was not affected.

Mr. Chairman: That is not correct. We have checked up with the
Department of Programme Implementation. They have very categorically
cited the despatch number and the date on which these guidelines were
despatched to the District Magistrate. They have sent these guidelines 1o
all the District Magistrates and in respect o your District Magistrate, they
have sent it on 5th January, 1995.

Shri Sunil Barthwal: I will check it up.

Mr. Chairman: You say you came to know only on 28th April from y';)ur
Director (Accounts). It means you are giving least importance to this
programme.

Shri Sunil Barthwal: No, I am giving the highest importance. I have also
not flouted any of the guidelines.

Mr. Chairman: Last time, you categorically told this Committee that you
had no knowledge of the latest guidelines.

Shri Sunil Barthwal: That is correct.

Mr. Chairman: That is not correct. We have checked up with the
Ministry.

Shri Sunil Barthwal: I am sorry to say that I have not seerm that
communication.

Mr. Chairman: This message was directly sent to the District Magistrate
in the first week of January 1995 and the District Magistrate, in -furn,
should have naturally communicated it to you. But that was not done.

¥ o € R oTEE aTR weR wN Ty & R
s ophe wdae: W N R A m o D
|l waea: Wm%ﬂﬁﬁmﬁimmﬁwﬁmél

Once you were called, you started taking post-hastc actlon‘,..w,l,t.hm two
days, you processed everything. :

Shri Sunil Barthwal: It was done even before that.
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Mr. Chairman: By that time, a lot of time has been wasted.
Shri Sunil Barthwal: My D.C. was on leave from the Sth of April.
Mr. Chairman: Was the district without a D.C.?

Shri Sunil Barthwal: I was in charge of only the routine matters. All
important decisions were supposed to be taken by the D.C. only.
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The letter dated 31 January, 1995 was written by the Secretary,
Department of Rural Development to all the Divisional
Commissioners and Deputy Development Commissioners. Dc  you
know about this letter?

Shri Sunil Barthwal: Yes, Sir, I have. a letter dated 22 February
written by Shri N.K. Aggarwal with me which I can read out. I
can give a copy of the same to the Committee. )

2 W OF AR A TR W ww R oadE e T @Y o
aaﬁaﬁamaﬁmmhuﬂmﬁm@mlém?ﬁ%m
e W JF R T an
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AU TR 22 FEd W AR A - N 9« ¢, T T AR 31 A W
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I have a letter from the Secretary, Election Commission of India
New Delhi to the Chief Electoral Officer, Bihar and the Election
Commissioner, Bihar. If you permit me I can read out the letter.

“The implementation of these schemes can be taken up only after the
bye-elections are completed. The compliance report should be
sent...”

Mr. Chairman: You can give us a copy of that letter. However, that is
applicable in respect of new schemes. That does not mean that on-going
schemes should be stopped.

Shri Sunil Barthwal: That is true.
waf AREE: 31 Al ¥ ved # Rl F we e, e T g wmm ek
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Mr. Cuawman: I have also run the Goveinment. I know that Executive
Engineers and other technical people are involved only in the poll process
and ‘not h’:fone:that .....
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Mr. Chairman: When you knew that immediately after the election
process was over, you had to undertake those works. then naturally you
should have taken some advance action on them, without giving an
impression to the electorate that somebody was being favoured.
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sht arm Nw: A Im W P
st TR ¥ wdwe: AN W od W TegE ..

Mr. Chairman: I have seen the file and have found that whatever
action you had taken, was only twenty days after the clection proccss was
over

st vae ¥ wdare: ®F DC ® ol wafre a3 8, sefe R
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Mr. Chairman: Will you not take any action unlcss the D.C. informs
you? You had already implemented this scheme. So, no information from
the D.C. was necessary for taking advance action in these particular
schemes. That is my point.

sft 3 Sheh: @ AN, I AR AW B, N T IR FA T L2 PwA A
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Mr. Chairman: That is what I am saying. Without giving an imprcssion
that you were favouring one party or the othet, you could have taken
certain actions while sitting in the office, which would have saved some of

your time, and immediately after the election process was over, you would
have immediately launched those schemes.
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oA forn 6 7 = T@ B WY1 29 TR, 1994 B 98 WiN wafge #t  4t 3k
& R F e qord 7 4 fm F aee geE S g9R F oee @ 9 3w
s 39 R o1 fraan Wiede AR o s W 1) R T T8 R wRo @ 3R
didn & gemn, wam & T amn

st i adae: S wew 3 W@Rw qo o)
wafi w@EE: 29 TR 3K 8 RewR & 9 A wx den @ fom & w =W
&R afed?
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st i adfarer: o 9w A f6 9 @I A o 91 N @ T Rl g, WA
dftn qon ol B TR 4 R W W w @ o IR R R o | @
afga T R

AN WAed: S vaE ¥ MY 9, § T Y 1 e @ S veoE W
& ¢ 3«

it e sdae: W oR T w5
[t wRed: 7 i ik 11 I w1 e feew ¥ w wad)

sit il adam: 2 aE & TE R S @ g R 3 ade B de @
ed A W 9 A1 7 a0@ P ATH I GEE 6 T W 50 R W A WA fRA
& 1 ved I oI BRa 1 39 T 50 Y O R 9 9 ¥ RS € SRR W
o @ E-sm @R | R Y T Fafe Ta =R W@
# T A g 4, iR e A R omd O, e oo ¥ W T fean
N Fu B W = ¢ D wE X e Aeell # 3F-aw wEm, R0 Fa
fr % P faan g 3, 3 w1 B wEiod § IR 39 T e o €1 A
TR MAAMEEF R FFI @I T AR @ fF s hdman My sk 3
TN ¥ ST 43 T | A I R w6 W eariy FEied § @ Qo R Do T,
Fraiea § o 9gd, ¥ A v 3B www W 3R w¥@ gm fF w0 weew R 39w
fen TR A of 3k w2 ol f o 7d w R@sh | A w1 % 7e qfvewa @, A
a8 FT FE o wH § 76 3 W ¥, F Prfera F fan v §) @ T A A9
e = 7 & W o, s § sufew an T R e & ar MY wEe e 3l
A Fa f& don 9 fa W www A B F o sEER FEieE § A1 G e e
o FrEied § W Frel B e v €1 ¥ 33 R e wgm i RWw F A
aEE N F Y @ ok P w= A, T W A IS A Al

ANl WRleq: ¥ ANS ABE F WA fen a9
st gl aefarer: gt v o ds v A W@ ¥ W ¥, T@ wen R o
[ WAIga: 9% e feE & a8 frem ¥ foR dam di?

sit Gl adfaret: &9 a8 el & fod 3R A1 TR & O PR FaEn So g
e ¥ BH HarE | 3 A R SR 30 9 A TR E A @ s Qo e w5
A AA A A A N A W A I WD T TN den A aga R R

qfe WReE: o ¢ AR A aifari @3 ¥ AR R @ gud el oo @
fean

st gie adarer: o fdlae @Y A W@ @ fan N IR wgE o=
T 9| FEEE TE A A T R 9 qE ¥ WS @ W 9 Al X A
R o P F W M KA 3k TR N R o) R GIw A F Im A g @, B
fern |
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Mr. Chairman: You could have very intelligently handled the situation.
Probably, you over-acted and said that you were not prcpared to meet her
which must have aggravated the situation. You must have said to the
hon. M.P. that if she wants she could come to your residential office or
you would not entertain her.

I may tell you that there was a time during the British regime when the
district officers were only concerned with revenue and law and order. Now
the perceptions have changed. Now the district officcrs have to meet the
people and expose themselves and fulfil the wishes of the people and
satisfy them. This is the new perception.

sht e adare: 3 F@ 9 % TSl B g8 @ w3 am ) Fel |
M Boamedowe Faiem A @ wwER ¥

WA TRe: SNE QA W A den ¥ wg o wew ) oM dew A Rede
W TH ¥ 3R T 7% A e W gHd A R 3¢ egwre A A | A sl
¥ v W o e o @ o ¥ o ¥ A s dam @ 9w ¥ B s o
S FE G @ o &) W T A O % 9 R I GgE F@

ot gt adare: N TR Weowds F0 N Q@ AW A 6 FFF w AR @
T @ A

Mr. Chairman: Even you did not care that thcy may manhandle your
wife and children. If you were so particular about your wife and children,
then you would have stayed there.

st gl wdaer: 3 999 | am T A0

sft ot el A e F o I @ W A w1 A Sy
st gl adare: A dew R wWw a5 O @ ?)

sit ot vl fR MY YW b F@ B ge T fae, S@ A fae
st g1 adare: a8 N JERiy Fidg & 3 @ T [

Mr. Chairman: You could have done onc thing. You could have asked
the Member of Parliament to sit in your drawing room and explained the
position to her in a polite manner. Being a lady, she was also knowing that
your wife was pregnant and all that. You could have politcly told her and
managed the situation.

st giie adare: a8 TR ¥ AR a8 )

Mr. Chairman: You are given training before you arc posted and you
would have been trained as to how to behave with the rcpresentatives of
the people. This must be a part of your training. Arc you taught to
maintain distance with the representatives of the pcoplc. Arc you trained
this way? It is a part of your duty to meet the pcople and also the
mpresantatives of the people and politely tell them that these are the
guidelines. iissued: by the, Cabinet Secretariat and that you cannot do
anything-acconding se whet JheMemben,says, [ast time. I had showed you
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a booklet published by the Lok Sabha Secretariat in which all the circulars
issued by the Cabinet Secretariat to all the Collectors and to all the
important officers were there. It mainly said as to how you should meet
the Members of Legislative Assemblies and Members of Parliament. You
could have politely told the Member of Parliament about the position and
said that as soon as the election process is over you would sce that this is
done. You should feel sorry for what had happencd.

sigha wdae: dsn s au s @AM R W 3N 3@ w0 5 A
AP o1 W §) AN R wERE d e R '

I expressed my regrets also to the Madam later on.

Mr. Chairman: I cannot understand one thing. You say that therc was a
crowd led by the Member of Parliament. But you lcft thc housc. At the
same time, you say that your children and pregnant wifc were there. You
did not care for your wife and children. That mcans you were dcfinitely
carefree that nothing will happen to your wifc and childrecn. Without
meeting them and without caring for whatgver thcy werc saying you
immediately left the house. This is what we can infcr upon. Othcrwise, if
there is any fear in your mind about your wifc and childrcn, then you
would not have left your house.

Mghaadae: TR B A g wag g AR amar A
R A R & Afew T, B @ Ik Hoamede N T Fo 3k F@ fF W
den A TRY e den A A a@ I @ T W@ 2 oW W fEEE I

Mr. Chairman: We are told that your subordinatc officers, thc Dy. S.P.
and S.D.O. told you that this is a simple mattcr and if you handic it
properly everything will be settled, but you overlooked their suggestions.
Is it a fact?

st g adae: ¥ am W@ 2

Mr. Chairman: In the overall scenario, what do you conclude? Is it a
fact that you did not attach due importance to thc schecmes which you
should have done?

st e wddaver: Y @ ) 6 W A A A R A B R § e W
o 3o mE W A 3R P R 3R qEag F W AW @ @ R DF T
a

Mr. Chairman: But the facts speak otherwise. So, you should fccl sorry
that the importance which should have been attached to this schcme was
not attached by your office or the District Administration.

Secondly, after the completion of elections proccss when Mrs. Rita
Verma, Member of Parliament from that area, talkcd to you over phone
and came to see you, you should have told her that I am prepared to look
into your scheme and whatever is possible will bc don¢ immediatcly. Had
you told this to her, nothing would have happencd. But in the imprcssion
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that you are an officer and they are people you ignorcd her and walked
without talking to her. That infuriated the wholc situation which could
have easily been avoided. Do you feel that this is correct?

Shri Sunil Barthawal: Sir, if the esteemed Committcc feels that...

Mr. Chairman: The Committee does not have ahything against or in
favour of you. He only feel that this episode could have easily been

avoided.

Shri Sunil Barthawal: Sir, I express my regrets if any of my actions have
hurt the feelings of the hon. MP and I fully apologise for that. I think this
is a case of misunderstanding which will never come up again. I have good
relations with the hon. MP and I would maintain thcm in future also. I
have all the respect for all the hon. Members. I will always maintain this
relationship with them.

Mr. Chairman: Now, the only advice that we can offer to you is that this
is a very important scheme. It has nothing to do with the District
Administration. It is absolutely up tc ‘-, wishes of the Members of
Parliament as to what scheme he or she wants to propose under the given
guidelines. You are simply supposed to execute them without any ifs and
buts and report the progress to the concerned Member as well as to your
Department. Now, you should undertake the implementation of this
scheme henceforth with this idea. If any Member proposes a scheme as per
the guidelines, it is your bounden duty to implement the scheme after
ascertaining the estimates etc.

In future whenever you meet any people’s representative, you should
behave with them politely and ask them to take their proper seats and then
calmly listen to them. If you can do something within your powers, tell
them that this is possible and I am prepared to do it. If it is not possible to
do it due to some inherent difficulties, tell them politely that it is not
possible. The Members of Parliament do not insist that you should do
everything for them on the Earth. This is what we feel. If you are
agreeable to whatever we are feeling then certainly the bad blood which
has been created by this episode could easily be made good by even
meeting the Member of Parliament. I would advise that you should meet
the hon. Member and explain everything to her.

Thank you very much.

Shri Sunil Barthawal: Sir, I would like to thank the Chairman and the
Committee for this sound advice and I promise that in future, as you have
told me I will uphold myself on those principles and will never give any
chance to any hon. MP for such a misunderstanding. I will meet the
hon. Member.

(The witness then withdrew)
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(2) Evipence oF SHrRl N.K. AGGARwAL, COMMISSIONER & SECRETARY,
DEPARTENT OF RURAL DEVELOPMENT, GOVERNMENT OF BIHAR

Mr. Chairman: You are Mr. Agarwal?

Shri N.K. Agarwal: Yes, Sir. I am Commissioner and Secretary in the
Department of Rural Development, Government of Bihar.

Mr. Chairman: You have been asked to appear before this Committee
to give evidence in connection with the question of privilege regarding
non-implementation of MP Local Area Development Scheme in Dhanbad
constituency of Prof. (Smt.) Rita Verma.

I may inform you that under Rule 375 of the Rules of Procedure and
Conduct of Business in Lok Sabha, the evidence that you may give before
the Committee is to be treated as confidential till the report of the
Committee and its proceedings are presented to Lok Sabha. Any
premature disclosure or publication of the proceedings of the Committee
would constitute breach of privilege and contempt of the House. The
evidence which you will give before the Committee will be reported to the
House.

You may please take oath or affirmation as you like.
Shri N.K. Agarwal: I will take oath.
(Oath was taken by the Witness in Hindi)

Mr. Chairman: Mr. Agarwal, do you have an idea that there is a scheme
enunciated by Parliament in which MPs have been given the facility of
suggesting schemes to the tune of Rs. one crore every year under the
scheme called MP Local Area Development Scheme?

Shri N.K. Agarwal: Yes, Sir. I have the idea.

Mr. Chairman: This fund is to be used towards implementation of
various development schemes recommended by the hon Members to the
district collector. These schemes are differcnt types of schemes which can
create durable assets for the well being of the community; they are not
very big schemes but relatively a smaller scheme. For each scheme, not
exceeding a total sum of Rs. 10 lakhs will be spent. There are various
types of schemes enumerated in the guidelines that can be recommended
by hon. Members. The guidelines specifically enumerate particular areas
where these schemes cannot be taken up.

How many guidelines were issued about this scheme from the
Government of India?

Shri N.K. Agarwal: These guidelines were issued in February, 1994,
which were original guidelines.

Mr. Chairman: When were the second guidelines received by you?
Shri N.K. Agarwal: This is the revised one. This guideline was received
in my Department by me in the first week of April this year. In fact, the

guideline was not directly sent to us. It was sent to the Department of
Institutional Finance in the State Government. Hundred copies were sent
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by the Department of Programme Implementation, Government of India.
They (The Institutional Finance Deptt. in the State Government) retained
11 copies and sent us 89 copies. These were distributed to Deputy
Development Commissioner.

Mr. Chairman: The Ministry of Programme Implementation,
Government of India despatched these guidelines to the District Collectors
themselves, some time in the month of January, 1995.

Shri N.K. Agarwal: They might have despatched copies of the revised
guidelines directly to the District Collector.

Mr. Chairman: We have got definite information from the Ministry of
Programme Implementation that on 5.1.95, these guidelines were sent to
the District Magistrate, Dhanbad.

Shri N.K. Agarwal: The Department of Programme Implementation,
Government of India might have directly sent the rcvised guidelines in
February, 1995. But so far as the coucerned Department in the State
Government is concerned, revised guic:!*~=<, Hindi version, was received
in the first week of April, this year only.

Mr. Chairman: There is a very little difference between the two
guidelines. The only difference is, in the revised guidcline, the amount will
be non-lapsable. Otherwise, more or less, these are the same provisions.

You are in the know of the first guidelines.

Shri N.K. Agarwal: If you pardon me, as far as thc revised guidelines
are concerned, the amount would not lapse. But permit me, this much of
indulgence, we have discussed this aspect with our officials and in any
case, the amount would not lapse because it is not an allotment issued by
the Government and the money is not drawn from the Treasury. That is to
say that if the entire allotment is not withdrawn by the end of the financial
year from the Treasury, in that case the money lapses. But this is....

Mr. Chairman: It is not part of the Government of Bihar’s Budget. The
amount is directly sent to the District Collector by the Ministry, is it not?

Shri N.K. Agarwal: That is why, it will not lapse in any case.

Mr. Chairman: That was the only clarification given in the revised
guidelines. Otherwise, more or less, both are the same.

Shri N.K. Agarwal: There is one guideline which is very different from
the original one and it is a very significant one. I think that was the most
fundamental revision, that is, that in the original guideline the instructions
are to the effect that whatever recommendations are made by the hon.
Members of Parliament, they have to be examined by the District
Collector with reference to the district plan and the Centrally-Sponsored
Schemes and the Central Assistance Scheme; and when it is harmonised
with that, to that extent, he allows the scheme. But in the revised
guidelines, this particular hurdle has been removed and the
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recommendations of the hon. Members of Parliament, as mentioned here,
are almost final. This, I think, was a very important revision.

Mr. Chairman: In this particular case, Prof. Rita Verma, Member of
Parliament from Dhanbad, gave certain proposals under this M.Ps Area
Development Scheme to the Deputy Development Commissioner of
Dhanbad. Bokaro and Dhanbad districts come under her constituency. She
sanctioned some schemes here and some schemes there and she allotted
Rs. 30 lakh to Bokaro district area and Rs. 70 lakh to Dhanbad district.
Now, some episode took place when the Deputy Development
Commissioner did- not follow it correctly and then she said that he
misbehaved with her. The only thing we want to ask you is this. This is a
Government of India scheme and it does not form part of the State Plan; it
does not form part of the State Budget also. How do you coordinate this
scheme at your level? What is the procedure of coordinating this scheme at
your level?

Shri N.K. Agarwal: Sir, I would like to submit two or three things as a
matter of historical record. One is, as per the guidelines, original as well as
the revised guidelines, this scheme has to be monitored at the State level
by the Department of Planning. But then, the State Government, after
having considered the relative advantages and disadvantages in the two
Departments, finally decided that the scheme will be monitored and
administered at the State level by the Rural Development Department.
And accordingly this scheme was...

Mr. Chairman: When was this decision taken?

Shri N.K. Agarwal: This decision was taken in the first week of March
1994, and thereafter the money which was allocated initially, that is Rs. 5§
lakh, for each Member of Parliament in the year 1993-94 was, in fact,
credited to the State exchequer. So, we had to draw that money from the
State exchequer after undergoing the prescribed formalities and we
released the money on 30th of March, 1994. Thereafter, as we had the
responsibility of administering it, we issued a circular. This first circular
was issued when we released the money on 30th of March. It was also a
compact letter in which the broad instructions contained in the then
guidelines were included and enumerated. Thereafter, Sir, we issued a
guideline, again reiterating the whole thing, in July 1994; it was issued
under my signature. I also prescribed the format for monitoring it on a
‘monthly basis and then circulated it. Again, in October, we reiterated the
same thing. And after the revised guidelines were issued, they were made
available to us in April 1995, we distributed the copies thereof in the same
month in our DDC’s meeting. We did not post it because we were afraid
that because of the vagaries of the postal department, it may get lost. We
distributed it to all our 50 DDCs who attended the meeting and thereafter,
recently, we have again issued a circular in June 1995 on @ particular
reference made to us by the District Magistrate, Gopalganj; he had certain
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doubts and then we have clarified them. We issued fresh instructions in
consonance with the revised guidelines. These are the various circulars
that we have issued.

Secondly, with regard to the specific references made to us either by
the District Magistrate or by the DDC, we have been giving them the
instructions, guiding them. Whatever references are made to us directly
by the hon. Members of Parliament, as per their explicit wishes, we have
been passing them down to the District Magistrate and we also sent it to
the Department of Programme Implementation.

Thirdly, as per the format that we had designed in the Department, we
are reviewing progress every month in our monthly meeting of the
Deputy Development Commissioners. The Rural Development
Department  functionally controls the Deputy Development
Commissioners. So far as the Collectors are concerned, we have not been
empowered to call them on a monthly basis. They are called only at the
behest of the Chief Secretary. So, we have this meeting on a regular
basis with the Deputy Development Commissioners and we have been
reviewing the progress of the MPs Local Area Development Scheme on a
monthly basis in a regular manner. I can say that right from June 1994,
we have held various monthly ~meetings till last month June, except in
March when we could not hold the monthly meetings because of the
General Assembly Elections. We have held in all 12 meetings. We have
reviewed the progress, expressed our concern in certain cases where there
was slow or tardy progress. The proceedings bear it out. We have also
tried to put the data received from the districts in our computer and we
have always reviewed it with whatever data was available with us which
we insisted we must have for the preceeding months. For instance, if we
are reviewing it in June, we have to contend with April figures because
May figure is brought out in the meeting itself. That is how we have
been monitoring it.

Mr. Chairman: It is very good of you to give us a very detailed
account about how you are monitoring these schemes. But from the
evidence that has been given by the Deputy Development Commissioner,
Dhanbad, with reference to this particular case, we have been given to
understand that in these meetings many other subjects are discussed. This
MPs Local Area Development Scheme may be one of them. I would like
to know as to what percentage of importance you attach to this scheme
because the Deputy Development Commissioner, Dhanbad could not
explain to us as to what importance is being given to this scheme. He
said that he could not attend all the meetings. He gave a reference of
only one meeting which was attended by his Director of Accounts. When
we asked him whether the Director of Accounts, after attending that
meeting, had given him any account on this particular scheme as to what
was discussed there, whether the progress was monitored or not and what
instructions had been given in this meeting, he was silent about it. So, I
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am not aware whether you called those meetings with this idea in mind.
We just want to know as to how much of importance the State
Government attaches to this Scheme.

It is because this is not part of your Budget. It is a separate scheme
which is prevalent in different States. I was told that you have got a
Scheme in which every Member of Legislature has a right to give up to a
particular amount. MPs have also similar powers. We have issued circulars
but we have asked for certain clarifications. You are holding regular
meetings. The impact is not felt at the ground level.

Shri N.K. Agarwal: So far as percentage terms are concerned, it is
rather difficult to measure in eXact terms. But we havc given top priority
to it, as several other schemes of the Rural Development Department. In
fact, we can hold monthly meeting and this monthly meeting often
stretches right from 11 AM. to 9 PM.

Mr. Chairman: You have been holding the meeting. But the impact is
not felt at the ground level.

Shri N.K. Agarwal: This was the first scheme with which we started our
discussion in the monthly meeting of July. In this meccting, we made a
detailed and intensive review of the MPLADS.

Mr. Chairman: In the first year, 1993-94, it was given in the guidelines
also that the Scheme should be a part of the district planning. Did you
come across any reference by the Members of Parliamcnt of Bihar which
could not be fit in within the district planning and therc arc certain
objections?

Shri N.K. Agarwal: This kind of reference was madc to us but District
Magistrate did not make any mention of it.

st T g TW: AR AR Fw fF gweh gEeftn F@ ¥ s W amen
AN T R, T AT 9 wifRflt f o @ S ww ed @ @ € sk
ait kg '

st e ¥ AT TR TA § F@ 50 (R | - A F M F A
FA A T T ¥ AR T # g e g A B W e g™
Am el Ao § A ¢ 6 o U Preh ok 3% a1 @ gen ok a R
g fre Aoell ¥ gam R A Aoed el ¥ ok wE o ¥

FWIR WRTE: 9 A9 W TEN 43% @ T A Ae-ar 3k R A R A
e fFg o X ol At o ol i @ Wm0

st Wede IWAA: T AN AR T ) ‘

st T gR g R A wivefln #@ & aiefn o § ged § 9m fe '
R A & WY FVE 1 BER A # feiea @i @ ad afefn @
Tt 21w oW YW F@ ¥ B s YA e, T owd fem

3 Wo & JTATA: T A oo fge w9 3, TR afts ol dam w@ ¥



141

W wRea: AvA-aR R E?
st T ¥ e A W T ¢, @l IS AR F
st ™ P TW: R Afefn W w eem ¥?

N AR AR HaoM HORNd % SRl &) ©h S wa%d, 9 o
MW R Y oA ¢ ag o ¢ B e @ wiae da ol ¥ 3RR fed
29 TR N FF AEN W WA ¥ aEd o F ordw R G
e ez R W A & FE T T A 70 I8 TR vER F R
@ 30 T T AR ¥ fau IR [ N o dER F Gandw 3 @ w@
W W R, T TR A a9 ¢ o g ¥ femdw 3
R TN W R sk 3 sl R e T

Mr. Chairman: Please see para 5. This is not availablc to Jawahar
Rozgar Yojana, the Employment Guarantee Schcmc. It is already
sanctioned. Why is it not mentioned in you lettcr?

st TR ¥ ImEW: A AN AW WA R R, IWH IW A IJqF T
o % Gl ol fraew W W W R wo 9 TERes 2 B0 31 S
w ARt ol T A Al F W A 3@ L, R G g

#Hew s F IR Hew 4 A e g ¢ IR iR F oo ¥ aw
sFad g fea R fe AelE o), ROmel @ sHEE & SER #R
Ao T R IR IR zet B wd owow T fRn oo @ R R R RRR dee
¥ slvafis frorae sy oW T R SR

WA TS T SR W] B W e e % el &2

A% R T B T,

sk o fhm T § f 8 e ¥ T
JR WY Wg W A% g T Rl 1994-95 N ofiF FE A9 B @i

RY, iniensified JRY, Employment Assurancc Scheme
, 36 &/ ®0 %d &1 IRDP & 3w "Wt @@
oem ¥ gEERA (BT ) & R R, F ar A
™ w & 3 W R W 3 e @
g 3 W @ # ; dWie Ry o w7 foe 7
WIRNNIA R R W = v 3w @Y
!
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wwfa wRigq: 9w Haew € & JRY-IRDP @1 Employment Guarantee
Scheme % wga aft fFdll ToE M FA A 8 @R & TR 3R @ IEH I FA
R wwam? \.
ot Te Fe AWATH: FEA A ASAISH F R ¥ T M ¥ W W A g\
¥ wd g wa fen o ¥
wmfa wdeE: W W $ 9 ¥ F= R 2 9@ R R T § JRY-IRDP
7 Y A F TR Y ¥ R R Al ¥ Y W O e R @ e #
A o SR T Tee § e B S Tl W Ao A i T el @ o
3% W o ¥ IR WY IR [ W oaw A R, R w W pm
S T Fe NWAA: TE AN F WE IRV ¥ R F e awia ¥ W
g g
I quote that message which says:
“NIRVACHAN, Bihar, in her letter No. ELI-60794-ELEC-1507,
dated 13.4.94 has stated that under the present Budget head 2515, all
the schemes under other village development programme, multi-
purpose projects, other regional sub-scheme, special scheme, minor
construction work can be implemented on the recommendation of the
MP/MLA only. Further, the amount incurred is not under
discretionary grant whereas these public works can be implemented
under the recommendation of the MP/MLA. It is not mode of
sanction which is material but its impact. The Commission directs
that to ensure that undertaking these works at this juncture does not
influence the electors. Implementation of these schemes shall be
deferred until after the by-election is completed. A compliance report

should be sent so as to reach the Commission not later than 1700
hours on 24th May, 1994.”

wwafd W@eE: 9 oA agd aeaq 1
“The Commission directs that to ensure that undertaking these works at
this juncture does not influence the electors.”

ofF 8 R ¥ A W W W IF ¢ ¥ W W A W

st W & Jwa: “Implementation of these schemes shall be deferred
until after the by-election is completed.”

aumfq wAe: IeH FaaE W W ofF d9 ¥ teaiw @ o #
o ¥, WMo e G HER A T8 R wede I N wW @, 9w deea
iR T e fh Sea e w1 B W@iE 98 S @ 6 & B IeE W
G T A T AR P G FSR X JA § ;T

R T e A WA A T AE N IN A prefe s F wem
¥ Vs Thw TR W A feafrdl F IR FoiR Fe R i ¥ ) eeh Rl &
FIER FPE W TN A W, A ¥ e W@ fem wAm A@ W
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0 fefr & vd w8 gan ¥, g Ao A o A TR R, = fem o R,
T T TR F TR TR @ S @ @ ded fafa 7 @ o8 R
1994 % &R 3R T WE N I A7 ¢ A 30 R FHAE R A T2 T AR A
frgee &% e fw om ¥ sk o7% fdw oM R R WA g9 §
R L. AL

wamfa wdeE: a8 S saH [ 22

st T & mae: N e W ¥

WA WEEE: o Gatta QY T BREN e A & 2 B I A
O W INE G A T | I AN T UF € R 38 W A R TR 37

st W Fe AIR: TWH AW WARA W)
st T WX T 29 WARA AR I aed m A I ¢ F I om R IR
T A TG T AT B AN FEiad FAN |

AN TREq: UF 91 GO R 98 A9E R & aowie & fou 1 oM R
¥ frm weg &2
N e ¥ AT 54 A% W F ¢ AR T wW F 22 wew ¥

WAHIMA TRIRA: 76 TS YT 3N9H VI N TEHHS GH ©H H A FA
# fou i @ ¥ R T RN R it w0 3 T fomd R0

# T Fe JTA: T G TE A Wevie €1 T PE FeH T SIS 1 W i@
§ F ik aff RAE 1994-95 F AR F & qaen = § B &7 Al 3 36 A S
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(1) Evibence ofF SHRI CHANDRA DEvV SINGH, Sus-DivisionaL OFFICER
DHANBAD, BIHAR

Mr. Chairman: Shri Chandra Dev Singh, you have been asked to appear
before this Committee to give your evidence in connection with the
question of privilege regarding non-implementation of Member of
Parliament Local Area Development Scheme in Dhanbad Lok Sabha
Constituency of Prof. Rita Verma, MP. -

I may inform you that under Rule 275 of the Rules of Procedure and
Conduct of Business in Lok Sabha, the evidence that you may give before
the Committee is to be treated by you as confidential till the report of the
Committee and its proceedings are presented to the Lok Sabha. Any
pfemature disclosure or publication of the proceedings of the Committee
would constitute a breach of privilege and contempt of the House. The
evidence which you will give before the Committee may be reported to the

House.
Now you may please take oath or make affirmation as you like.

(st wx ¥ fig T wow W )
AW TR ¥ AN e § SDO ¥?
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Mr. Chairman: Mr. Paswan, you have beén askcd to appcar before the
Committee to give evidence on the question of privilege regarding non-
implementation of Member of Parliament Local Arca Dcvclopment
Scheme in Dhanbad Constituency of Prof. Rita Vcrma.
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Evipence ofF SHrt A K. Basak, CHIEF SECRETARY, BIHAR

Mr. Chairman: Mr. Basak, you have been called before this
Committee to give evidence in connection with the question of
privilege regarding non-implementation of Member of Parliament
Local Area Development Scheme in Dhanbad Lok Sabha
Constituency of Prof. (Smt.) Rita Vermg, M.P., I may inform you
that under Rule 275 of the Rules of Procedure and Conduct of
Business of Lok Sabha, the evidence that you may give before
the Committee is to be treated as confidential till report of the
Committee and its proceedings are presented to the Lok Sabha.
Any premature disclosure of publication of the proceedingns of the
Committee would constitute breach of privilege and contempt of
the House. The -evidence which you will give before the
Committee will be reported to the House.

Now you may please take oath or make affirmation as you
like.

The Witness took oath

Mr. Chairman: Since when are you workmg as the Chief
Secretary to the Government of Bihat?

Shri A.K. Basak: Sir, I have been working as the Chief
Secretary to the Government of Bihar since September 7, 1993.
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Mr. Chairman: Where were you posted before joining as Chief Secretary
to the Government of Bihar?

Shri A.K. Basak: Sir, I was with the Central Government.

Mr. Chairman: Do you know there is a scheme called the Member of
Parliament Local Area Development Scheme?

Shri A.K. Basak: Yes Sir, I do.

Mr. Chairman: This is a scheme sanctioned by the Government of India
under which Members of Parliament are supposed to suggest schemgs
worth rupees one crore every year and the implementing agencies are the
various departments under the control of the District Magistrate. Do you
know about this? ’

Shri A.K. Basak: Yes Sir, I do.

Mr. Chairman: There were certain guidelines issucd by the Ministry of
Programme Implementation, Government of India for implementation of
this scheme. Do you have any knowledge about this?

Shri A.K. Basak: Sir the original guidelines were issued in
February, 1994. The Scheme was announced by the hon. Prime Minister in
December, 1993. The original guidelines were issued by the Ministry of
Rural Development. We, at the State level, received copies of the
guidelines towards the end of February, 1994.

Mr. Chairman: There were two guidelines issued in this regard.

Shri A.K. Basak: Sir, the later guidelines were issued by the Ministry of
Programme Implementation when the work relating to overseeing and
coordinating this Scheme was transferred to that Ministry. But the original
guidelines were issued by the Ministry of Rural Development.

Mr. Chairman: Did you find any difference in the two guidelines issued
by two different Ministries?

Shri A.K. Basak: The basic features contained in the two guidelines
were the same such as, any hon. Member of Parliament could recommend
schemes to be taken uz in a particular district or in a particular
constituency, which may be covered in more than two districts, the per
scheme cost would not be more than rupees ten lakh, it should be
implemented by the local agencies under the control of the district Officers
concerned etc.

Mr. Chairman: In the first guideline it was mentioned that the scheme
will be a part of the distrigt planning bt later on it was clearly said that it
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will not be a part of the district planning but it will bc implemented on the
recommendation of the Member of Parliament. This was the basic
difference between the two guidelines that were issued. In the capacity of
the Chief Secretary of the State what sort of monitoring procedure do you.
follow to see that this scheme is implemented in your State?

Shri A. K. Basak: I submit that in the guidclines issued by the
Government of India the Chief Secretary does not come into the picture.
But, as the Chief Secretary I do oversee all the development programmes.
Coordination amfong different departments is done at the level of the Chief
Secretary. As and |when there is any problem faced by a particular
department, it is referred to the Chief Secretary. I have always been
playing that role in respect of planning and development including this
scheme which is a part of the rural development programme because the
Department of Rural Development is the nodal department as far as this
scheme is concerned.

I have seen to it that along with the other rural development
programmes, this is also reviewed regularly. We hold monthly meetings
where all the Deputy Development Commissioner level officers participate.
In such meetings we review these programmes. At my instance one or two
sets of instructions were also issued last year. So, this way I have been
associated with this scheme.

Mr. Chairman: I hope you must be holding regular meetings of the
District Collectors to monitor various developmental schemes of the
district. Did you ever come across any such programme to be implemented
in the State?

Shri A. K. Basak: In the first year, that is 1993-94, because the year was
coming to an end, only Rs. 5 lakh was given. In 1994-95 a sanction of
Rs. 1 crore was made available in respect of each hon. Member of
Parliament and I think the sanction was received sometime in November
1994. Before anything could be done, elections were announced on 8th
December, 1994. According to the code of conduct the new scheme could
not be taken up and hence there was a gap in that year from February till
the end of March. New Government came on 4th March. So,
unfortunately during this period we could not take up this scheme and put
it on ground.

Mr. Chairman: We have a letter with-us from Mr. N.K. Aggarwal,
Rural Development Secretary, saying that even during elections the rural
development schemes, like JRY, IRD and so many other schemes could
continue, he on the contrary said that such schemes should be expedited so
that people may not feel that because of elections all the development
work has stopped. The Rural Development Secretary must have issued a
circular in this regard to all the department concerned. If some of the
schemes were sanctioned in some districts between the date of collecting
the money by the Collector and notifying the date of election by the
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Election Commission, do you consider that such schemes also come under
the category of code of conduct of elections.

Shri A. K. Basak: JRY or other such schemes were not the new one.
The Government of India was providing funds for it and the State
Government was also making its contribution of 20 pcr cent amount in the
case of JRY. So, the scheme as such was not new and that is why it could
continue. ‘

Mr. Chairman: There is a case of Prof. Rita Verma. She actually
distributed the money in two districts, that is Dhanbad and Bokaro. She
distributed about Rs. 75 lakh for Dhanbad and Rs. 25 lakh for Bokaro.
She submitted some scheme to the DDC of Dhanbad before 8th December
but those schemes were not taken into consideration. Do you think that
these schemes should have been stopped?

Shri A. K. Basak: Sir, I confess that I do not know exactly when did
Mrs. Verma submitted these schemes. I reviewed her case recently. She
recommended 67 schemes out of which 43 schemes have been startcd and
17 or 18 did not fall within the guideline. I do not cxactly know as to when
she submitted these schemes to the District Authority.

Mr. Chairman: She submitted the schemes to DDC probably on the
29th November. She was called for a meeting on 1st December. The
District Authority did not care to even work out the estimates or see the
feasibility of the schemes. There was no necessity of her to attend that
particular meeting because firstly these schemes have got to be scrutinised
in order to know whether the estimates come under the guideline or not.
At least that could have been done but DDC did not care to see the
schemes. In the meantime the 8th December came and for four
months—because elections were rescheduled in Bihar—they were just lying
in the office wihtout being attended by anybody. When we asked the
concerned officer what was wrong in preparing the estimates and seeing
whether those schemes were feasible or not or whether they come under
the guidelines or not, they said that it also comes under the code of
conduct for elections. How does it come under the code of conduct for
elections? What is your view about it?

Shri A. K. Basak: I think, Sir, the technical aspccts could have been
examined during that time.

Mr. Chairman: It was stated that the personnel of the Department were
busy with elections throughout the year. But persons from other
Departments are drafted only when some training is required to be given
or when election actually takes place. Personnel of every Department are
not supposed to be present all the time for election purposes.

Shri A. K. Basak: They were also involved in elections, but, as I have
sumitted, only for a few months. But the technical examination could have
been by the technical officer. As some measurements in the field are
required to be taken and some technical examination in regard to material
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cost are required, the technical officer concerned could have looked into it.
Wherever such examination was required, I think, that could have been
done.
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Mr. Chairman: In this particular case of Prof. Rita Verma’s
constituency, works could not be started whereas in some other
constitutency the work had already started. Why could other Collectors do
it and why could this Collector not do it?

Shri A. K. Basak: It depends on when the hon. Member had given the
scheme to the District Administration.

Shri Bhagwan Shanker Rawat: Please come to the facts and do not tell
us theory. The hon. Member had submitted the list on the 29th of
November and in that very month the money was received. She was well
within time and she was not late at all. Give your opinion in the
background of facts which are laying on the file.

Mr. Chairman: When the money was received by the District Collector
on 29th or 30th of November, it was not decided as to when election will
be notified. Within that period the District Collector could have started the
scheme.
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Shri A. K. Basak: If the scheme had already been given earlier even
before the funds were received....

Shri Bhagwan Shankar Rawat: The scheme was already given to you.

Mr. Chairman: The hon. Member gave the scheme on 29th of
November.

Shri A. K. Basak: If the schemes were given, that would require
technical clearance and other examination and all that. After that there
wasagapofsayseventonmcdaysasthecasemaybe And, as I have
submitted, even after the eclections were announced, the technical part of
the examination could have been done.

Mr. Chairman: That was not done.
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Shri A. K. Basak: If it was not donc, thc officers concerned have to
explain how and why it was not donc.
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Mr. Chairman: This moncy is not a part of thc Statc plan. If you have
54 Mcmbers of Parliament from Lok Sabha and 21 Members of Parliament
from Rajya Sabha, in total 75 crorcs of rupces arc going from the
Government of India to thc Statc of Bihar over and above their planned
allocation. I just want to know from you thc amount of importance you
attach to this scheme as hcad of thc Administration. How do you account
for this amount of 75 crores of rupces?

Shri A. K. Basak: As I havc alrcady submittcd, Sir, this is being given
priority and is becing reviewed cvery month. Mccting is held every month
and I havc got a copy of thc minutes of a fcw mcetings with me. This
schemc is reviewed along with other rural development schemes. district-
wisc. Nobody is ncglecting this scheme.

Mr. Chairman: These dctails have been submiticd to this Committee by
Mr. Aggarwal also. We have scen those details and in that connection
Mr. Rawat’s qucstion is very pertinemt. Why this particular Collector was
not looking into thc schemes put up by Prof. Rita Verma and why others
were doing it? That is thc point.
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action do you proposc to takc?

Shri A. K. Basak: Thc othcr day. I rececived a Ictter from Dr. Bhardwaj
expressing anxicty over this matter. 1 have scnt Ictters saying that this
should bc looked into. I shall spcak to the Collector and send a D.O.
letter.

Mr. Chairman: In this particular casc, Mr. Barthwal, the District
Devclopment Commissioncr did not-look into these schemes. What action
do you proposc to takc.

Shri A. K. Basak: Firstly. I am vcry sorry that this unfortunate thing had
happcned. On bchalf of thc Administration T cxprcss regrets. I only wish
that it did not happcn. Personally. I was very sad that this thing had
happencd. Whatever had occured. we are not going into the details, it had
happcned and I fecl very sorry about it when it came to my notice. As 1
said, I would spcak to thc Commissioners and Collectors and cmphasisc
again that in thc current ycar they should cnsurc that the schemes that arc
cleared arc complcted. They will also apprisc the hon. Members in their
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respective areas about the progress, or problems and suggestions, if any, in
the course of implementation of the schemes.

In fact, I have also taken lessons from this particular incident. The
officers should be extra careful about the implementation of schcmes.

Shri Ram Narain Berwa: Code of conduct does not come into picture
when we talk of transfer of funds to other Districts. When the Members of
Parliament requested that the money should be transferred to that capital,
why could it not be transferred?

Shri A. K. Basak: There was not difficulty. If the hon. Members wanted
it for another part of his or her constituency this should have gone.
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Have they sent the progress report to the Central Government?

Shri A. K. Basak: I cannot say.

Shri Bhagwan Shankar Rawat: You should supcrvisc whether the
Collectors are following the directives and policies scnt by the Central
Government. You should look into that.

Shri A. K. Basak: As I said these things are dircctly sent by the
Collectors. If any Collector has not sent it, I will try to know which
Collector has not sent it and why. But as a mattcr of procedure, they are
not sending it to me. But as I have mentioned, I would try to ascertain
which Collector has not sent it and whether they have done it deliberatcly
or it is due to some technical problems.

Mr. Chairman: But you must be meeting thc Collcctors regularly to
monitor whether the programmes are implemented propcrly or not in your
State. This is also one of the schemes. Have you not discusscd any
progress report at any point of time?

Shri A. K. Basak: Minutes of the discussion with Dcputy Development
Commissioner have been shown to me.

Mr. Chairman: The officers are very casual about this programme while
dealing with this. We had asked Shri Barathwal whethcr he had attendcd
any meeting. He said that he himself did not attend any mccting but he
sent the Director of Accounts to attend the meeting. We asked whether he
received any report from him. He said that he had not rcported back to
him. He had sent such a junior officer to attend the mccting. Aftcr that he
did not care to know what had happened in the mccting. Even the
Director of Accounts did not take the trouble of reporting back to him.

Shri A. K. Basak: No, that should not be done.

Mr. Chairman: Our Secretariat will send you thc cxcerpts of that
particular meeting. Now, we will again come to Prof. Rita Verma's casc.
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You have graciously agreed that for whatever has happened you feel sorry
for that. But does it not speak about the way in which the State
administration is being run? Do you have any knowledge about this
publication issued by the Lok Sabha Secretariat?

Shri A. K. Basak: Sir, I have another booklet containing instructions
about the.............

Mr. Chairman: We issue a publication which contain circulars issued by
the Ministry of Personnel and certain other Ministries explaining how the
officers should deal with the Members of Parliament. We asked the
District Collector about this. He was not aware of this publication.

Shri A. K. Basak: I am very sorry that this had happcned. This is one of
the rare cases. I am sorry that it has happened. In the last two years I have
not come across any such incident.

Mr. Chairman: Do you have any idea of what had happened in
Prof. Rita Verma’s case? She sought an appointment with DDC. He gave
her the appointment. When she went to meet him, hc did not meet her.
Instead he left the place. We asked him why he left the place. He said his
child was not feeling well.

Shri Bhagwan Shankar Rawat: The M.P. took prior appointment. Still
he did not meet her.

Mr. Chairman: He could have met her. We took evidence of some other
officials also.

We did tell them that it is a simple matter and this could have been very
well avoided. Something could have been done.

Shri A. K. Basak: As [ said, since all the Members are seized of the
matter, I would go by your instructions.

Mr. Chairman: We need not have called you also but you being the
Head of the administration, we called you purposefully bccausc if such
things go on like this, then, this will only spcak about the way the
administration functions. That is why we have callcd you here.

Shri A. K. Basak: This is one solitary case. Othcrwisc so many hon.
Mecmbers visit the State and speak to me on telephonc. I regret that such a
thing has happened. I would speak to the Collector. But. Sir, sincc all the
hon. Members are scized of the matter, I would await your instruction and
the hon. Speaker’s instruction.

Mr. Chairman: The Department of Programme Implcmentation wanted
to have the factual report of the case from you. They had written to you in
the month of May 1995.

Shri A. K. Basak: Mrs. Shastri visited Bihar, I think. between 15th and
18th of May, this year. She visited some districts. After visiting, she called
on me, probably on 17th when she was leaving Patna and she appraised
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me of the schemes that she had reviewed in the districts. At that time, she
did mention about this but that was a very brief mention. She did say that
the Government of India had asked for the report from them. Immediately
I spoke to the Secretary (Rural Development) about the incident. I
understand that Mr. Aggarwal had spoken to the DC about the report.
But Mr. Aggarwal told me that the communication from Mrs. Shastri was
received on the 16th by the District officer and immcdiatcly, after getting
the instructions, they looked into the matter and thc report was sent,
probably on the 20th or 21st May.

Mr. Chairman: Then again even after when the final clection process
came to an end on 7th or 8th, the schemes were not takcn up. After she
had made a complaint before the Speaker, the Speakecr looked into the
complaint himself and tried to have information from your Government.
But the hon. Speaker also could not get the information. So he asked the
Member to raise this matter in the-House and then it was referred to the
Privileges Committee.

Shri A. K. Basak: I would go into the matter personally. I will ask the
District administrative people about this scheme.
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Mr. Chairman: We would be giving this pamphlct to you. I think you
will go through it and circulate it among your officcrs.
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Mr. Chairman: You should go into this matter. You said, ‘This is onc
solitary case’. If no action is taken, it will becomc a preccedent.
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Mr. Chairman: You, being the Hcad of the institution. should have the
knowlcdge as to what is happcning down bclow.
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Mr. Chairman: Can we take it from you that aftcr having comc
before this Committec you would institutc somc sort of an cnquiry in
respect of this particular case?

Shri A. K. Basak: I assure you that every aspcct of this Committce
will be looked into. The hon. Spcaker has been appriscd of it. I will scck
your guidance becausc you have examined all the pcopic. -1 have not
examined all the people. You have also taken a very comprchensive view
of things. I will await your instructions. I will act as pcr your Report. In
the meanwhile, I will follow up the points made by thc hon. Chairman and
Members. I will send letters to all the Dcputy Commissioners and
Divisional Commissioners because in the field thcy arc the immcdiate
Officers who know the position. They should give the item-wisc progress
recport every month. They should apprise the nodal dcpartmont. 1 will
pursue the progress in this particular case.

Mr. Chairman: This was the purpose of calling you for this mecting.

Shri A. K. Basak: I am extremely sorry that this incident has
happencd involving onc of our officers.

Mr. Chairman: Now, your evidence is over.
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Mr. Chairman: Shrimati Shanta Shastry, you havc bccn asked to
appear before this Committee to give evidence in connection with the
question of privilege regarding non-implementation of Mcmber of
Parliament Local Area Development Scheme in Dhanbad Lok Sabha
Constituency.

I would like to inform you that as per Rule 225 of the Rules of
Procedure and Conduct of Business in Lok Sabha, thc cvidence that you
may give before the Committee is to be treatcd as confidential till the
report of the Committee and its proceedings arc prescnted to the Lok
Sabha. Any premature disclosure or publication of thce proccedings of the
Committee would constitute breach of privilege and contempt of the
House. The evidence which you will give beforc thc Committec will be
reported to the House.
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Would you like to take the Oath or make an Affirmation?
Smt. Shanta Shastry: I would like to affirm.

“I solemly affirm that the evidence which I shall give in this case
shall be true. I will conceal nothing and that no part of my
evidence shall be false.”

Mr. Chairman: Do you have any idea of thc Mcmber of Parliament
Local Area Development Scheme which was introduced in Dccember
1993?

Smt. Shanta Shastry: Yes, Sir.

Mr. Chairman: A scparate amount was carmarkcd for this scheme.
According to this scheme, each Member of Parliament of both thc Houses
has been provided with the authority to recommend Rs. 1 crore cvery
year. In the first year, an amount of Rs. 5 lakh was scnt to cach Member
through the Collcctors. Then in the year 1994-95, an amount of Rs. 1 crore
was sent. This year also, the first instalment of Rs. 50 lakh has alrcady
been released by the Government for Lok Sabha Mcembers. What about
Rajya Sabha Members?

Smt. Shanta Shastry: For them, it is in the proccss. We have alrcady
released the amount for 22 Members. We are going to rclcase thc moncy
shortly for another 70 to 73 Members.

Mr. Chairman: Formerly this scheme was becing monitored by the
Rural Development Ministry. When did this schcmc comc under the
Ministry of Programme Implementation?

Smt. Shanta Shastry: It was in October 1994.

Mr. Chairman: You are the nodal Ministry for thc implementation of
this scheme. Is it not? '

Shri Shanta Shastry: Yes, Sir.

Mr. Chairman: You are aware that there arc two sets of guidelines.
Earlier, at the beginning, one set of guidelines was issucd and later on
another set of guidelines was issued. The differencc bctween the two
guidelines is that in the earlier guidelines, it was undcrstQod by the State
Governments that the amount that has been sent from hcre, forms part of
their annual Plan. This matter was discussed in Parliamcnt and this
position was made very clear in the second set of guidelines. How do you
monitor this scheme? You are the nodal Ministry and the ultimate
responsibility of secing this Scheme implemented properly rests on you.
How do you do it? What is that machanism that you havc dcvised to see
this Scheme is implemented properly?
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Smt. Shanta Shastry: The task is very huge. Wc have to deal with
about 400 Collectors. It is impossible to go everywhcre and collect the
information. So we have deviscd a computer format in consultation with
the NIC. There are six forms in which we arc sccking information.

We have already scnt the floppy discs of thesc formats to all the
Collectors. The Collectors are supposed to feed the data in this format.
Once it is done then the Department of Programme Implementation will
be able to do the needful. All the details are in onc format, like, when the
schemes were proposed by the hon. MPs, when the administrative
approval was given, when the technical sanction was given. Another
format pertains to MP-wise schemes. The third format will give us
information about further progress. The guidclincs also say that the
Collcctors would try to inspect at least tcn per cent of the
works every year and based on that we have given our schedule as to how
many inspcctions the Collectors will carry out. We will get a rcport from
them as to how many inspections the Collectors havc carried out.

Mr. Chairman: It is all right. We have created an agency also for
analysing the data etc. In the Parliament also the dcbatc was held in which
Member of Parliament have complained that scveral impcdiments have
been created for implementing these schemes. For cxamplc, the political
considcration do come in the way where one political party’s Government
is there in a particular State and the Members bclonging to othcr parties
are bcing given step motherly treatment. The district authoritics are
actually instructed like that. How far is it corrcct?

Shrimati Shanta Shastry: If there are any complaints from any hon.
Member then we will definitely look into them. We call for the reports and
if necessary, we send somebody to check the wholc thing. Earlier, we had
reccived some complaints and we had tried to cxpcditc them.

As far as the slow progress is concerned, it is truc not only with one
particular MP but also by and large it is same for all the MPs.

Mr. Chairman: This scheme is nearing.two years. The first amount
which was sanctioned was Rs. 5 lakh and that was for a very short period.
Then Rs. 1 crore was issued last year and this year half of the amount has
been released. Now, two years are over and on the basis of the formats
what machanism have you devised? Could you tcll us the percentage of
implementation at the national level and which are thc States which are
lagging behind? Do you have any information like that?

, /

Shrimati Shanta Shastry: I have already given a detailed statement about
the amount that has been released so far. We have rcceived information
from about 145 districts and based on this information the percentage is
not so much. We have been repeatedly writing from 30 March to all the
Collectors telling them to give up-to-date information about the progress of

-
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work, etc. This was again followed up in the month of April wherein we
sent computer format and told them to feed the data. This was again
follow the month of May by a letter though E-Mail. Unless they keep their
computer open, they will not know about this letter. So, in the month of
July we detailed letter saying that we are giving Rs. 50 lakhs and we would
like to have the full details about the progress of the various programmes.

Mr. Chairman: I am asking a specific question. The information is there
in respect of 145 districts. Then, more than 255 districts remain from
where you have not yet received any information. Now, do you have any
teeth by which you can pull up these district authoritics or do you have a
toothless Ministry which do not have any powers to punish or write
something in their confidential reports?

Shrimati Shanta Shastry: Strictly speaking we do not have any control
over the Collectors, because they are under the control of the State
Governments. This is a prestigious scheme and we find that there has been
a little slackness in responding to our queries. But we can certainly get the
information from them. As far as writing something in their confidential
reports is concerned, we have not yet gone to that extent.

Mr. Chairman: There is a particular case about which we will be asking
you separately. But when we called the Chief Secretary of the Government
of Bihar he was completely ignorant about it. He said that he did not have
any contact with the officials of the Ministry, as far as this scheme is
concerned. When we asked him particularly whether as the Chief
Secretary, during the course of the meeting with the District Collectors he
discuss¢d this scheme with them, he was ignorant about that also. It
looked to us that he was not attaching very great importance to this
scheme. Side by side, this scheme also figured as one .of the points of
agenda in the meeting. When specific emphasis was to be given, the Chief
Secretary was ignorant about that also.

Shrimati Shanta Shastry: Under this scheme, we are supposed to deal
directly with the District Collectors. But at the same time, this has to be
coordinated by the Planning Department of the State Governments. In the
guidelines it is clearly stated that the Planning Department of the State
Governments will issue general instructions to all the planning and
implementing agencies at the district level to cooperate, assist and
implement the works referred to them under this scheme, by the District
Collectors. This is in paragraph 3.5 of the guidelines. In the State of Bihar,
the Department of Rural Development is dealing with this scheme.

Mr. Chairman: We called also the Secretary of the Department of Rural
Development of the Government of Bihar. He showed us the tentative
details. But when we had into the aspect of implementation, we found that
not much progress was visible, as a matter of fact. This is a general
complaint of the Members of Parliament. There was a regular debate one
day in the House in which the Members of Parliament complained of lack
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of initiative by the District Collectors, very .poor percentage of
implementation at the ficld level and also lack of coordination at all levels.
At one particular point of time, if the Parliament or the Secrctariat of the
Parliament wants to know about the progress of thc scheme, there is
hardly any machinery which is available to supply thc information, leave
aside the individual queries of the Members of Parliament.

But if we take into account the implementation of the scheme as a
whole, we find that no consolidated picture is available, leave aside the
cases of every individual Members. The results arc not available.

Shrimati Shanta Shastry: Sir, we are also thinking how to strengthen its
monitoring and implementation. In fact, we have also rcccived complaints
in this regard. At the moment I am not in a position to disclose all the
details.

Mr.. Chairman: Excluding you, who are the other officers dealing with
this scheme in your Department?

Shrimati Shanta Shastry: Sir, we have a Secretary who is Secrctary for
the Department of Programme Implementation. After the Secretary, it is
myself, who is dealing with this scheme. There is onc Director, one
Dy. Advisor and four Dy. Directors. When this work was assigned to us,
we were not given any staff exclusively for this work. We were:managing it
with the half of the existing staff. Thereafter, we askcd for ti§ additional
staff and it has now been sanctioned to us. Now, we arc.in the process of
recruiting the staff. Recently, two Under Secrctarics ‘have joined this
Department.

Mr. Chairman: Who are the State agencies, from whom you take the
required information?

Shrimati Shanta Shastry: Sir, frankly speaking thcre is nobody except
the Collector. In some cases we write to the Secrctary, of the State
Planning Department. In one or two cases, we havc also written to the
concerned Department of Rural Development. When things do not move,
we write to the Chief Secretaries also.

Mr. Chairman: One of the circulars of your Ministry is in front of me
and I find that its copy has not been marked to the Chief Secretary.The
copies are marked to the District Collector, the Secrctary, Planning, the
Secretary, Finance, the Accountant-General (Audit), the B&A Section,
and the Accounts Officer.

Shrimati Shanta Shastry: Sir, we will rectify it.

Mr. Chairman: When we called the Chief Secretary of Bihar in the case
of Prof. Rita Verma, Member of Parliament, he showed ignorance of
knowing any such scheme. He must be receiving circulars and details from
the respective Departments. Of course, the money was not routed through
the State agencies to avoid delays and it was sent to the Collectors directly.
But it does not mean that the Chief Secretary should remain completely
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ignorant about the implementation of this schemc. Therc should be some
liaison between the State Headquarters, the Chicf Sccretary or the
Department concerned of the State Government, thc Collector and the
concerned department of the Central Government. But we find that that
type of liaison is fdot there as far as this scheme is concerned.

Shrimati Shanta Shastry: Sir, we have also felt similarly and some
thinking is going on about an action plan for this so that the Collectors
could be made to expedite the works.

There would be sonfe deductions from the State Government also. We
are doing some thinking and will be coming up with some action plan. I
had personally called on the Chief Secretary of Bihar and T had mentioned
about this case to him; I also gave him a letter in this regard.

Mr. Chairman: You might have called on the Chief Secretary of Bihar
so far as this case is concerned. But I am talking about the entire country
in general.

Shrimati Shanta Shastry: May I just add one more thing. When the
guidelines were revised, copies of the revised guidelines were sent to all.

Mr. Chairman: When we called the District Magistratc, Dhanbad and
the Deputy Development Commissioner of Dhanbad, they were not
knowing anything about this second guideline. They were always talking
about the first guideline. But there is a hall of a difference between the
first and the second, basically, in approach. Formally, in the first guideline,
the scheme was to be dovetailed with the State Plan. In this second
guidline, it was very clearly specified that it has nothing to do with the
State Plan; the Member of Parliament has to suggest the proposals and
they are to be implemented by different agencies of the State. So, there is
a vast difference between the two, but the officers of the State
Government of Bihar including the District Magistratcs of Dhanbad and
Bokaro were ignorant about the second guideline.

Shrimati Shanta Shastry: The second guideline was circulated on 18th of
January, 1995.

Mr. Chairman: We called them only in the month of May.

Shrimati Shanta Shastry: I do not know how they have not received this
guideline .

Mr. Chairman: We called them in the month of May and the District
Magistrate of Dhanbad was not knowing anything about this till that time.

Shrimati Shanta Shastry: We have definitely despatched this guideline in
the month of January.

Mr. Chairman: Did you send a copy of these guidelines to the Chief
Secretaries of various State Governments?

Shrimati Shanta Shastry: I will have to verify it, Sir.
Mr. Chairman: In the endorsement, we see no mention of it.
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Shrimati Shanta Shastry: Sir, only after verifying, I will be able to let
you know whether the copies of the guidelines 'werc sent to the Chief
Sccretaries or not.
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Mr. Chairman: In the month of January, you sent the second guidelines.
But when we called here the Secretary of Rural Development Department
of Bihar, we were given to understand that he reccived the second
guidelines in April 1995.
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Mr. Chairman: The difference between the moncy reccived and the
actual work started.
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Mr. Chairman: When will the working season starts?

Smt. Shanta Shastry: It depends upon the season, Actually, the working
season starts from April.

Mr. Chairman: As far as the new financial year goes, we have three
quarters. In the first quarter, we prepare design, estimates etc.
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In the third quarter, i.e. starting from October, scrious work starts.

Generally, the work is being undertaken through the contractors. The
cost of the work varies from Rs. 50,000 to Rs. 1.00'lakh. ‘Why cannot you
take up this scheme Depatmentally? After the devolution of power with
them, why do not you implement them? They have got their own
priorities. More so, profit is involved in it.

Shrimati Shanta Shastry: Our guidelines are very clcar. It says that the
work should be implemented only through Government agencies. The
District Collector is there to follow the work. But, the established
procedure is to invite the contractors.

Mr. Chairman: Except the contract labour, why the work is not
undertaken directly by the Department themsclves. Now I have been
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secing in my State and as a Chief Minister, I ordered that the work should
be done departmentally. Except employing the labour through a
contractor, other things can be done by the Department.

Shrimati Shanta Shastry: Sir, the Public Works Department does not
have their own staff to undertake the work. Virtually they engage
contractors.

Mr. Chairman: They have plenty of staff. They do not want to do this
work. They want to get it done by the contractors. Obviously, you know
for what reasons. That is the difficulty. This is one of the complaints which
the Members of Parliament have made. Contractors do come in the picture
and then the involvement of their profit is also there. Schemes are very
small, not involving huge sums of money. In fact, actually a part of the
scheme is undertaken or hardly 50 per cent of the money is spent.
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Shrimati Shanta Shastry: We are examining this. We have received some
suggestions in this regard. Some people want the work undertaken only by
the Dcpartments themselves and some people want us to nominate the
contractor to undertake the work.

Mr. Chairman: Come to my State, I can show how Panchayats are doing
wondcrful job. You just compared the work done by a contractor and the
work done by a Panchayat. With much less amount of money, a better
quality work is done by the Panchayat. For petty schecmes of Rs. 1 lakh or
less, say for example, construction of a link road of a kilometer or even
less where no technical knowhow is involved, if you involve contractors,
only half the amount is left for the actual job. So, for small jobs you can
debar the contractors completely.

Shrimati Shanta Shastry: We have instructed that as far as possible they
should not engage the contractors. As I said, we have been receiving all
sorts of complaints and we are examining them, so that we can issue clear-
cut instructions.

Mr. Chairman: Now that the Panchayati Raj system has pcrcolated right
down to the Gram level, and there is no State wherc Panchayati Raj
system is not there after the 73rd and the 74th amcndment to the
Constitution, you can get such works done through them. Would you mind
instructing them that up to a particular amount of money, no contractor
should be involved?

Shrimati Shanta Shastry: We are examinig this. I will put it up to the
Government. After that we will be able to give some clear cut instructions.

Mr. Chairman: This is a statement from your Ministry. I give you an
example of District Karimnagar in Andhra Pradesh in respect of one hon.
Member, Mr. Chokka Rao. You may recall that he was a senior cabinet
minister in the State for a very long time. He had scnt 37 proposals and
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the expenditure incurred on them is zero. Similarly, the present Union
Textile Minister Mr. Vankata Swamy has sent 40 proposals and the
expenditure incurred on ‘them is zero. This is the sorry state of affairs.
We are sorry that very casual attention has been paid to these schemes.
Can we believe that the shortfall that has remained so far will be made
good in the remaining months of this year? Shall we take this assurance
from you?

Shrimati Shanta Shastry: We will definitely be coming up with some
action plan to expedite these works. The picture should be more pleasant
than this. I am sorry that the performance has not bcen very good so far.
But certainly we will take steps to improve the situation.

Mr. Chairman: Now, you have got additional staff also, directly
looking into it.

ti Shanta Shastry: But the persons have not yet joined. There
are y two Under Secretaries who have joined. But there are 21

ed posts.

Mr. Chairman: You may take that Chief Secretary into confidence and
convince him of the urgency of the schemes and how the Members of
Parliament are concerned about this.

Shfmati Shanta Shastry: I appreciate the concern and I have noted it.

Shei Syed Masudal Hossain: In the guidelines, there is no specific time
limit prescribed for the completion of the work. It says only ‘desirable’,
isn't it?

Shrimati Shanta Shastry: Yes.
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Shrimati Shanta Shastry: As far as the progress of the scheme is
concerned, as I said, the copies have been sent to the collectors; they will
have to feed. If that is done, then we have the mgntly monitoring system
for which even the formats are ready.

Shri Syed Masudal Hossain: My question is very specific.
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Shri Syed Masudal Hossain: May I know whether they will inform us of
the current position of the amount as well as of the interest?

Mr. Chairman: Why do you not maintain a separate account for each
Member of Parliament? N

Shrimati Shanta Shastry: We already have advised them to have a
separate account for each Member of Parliament.

“Mr. Chairman: We have been linked by a computer; if the information
which is available, is transferred to you and if you, in turn, feed it in our
computers, then every. hon. Member will have the access to know about
the progress and other details from his own computer. About the interest
part, the actual money would have been deposited in some bank by the
Department and naturally, it will earn some interest. We want to know
whether that interest amount will also be added to the scheme or not.
Take for example, a Member depesits Rs. 1 crore into a bank even if you
calculate according to 12 percent interest rate, it will fetch about Rs. 5
lakhs. Will that be added to Rs. 1 crore or will it go into the account of
the Department itself?

Shrimati Shanta Shastry: No final view has been taken so far as to what
is to be done with the interest. amount.

No specific instructions have gone to the collectors. They were asking
for the information as to how much interest has accrued so far. No final
view has been taken. And I would not like to answer this question at the
moment because there is a Rajya Sabha question on this which is coming
up on the 21st of August.

Mr. Chairman: In principle, do you feel that amount should be added to
these schemes?

Shrimati Shanta Shasiry: I would not like to comment on this.

Mr. Chairman: Will it come to the Government?

Shrimati Shanta Shastry: We have not given any instructions. So far, we
have not taken a final view.

Mr. Chairman: What !view are you likely to take?

_Shrimati Shanta Shastry: Respected Sir, I would not like to say it here
!Jecausc there is already a question tabled in the Rajya Sabha on this very
issue. Our Minister will be replying to that. And we have not taken a final
view.

Mr. Chairman: You take up this issue and ask your Minister to say
positively on the Floor of the House about this.
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Shri Syed Masudal Hossain: I am putting this question again in another
form. Can the District Magistrate expand the interest for his office
purpose—for purchase of furniture, for adding to his comforts?

Shrimati Shanta Shastry: The Collectors cannot do that because we have
not given them any specific instructions. They cannot utilise the interest for
their staff without seeking permission of the Department.

Shri Syed Masudal Hossain: If you get any specific case, what steps
would you like to take?

Shrimati Shasta Shastry: He did get a specific case where one Collector
had purchased a Xchicle. So, we have told him that he could not do that.
He will have to restore the interest.
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Mr. Chairman: Out of the questions that have been put by the Members
of Parliament, I think two things emerge, you have to decide about the
interest part. Our Committee’s view is that you should not credit it to the
State account. It should be added to the original scheme’s money. You
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may so advise your Minister also while he replies in the House. I think it
will be in the fitness of things if you do so and moreover, this is the
general feeling. Kindly look at Column 4 of Annexure-I. You may find
expenditure booked and actual expenditure. What do you mean by these
terms?

Shrimati Shanta Shastry: When a proposal technically sanctioned and
administratively approved, the Collector releases that money for the work.
It means that the expenditure has been booked. Actual expenditure is the
amount spent on the scheme when the scheme gets completed.

Mr. Chairman: Expenditure booked is the actual expenditure made on
that particular work.

Shrimati Shanta Shastry: Supposing a scheme costs Rs. 1 lakh, that is
called as expenditure booked and the Collector releases Rs. 1 lakh.
Against this amount, it may be that Rs. 50,000 has been actually spent. So,
actual expenditure means the amount that has been actually utilised for the
scheme.

Mr. Chairman: Booked means utjlised. It is taken like this.

Shrimati Shanta Shastry: When the Collector has approved one scheme
and released the money for the scheme, there is a likelihood that the
Member may change that schemé due to some reason. In that case, the
booked expenditure will change. When the money is actually spent, it is
spent on the scheme which has been sanctioned.
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Shrimati Shanta Shastry: Do you mean to say that if one Member has
started some scheme, the next Member will not continue that scheme?

Mr. Chairman: Scheme will continue. It is not that if the Member does
not return back, then the scheme should be stopped. These are the views
which are in the minds of the Members of Parliament.

Shrimati Shanta Shastry: This point has been examined. We are awaiting
orders from the Government on the point as to what happens to the
scheme when there is no Member at all, i.e, when the Member has
resigned or deceased etc.

Mr. Chairman: It is thege in the guidelines that the money will not
lapse, it says that it should continue even after the elections are over.

Shrimati Shanta Shastry: It is like this. If the Department of Programme
Implementation has already released the money then that will not lapse.
Number two, if some MPs have proposed some schemes and they are
continuing and then clection comes, and after that may be, some MPs do
not return—perhaps you want to know—in that case what will happen to
the schemes?
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Sir, according to the guidelines, incomplete work should be taken up
first. But we have examined this issue. If some MP is not there, we are
seeking orders from the Government. ‘

Mr. Chairman: It has nothing to do with the MP. The proposal by a
‘Member of Parliament be sanctioned, duly scrutinised, analysed, estimates
prepared and scheme started.

Shrimati Shantq Shastry: Sir, it should be allowed to be completed.
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Mr. Chairman: Now, let us come to this particular case of Prof. Rita
Verma, an hon. Member of Parliament. She has made a complaint that she
submitted the proposals of the scheme of her area on 28th November,
1994. She actually wanted that those proposals to be implemented. In the
meantime elections were declared.

When we called the Secretary concerned and showed our circulars, the
State Government of Bihar conceded to the pofnt: whether all
developmental schemes should be continued or stopped when the election
process started. He said, “We have issued a circular that no scheme under
the JRY, IRDP should be stopped. On the contrary that should be
speeded up with vigour.” When we asked, “Why was this scheme given an
exception?” The District Authority of Bihar had no answer to it.

They actually slept over this scheme. When we asked, “What was wrong
if you had prepared the estimates and finalised the business on this
particular scheme? How was it coming in the way of election process?” On
that point they were not clear.

What view have you in this respect? The other schemes such as the
JRY, IRDP etc. were continuing. This is also a similar scheme dealing
with rural development like construction of a small road, construction of a
school building or a small hospital.

Shrimati Shanta Shastry: Sir, the instructions were that no new schemes
should be taken up. The on-gomg schemes which are already in progress
could not be stopped. This year it is a question of taking up a new scheme.
If it had started before the election code of conduct came into operation
then that scheme could have been carried on.

Mr. Chairman: They could have prepared the estimates and when the
election process was over in the second week of April, immediately after
that the scheme could have been ready for comniissioning. How does it
affect the code of conduct for elections? This, as a matter of fact is an in-
house exercise. The Department could have referred this work to different
agencies for getting them examined, for getting the estimates prepared and
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immediately after the el ;" ns were over, the work on the scheme could
have started. The work ‘om“this scheme started virtually after we had
shaken the whole Government machinery in Bihar. When we sent a notice

from here, in one single day, the schemes were approved, cleared and
work on the schemes started. All this happened in one day.

Shrimati Shanta Shastry: Sir, I have read the explanation given by the
DDC. He has interpreted it this way that if he had examined and
scrutinised the proposals, perhaps the local people would have come to
know that the scheme is for their locality.

Mr. Chairman: The schemes for rural development were continuing.
Even the designs for the schemes were being prepared.

Shrimati Shanta Shastry: Those were for on-going schemes. Those were
not for new schemes. There is a difference between the two.

Mr. Chairman: Then even preparation of the estimate is also wrong.

Shrimati Shanta Shastry: Sir, I would not like to comment on that. The
State Government of Bihar has upheld it. We are not the authority on this.
We sought a clarification on this from the Ministry of Law. I have given
the gist of the advice given by the Ministry of Law.

Mr. Chairman: Now, even the hon. Speaker showed urgency regarding
this scheme. The letter dated 2nd May addressed to the Deputy
Commissioner of Dhanbad was received by him three days after it was sent
from here. When the concern was shown by the hon. Speaker, was it not
nécessary on your part or on the part of your Ministry to have sent that
communication by some speedier method?

Shrimati Shanta Shastry: Sir, I agree with you that it should have been
sent by speed post.

I would like to submit that the moment we received this note from the
Lok Sabha Secretariat, I myself dictated the letter to the Collector and
sent it for despatch. But I agree that there was delay.

Mr. Chairman: I hope in future you will take more care to see that such
delays do not occur.

Shrimati Shanta Shastry: Sir, I am personally taking care to see that
such delays do not occur. I myself dictated the letter to the Collector
asking him for the factuals. It is true that I could have sent it by Speed
post. But it did not strike me at that time and also I could not think that
there would be such an inordinate delay. With due respect I may submit
that it was my intention that since the hon. Speakcr has called for the
report, I should make haste and should get it done speedily. I personally
took it up. In the normal course we send the letters in the sections to be
put up on files. But in this case, I myself dictated the lctter. But there was
delay.

Mr. Chairman: You paid a visit to the State of Bihar on 26th of May, is
it not?
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Shrimati Shanta Shastry: Sir, not on 26th of May. It was on 16th of
May.

Mr. Chairman: You took up this matter personally with the Chief
Secretary and the Secretary concerned. What was their response?

Shrimati Shanta Shastry: They were very cooperative and they said that
they will look into it. I talked to the Secretary, Rural Development. He
said that he has not received it and I told him that I will send a copy of it
to him.

Mr. Chairman: I think you can circulate to all the concerned persons
that the code of conduct does not come in the way of implementing this
scheme.

Shrimati Shanta Shastry: Actually, it is not for our Department to do.

Mr. Chairman: There is no bar in making internal examination of new
projects even during the model code of conduct.

Shrimati Shanta Shastry: They should have obtained this kind of advice
from the Law Ministry. This does not come under our purview.

Mr. Chairman: Would you mind circulating it as a model information to
everybody? This is very important.

Shrimati Shanta Shastry: I will have to see whether oursDepartment
should issue this sort of information or the Ministry of Hdme Affairs
should issue it.

Mr. Chairman: This is only an information.

Shrimati Shanta Shastry: I can send this to Bihar Government because
they have made a reference but I wonder whether it will be proper to send
to all the State Governments.

Mr. Chairman: All right. You can at least send it to the Bihar
Government.
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What do you know about Prof. Rita Verma’s case? How did you handle
it? Even the Chief Secretary felt sorry about the conduct of the lower level
officers. She actually sought an appointment with the officer. That officer
also has a residential office but instead of going to his residential office she
went - to his portico but the officer insisted that she should come to his
residential office.

Shrimati Shanta Shastry: I have read it from the report and also from
the complaint made by the hon. Member. I think there was some
misunderstanding. From the Report of the Collector I found ‘that there
must have been some misunderstanding. I was not there on the 3pot so, we
do not know what the Collector actually said to her.
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Mr. Chairman: If you sce the report you will find that cven the Deputy
Superintendent of Police was there on the spot, and thc SDO was also
there. Both of them suggested to him to meet her there itsclf to resolve
the issue.

Shrimati Shanta Shastry: He could have mect her.

Mr. Chairman: He called them and thcy made cfforts to resolve it. The
Collector was not there but he also told him. Evcn then he did not meet
her for no fault of her’s. She actually went to mcct him at the appointed
time. The only difference was that she did not go to thc residential office
which is just about 100 feet away from thc portico. In this particular casc,
we will make a recommendation all right, on our rccommendation some
harm can be done to the officer also.

We asked the Chief Secretary also. We explaincd the situation to him
and he felt sorry about it. He said that he would avoid such things in
future. The officers should behave properly with thc Mcmbers of
Parliament. For that matter they should behave properly with any citizen.
If they can do something they should say that they can. and if thcy cannot
do something they should say that they cannot. This is thc only of dcaling
with the public and particularly with the Members of Parliament who are
the representatives of the people.

Shrimati Shanta Shastry: There are standing instructions to that cffcct.

Mr. Chairman: Do you have any knowledge of a Lok Sabha publication
in which guidelines are given as to how to deal with thc Mcmbers of
Parliament? Having discussed with the Cabinet Secretary and the Sccrctary
Personnel this booklet was issued by the Lok Sabha Sccrctariat laying
down the manner in which to deal with the Membcrs of Parliament.

Shrimati Shanta Shastry: I cannot say specifically about this booklct, but
we have received clear-cut instructions that due courtesy has to be
extended to all the hon. Members like standing up when they come,
offering them a seat, wishing them. Clear-cut instructions are there.

Mr. Chairman: I think, you must be in the knowledge of this booklet.

Shrimati Shanta Shastry: As I said, not exactly this booklet, I have seen
several circulars on that.

Mr. Chairman: It is a compendium of the circulars issued by the
Ministry. It is nothing from the Lok Sabha Secretariat as such.

Shrimati Shanta Shastry: I have seen them. I entirely agree that utmost
courtesy should be extended to them. After all, they are the
representatives of the public.

WaRY wREY: 7% ward 7 o o & W % W ¥ A9 7 B WA &2 What
do you feel about the whole incident? What is your role in this as you are
the coordinator agency? Occurrence of such incidents tells upon the total
success or failure of this Scheme. If the officers do not behave with the
Members of Parliament in a proper fashion, naturally it means that there is



182

a conflict between the elected people and the officers. What do you feel
about it? Why should these things come to happen?

Shrimati Shanta Shastry: These things should not happen. Courtesy
demands that at least she should have been informed of the actual
position.

Mr. Chairman: As the coordinating agency this particular case has come
before you. We will take a decision on the basis of the evidence that is
tendered before us. If they offer unconditional apology we will take a view
after examining the hon. Member again, putting bcfore her that these are
the evidence given by the concerned officers. But what do you fecl about
this as and officer in the coordinating Ministry? Do you feel that this was
wrong or do you feel that this was right?

Shrimati Shanta Shastry: I cannot judge from here. But if the officer has
behaved in a bad manner....

Mr. Chairman: Have you not seen the details of the case?

Shrimati Shanta Shastry: We do not have all the details except the
report given by the Member and the explanation given by the DDC,
Dhanbad. We sent him this complaint and he gave the factual position
from his side. In spite of what has happened, as he says, he expressed
apology. This is what he has said and the Collector kas s@ported it. The
State Government also supported it saying thaf there was some
misunderstanding. I cannot contribute more than thi§ because I have no
personal knowledge of what happened. At the same timc I feel that if the
officer has not been polite to her, at least in future hc should not bchave
like that with anybody élse. They should be very particular and they
should extend politeness for anybody and all the more for the MPs.

Mr. Chairman: Now, besides Prof. Rita Verma’'s case, have you
received any other complaints from any other M.P.?

Shrimati Shanta Shastry: We have received similar complaints. We have
been telling our Collectors that they should look into the cases and
expedite them also.

Mr. Chairman: Ultimately the point boils down to this. What do you do
with the erring Collectors?

Shrimati Shanta Shastry: We will impress upon them the importance of
the case. We will ask them to behave properly. We will ask them to check
up these things and not to delay these things.

Mr. Chairman: Still if they do not behave properly, then what will you
do?

Shrimati Shanta Shastry: It is for the State Governments to do. It is
_because the Collectors are not directly come under us. We can only report
to the Chief Secretary.
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Mr. Chairman: They may be under the Chief Sccretary. There arec many
Centrally-sponsored Schemes which are being implcmented through the
State Government agencies. But there is a procedure for pulling them also.

Shrimati Shanta, Shastry: We have now writtcn to the Collectors and
impressed upon them that they should attend it on top priority. Our
Department cannot take action. We can only recommend action to the
Chief Secretary, if on merits we find that the Collcctor has not bchaved
properly. It is because they are under the State Govcrnments.

Mr. Chairman: The Chief Secretary was complaining that he does not
know anything about what transpired between the Ccntral Government
and the Collector.

Shrimati Shanta Shastry: I personally handed over the letter.
Mr. Chairman: You must have handed over that latter.
Shrimati Shanta Shastry: I have noted this. I said I will endorse it.

Mr. Chairman: You could not give us the percentagc. Can you give us a
detailed State-wise and District-wise figures regarding thc amount spent
and the progress achieved? If it is not possible for you to give those
figures, please give us the Member-wise figure.

Shrimati Shanta Shastry: We have given the Statc-wisc. District-wise and
Constituency-wise figures. I have given only the numbcr of proposals. We
have not given each and every scheme in detail becausc that wc have to
obtain from the State Governments. That will take considerable time.

Mr. Chairman: We want the percentage of progress, Statc-wisc and
District-wise.

TR al, T feam v & 8 wm @ ¢ mw

st win wreh: oo $evR fren @ Sed weR @ T T w )

wefy w@ea: o wg den ¢ e

Shrimati Shanta Shastry: I will neced some time. We will. compile this.
We have already written to the State Governments to give this information
viz., State-wise and District-wise percentage of progress.

Mr. Chairman: What about the amount actually spent?
Shrimati Shanta Shastry: That also includes the amount actually spent.
Mr. Chairman: By what time you will be sending the information to us?

Shrimati Shanta Shastry: I have alrcady addresscd to the Secretaries of
the Planning Departments of the State Governmcnts to obtain the
information and send the same by FAX.

Then, we should have some reasonable time to collect this.
Mr. Chairman: What would be the reasonable time?

Shrimati Shanta Shastry: Sir, in my opinion, a month’s time would be
reasonable.
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Mr. Chairman: That means by 15th of September you would be able to
collect the details.

Shrimati Shanta Shastry: Could you please extcnd the time up to
20th Septecmber?

Mr. Chairman: Yes. But we would like to have the district-wise and
scheme-wise details also.

The Committce wanted to call you here firstly because of this particular
case which was mainly concerned with the State Government. We have
examined the State Government officials also.

We also wanted to kmow the extent of coordination that is existing as far
as implcmentation of these schemes. But now you say that very little
progress has been made so far and very little time is left to see that these
schemes get through. We hope that by the end af this financial year these
schcmes will get a boost and then we will be getting the progress report.
Should we hope for that?

Shrimati Shanta Shastry: Certainly there is scopc for improvement.
Mr. Chairman: Whatever shortfall is visible that may bc madc good.

Shrimati Shanta:Shastry: We will impress upon thc collcctors about the
need to expedite these schemes.

(The Committee then adjourned)
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Mr. Chairman: Shrimati Rita Verma, you have alrtady taken the oath
and now you need not take the oath again. According to our Rules of
Procedure and Conduct of Business, whatever you have said should be
kept confidential and secret until and unless we finalise the Report and
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proceed further. -
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APPENDIX-I
(See para 19 of the Report)

Prof. (Smt.) Rita Verma 6, South Avenue,
Member of Parliament Ncw Dclhi-110011
(Lok Sabha) Phone: 3792922
prrwprd 24, Jagjiwan Nagar,

Dhanbad (Bihar)
Phonc: 832078

The Hon’ble Spcaker, .
Lok Sabha,
New Delhi. .

Sir,

I wish to submit for your consideration a matter involving disrcgard of
national laws; interference with an cffective implementation of MP’s Local
Arca Development Scheme; misuse and misappropriation of funds allottcd
under the above scheme and contempt breach of privilege of a member of
the Lok Sabha.

The Scheme entitled “MP’s Local Area Devclopment Scheme™ was
launched under your direct guidance about a ycar and a half back, the
principle purpose of it being that MPs be enabled to dircctly initiatc at
least some developmental programme in their respective Constituencics.
For this purpose each M.P. was allotted Rs. onc crorc for the ycar
1994-95, Rs. five lacs being allocated for part of the vcar 1994 (January to
April).

I regret, however, to have to report that this schcmc is being
deliberatley thwarted in my Constituency due to the calculated and active
non-coopecration of the district authorities, particularly thc D.D.C. of
Dhanbad, Shri Sunil Barthwal, I.A.S. I will dctail this change in
succeeding paragraphs.

For the period January to April 1994, for thc allottcd sum of Rs. §
lakhs, I received a suggestion from the Officer, Shri Barthwal, that the
entire amount i.e. Rs. five lacs be contributed towards the construction of

a ‘Jal Minar’ at Dhanbad. As the year was cnding and the amount five lacs
was limited, I readily agreced. Accordingly, this sum was allocatcd for this
work.

I regret to have to report that this water tank has not yct bcen
completed, neither has any account been rendered so far. despitc having

begn asked for.
195
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For the year 1994-95 the amount of Rs. one crorc was received by the’
authoritics on 29th November, 1994. 1 had preparcd my detailed proposal
for the cntire Constituency carlicr. These were submitted, in writing, to
the officc of D.C. Dhanbad on 29th Novembcr, 1994 itsclf.

Shri Barthwal (D.D.C Dhanbad), cven prior to the receipt of my
detailed proposals began canvassing for works of his choice. He attempted
to dictate to me as to how I should go about disbursing my fund and even
asked me not to give any amount towards rural developmental projects. In
fact the D.D.C. wanted me to give all these funds towards the same ‘Jal
Minar’ (water tank in Dhanbad town, already carlicr rcferred to). He also
wantcd me to contribute sums towards the rcpair of roads in the VIP areca
only, i.e. roads approaching the aerodrome and roads around Govcrnment
offices andresidences. ’ L -

When I demurred and commented that thesc suggestions were not
acccptable, that there were vast diffecrences in our prioritics; thc D.D.C.
got grcatly annoyed and hcld out a veiled threat that hce could well
sabotage all my schemes. His exact words were; ‘& @ & & & "
(After all we have to cxccute thc works) |

-

I regret to have to bring to your notice that that is preciscly what he has
donc uptill now. In conscquence not a single of my suggestions have cven
been technically cxamined, leave alone acted upon, till datc. In fact, the
D.D.C. cven refuses to tell me when these projects would be taken up,
and gocs to the cxtent of denying having received any schemes at all.

The other extremcly scrious charge demanding immcdiate attention .and
enquiry is that despite my clear instructions, in writing, thc D.D.C. has not
released funds for Bokaro, in which district two blocks of my
Parliamentary Constituency fall. On that account I had allotted Rs. 30 lacs
to that district. In fact the D.C. of Bokaro had kept his cntirc machinery
in rcadincss to initiate the works, in January 1995 itsclf. but is still unable
to because the Dhanbad D.D.C. has not acted upon my clcar instrictions.

The D.D.C. of Dhanbad has also taken shelter bechind the plea that the
election process was till lately continuing. I hold howcvcr, that clection
process does not debar the authorities them from concluding the rcquired
technical evaluation of suggestion, tendering for thecm or otherwise
completing all preliminary formalities prior to undcrtaking the work
proper. That is why I am constrained to observe that till date not cven any
satisfactory preliminary survey has been carricd out on my
recommendations. I am thus led to the conclusion that thc D.D.C. has
been dcliberatcly sabotaging all my efforts towards timely and proper
utilisation of the “MP’s Local Area Developmental Schéme™. In .the
process he is both in contempt and breach of privilege, as he is obstructing
my proper functioning as a M.P.
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After the conclusion of election in Bihar I requested the D.D.C. to start
my projects. This I did on the 7th and 11th April, 1995. His responsc was
extremely rude, even abusive. On these dates thc D.D.C. repcatedly
refused to show me the accounts of this fund, its status or how he intends
proceeding further. I was constrained then (7th April) to stage a protest at
his residence-cum-office. Thereafter, on a date fixed in consultation with
him, 11th April, once again the D.D.C. failed to provide any to accounts.
When pressed he went to extent of threatening 3@ A @ a1 w ¥, fean
1" (Now that the election are going to take placc shortly, I will show
you.”

o -~

My own enquiries in the matter have brought to light further extremely
alarming facts. I am informed that a substantial sum of Rs. 32 lacs has
been diverted from my fund of MP’s Local Area Dcvelopment Scheme to
MADA (Mines Area Development Authority). Morcover, part of this
money, after diversion, has been spent on altogethcr diffcrent schemes. 1
have reasons to believe that additional sums from this total of onc crore,
have also been misspent. Further, thecse sums have bcen spent for the
benefit of my political opponents, and even outsidc my Parliamentary
Constituency, and even during the election process i.e. Jan. and Feb. 1995.
All this can easily be verified by a dctained audit of the utilisation of my
MP’s Local Area Development Scheme Fund.

I need hardly add that such a diversion of fund. misutilisation or
unauthorised utilisation amounts to misappropriation of public funds. I
request that this charge, too, may pleasc be fully cnquired into.

In light of the foregoing, only briefly reported above, I request that a
detailed enquiry in this entire matter may pleasc be ordered immecdiatcely.
To my understanding the issues involved are: ~

.

(a) Misappropriation of MP’s Local Arca Dcvclopment Scheme, its
wrongful diversion; unauthorised expenditure from it; utilisation/
misutilisation of it on wholly unrclated schemcs:

(b) Deliberately obstructing a M.P. in discharge of his rcsponsibilitics
and functions as an elected representative.

(c) Not rendering proper accourits of the MP’s Local Arca Devclopment
Scheme thus being in contempt of Parliament and of MPs, thereby
committing a Breach of Privilege of .the Parliament.

(d) Being in contcmpt of Parliament by thwarting the intentions of the
Parliament i.e. the M.P.’s Local Area Decvclopment Scheme Act.

(e) Repeatedly threatening a Member of Parliamcnt. as citcd above.

I am confident that the seriousness of this matter will receive your
urgent consideration. May I, therefore request that whatcver action is
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initiated, or enquiry ordered ought to be concluded bcfore the expiry of
the 3rd week of May, 1994. This would enable me to give voice to my
concern in the House, before the current Session adjourns.
Thanking you, Yours faithfully,
Sd~-

(RITA VERMA)
Div. No. 481



APPENDIX 11
(See para 264 of the Report)

F.No. L/04/01694-MPLADS
GOVERNMENT OF INDIA
MINISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION

Svlwcr' Complaint from Professor (Smt.) Rita Verma, M.P. regarding
. non-implementation of M.Ps Local Area Development Scheme in
the Constituency of Dhanbad.

Lok Sabha Secretariat may refer to your L.S.S. U.O. No. 26/4/
XXX/95/T dated 28th April, 1995 on the above subjcct. Hon’ble Spcaker
has directed that the concerned officer may be asked to furnish a factual
report in the matter within the two wecks timc.

The Department on receipt of the complaint from Hon’blc Mecmber had
directed the District Collector concerned to provide a factual report. In the
meantime, the Additional Secretary, DPI also mect Chicf Sccretary,
Government of Bihar and personally handed over a Icttcr with rcquest that
a report may be sent by 20th May, 1995 positivcly. The Department also
continuously remained in touch with the Secrctary, Rural Dcvclopment
Department, Government of Bihar and the District Collcctor who arc in
charge of implemcntation of MPs Local Area Dcvclopment Scheme. The
reports from the State Government as well as from the District Collector
were available only on 29.5.95.

The following reports are placed for kind perusal of Hon’ble Spcaker.”

1. Report from Shri Mahavir Prasad, Dcputy Commissioner,
Dhanbad at Flag ‘A’.

2. Report from Shri N.K. Agarwal, Secretary to Government of
Bihar at Flag ‘B’.

Briefly the complaints filed by Professor (Smt.) Rita Verma, M.P. and
the reports of State Government as well as District Collector are given
below:—

(i) Complaint: An amount of Rs. 5 lakhs was allocated for construction
of a Jal Minar at Dhanbad. However, the dam has not yct becn
completed, neither has any account been rendered so far despitc having
been asked for.

* Reports are not enclosed with the Appendix.
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Comments: A sum of Rs. 5 lakhs on the reccommcndation of the Hon’ble
MP was transferred to the Managing Director, Mincs Arca Development
Authority for construction of Jal Minar. Since it is part of a big project,
the work. of construction of water tank is under progress. However,
construction to the extent of money allocated by the Member of
Parliament amounting to Rs. 5 lakhs has been fully utilised.

(ii) Complaint: The Hon’ble MP had submittcd her proposal to DC,
Dhanbad on 28th November, 1994. An amount of Rs. 1 crorc for the year
1994-95 was reccived by DC on 29th November 1994. While the DDC,
Dhanbad wanted to utilise the funds towards Rural Dcvclopment Projects
and more so towards thec same Jal Minar, repair of roads in thc V.I.P.
areas, the M.P. has declined to do so. As a result it resulted into personal
differences between the two. The Hon’ble MP has mcntioned that the
DDC got greatly annoyed and held out a veiled threcat and his exact words
were ‘After all, we have to execute the works’. The MP has mcntioned
that there has been no scheme of her proposal tcchnically cxamincd upon
till date.

Comments: A sum of Rs. 1 crore was received in the officc of the
Deputy Commissioner, Dhanbad on 29.11.94. Immcdiatcly on receipt of it,
DC, Dhanbad invited both the MPs on 11.12.94 namcly Professor
(Smt.) Rita Verma and Shri Parameshwar Aggarwal for identification and
selecticn of schemes to be implemented in their areas. Somchow on that
date, Professor (Smt.) Rita Verma could not be present. ’Subsequcntly on
8.12.94 model code of conduct was implemented in rcspect of MPs and
MLAs till 2.4.95 bearing the acceptance of schemes from them. During
this period, had work of technical examination be takcn up, it would have
been a clear violation of model code of conduct. -

(iii) Complaint: (a) The MP had suggested that Rs. 30 lakhs may be
allocated to Bokaro District. While the DC of Bokaro is ready to initiate
the work in January, 1995 itself, he was unable to takc up any work since
money has not been transferred by the DDC, Dhanbad.

(b) The MP has complained that the DDC of Dhanbad is taking shelter
behind the plea of election process during which no development work
could be taken up. The MP is of the opinion that the clcction process does
not debar the authorities from taking up the required technical evaluation
of the scheme, tendering for them or otherwise complcting all preliminary
formalities for initiating the work. The MP feels that the DDC has been
deliberately sabotaging all her efforts towards timely and a proper
utilisation of the MPs Local Area Development Scheme. Therefore, in the
process, the DDC is both in contempt and breach of privilege as he is
obstructing the MP for proper functioning.

Comments (a) & (b) The Deputy Development Commissionér, Dhanbad
received a D.O. letter dated 2.5.95 from Deputy Commissioner, Dhanbad
for transferring a sum of Rs. 25 lakhs to Deputy Commissioner, Bokaro.
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In pursuance of the same, a sum of Rs. 25 lakhs was transfcrred to
Bokaro vide letter dated 6.5.95. As indicated ecarlicr. during thc period
8.12.94—2.4.94 under the model code of conduct, it was amply clarificd
that any scheme recommended by the MP/MLAs nccd not be acccpted
and executed during this period. It was mentioncd that even in the
technical examination of the project/schemes it could have amounted to
violation of model code of conduct.

(iv) Complaint: After the elcction process thc MP rcquested DDC to
take up her projects. In fact, she rcquested on 7th and 11th April,
1995. However, the DDC's rcsponse was extremcly rude and cven
abusive. As a result, the MP was constrained to stagc a protcst at his
residence-cum-office on 7th April. Again, on 11th April. the DDC failed
to provide any account of this.

Comments: On 7.4.95, Hon’ble MP Professor (Smt.) Rita Verma
contacted the Deputy Development Commissioncr on phonc and in
agitated mood she enquired whether a sum of Rs. 1 crorc rcceived
under MPLADS had been spcent. While cxplaining the position
prevailing at that time, she became furthcr agitated. Aftcr somctime the
Hon’ble MP along with her supporters rcached the residence of DDC
and staged a dharna. She was fervently requested a number of times to
come and sit in the office, but she did not agrec to it. It was cxplaincd
that all the accounts concerning the expenditurc of thc allocation of
funds received under MPLADS will be showa to her cither in the
DRDA office or in the residential office of thc Dcputy Devclopment
Commissioner. There was a continuous insistencc to show the accounts
in the corridor of residential house. This dharna continucd for 14 hours
in his residential house. The supporters of dharna wcrc mainly of the
contractors of Zilla Parishad. On 11.4.95 it was decided to mect at the
officc of DRDA but the supporters of the Hon’ble MP went out raising
slogans. Thus on 7.4.95 and 11.4.95 no discussions could be held in
respect of schemes.

(v) Complaint: The MP has mentioned that a substantial sum of
Rs. 32 lakhs has been diverted from MPLADS to Mines Arca
Development Authosity for which there was no proposal by her. She
has suggested for a detailed audit of the utilisation of the funds under
MPLADS.

Comments: The amount received under the MPLADS is being
operated in accordance with the instructions containcd in the guidelines
on MPLADS. Every month the details of expenditure incurred under
the scheme are regularly sent to the State Govcrnment. Thus, the
question of any misappropriation or diversion of funds to any other
activity does not arise at all. The amount received under MPLADS has
been deposited in a separate account and there is no diversion of funds
from one activity to the other.
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The Secretary to the Government of Bihar has statcd that whatever has
happened is due to misunderstanding and there was nd’intention on the
part of the DDC to undermine the personality of the Hon’ble MP and for
that the DDC has apologised.

Submitted for consideration of Hon’ble Speaker along with Annexure-1.

(SHANTA SHASTRY)
Additional - Secretary
29.5.95

Secretary (PI)

We are secking some clarifications from the Statc Government. A
supplementary note will follow on receipt of thc clarifications.

MOS (P&PI)
Hon’ble Spcaker (Lok Sabha)

D/o Programme Implementations’s U.O. No. LA04/016/94-MPLADS
dated 30.5.1995.



——- ANNEXURE-1

1. It will bc nccessary to find out from the Elcction Commission as to
whether after the introduction of the Model Code of Conduct on
8.12.1994, in vicw of the gencral clections of the Statc, even normal on-
going schemes like MPLAD were to be out on hold and not implemented.

2. It would also bc nccessary to find out if such Model Code of Conduct
would also prcvent the giving of technical sanction and administrative
approval during thc period the Model Code of Conduct was in vogue.

3. The district officials have not clarificd as to whether immediately after
the clcctions they took up the schemes suggested by the Hon’ble MP.
Under the revised guidclines, suggestions of the Hon’ble MP are to be
implemented unless they arc repugnant to the guidclines themselves. The
district administration has no discretion in the matter if the suggestions arc
in accordancc with the guidclines.

4. The present status of the schemes suggested by thc Hon'ble
MP—whether they have been taken up for implementation and work has
alrcady started or not—has not been indicated. It would be neccessary to
know these facts.

5. In view of the paucity of time. while the notc to the Hon'ble Speaker
may bc scnt, we may also indicatc therein that supplementary note will
follow as soon as thc clarifications arc received.

6. The details of the clarifications to he sought may be annexed to the
notc to be sent to Hon'ble Speaker.

(RK. SINHA)
30.5.1995

MOS(P&PI)



APPENDIX III
(Sce para 102 of the Report)

GIST OF THE CLARIFICATION GIVEN BY THE MINISTRY OF
LAW, JUSTICE & COMPANY AFFAIRS

)
The Model Code of Conduct is intended to be followed voluntarily by
the political partics and docs not havc any statutory backing.

Modcl Code of Conduct issucd by the Election Commission specifically
prohibits sanction of grants, paymcnts out of discrctionary funds and
announcement of any financial grants in any form or promiscs thercof as
also of making any promisc of construction of roads. provision of drinking
watcr facilities etc., after the elections arc announccd. Further it rcquires
that no cause should be given for any complaint that the party in power
has uscd its official position for the purposcs of furthcrance of its clectoral
prospects.

In vicw of the aforesaid position, the. dircctions issucd by the Bihar
Government for not sanctioning any ncw scheme during the operation of
the Modcl Code of Conduct were in accordancc with the provisions of
Modcl Code of Conduct. The Model Code of Conduct. however, docs not
comc in the way of implementing of the ongoing schcmces which were
started before the cnforcement of Model Code of Conduct. Further, there
docs not appcar any bar in making internal examination/cvaluation ctc. of
new projects cven during the currency of the Model Code of Conduct as
long as no formal sanctions for commencement of ncw projects arc issucd
and no publicity in this regard is given so that thc occasion for any
complaint that any particular candidate/political party would bencfit from
such an excrcisc does not arise.
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